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LOK SABHA DEBATES

LOK SABHA

Friday January 18, 1976/Pausa 26, 1897
(Saka)

The Lok Sabhn met at Eleven of the
Clock

[MR, SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

———

Discussions with Yugoslavia on
Banking and Finance

*141, SHRI JAGANNATH MISHRA.
Will the Minister of FINANCE be
pleased to state:

(a) whether any meeting between
Indja and Yugoslavia on banking and
finance was held recently; and

(b} if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir. A meeting of the Indo-
Yugoslav Sub-Committee on Co1pora=-
tion in Finance and Banking was held
in Belgrade from September 24 to 30,
1975,

(b) A statement is laid on the Ta-
ble of the House.

Statement

At the Belgrade meeting Yugosiavia
undertook to utilise the services of
Indian banks abroad for the settie-
ment of payments arising out of Indo-
Yupgoslav trade. This will generate
additional business for our banks ab-
road. The Sub-Committee also con-
gidered various oufstanding 1ssues
relating to payments including the
gettlement of claims arising from the
devaluation of the pound sterling and
the rupee payments due to Yugoslav

2035 LS—1

2
ﬁn}:;t:rom Indian parties and the li-
quidation of Yugoslav surplus ru
funds in India. The g:b-Comll:;f
mittee also reviewed trade relations
between the two countries and discus-
sed problems relating to the estab-
lishment of joint ventures in Yugo-
slavia, India and in third countries,
Finally, the Sub-committee reviewed
the resolutions adopted at the non-
aligned meetings relating to econmic
and financial issues and agreed on
the need for closer cooperation
amongst the developing countries in
the field of finance with a view to
attaining the economic goals proclaim.
taken in theninth Indo-Yugoslav
ed in these meetings.

SHRI JAGANNATH MISHRA: 1I
would like to know from the hon.
Minister through you whether the
Indo-Yugoslav Sub-Commitiee meeting
was held in pursuance of a decision
taken in the ninth Indo-Yugoslav
meeting held in February last.

SHRIMATI SUSHILA ROHATGI:
Yes. |}

SHRI JAGANNATH MISHRA: 1
would also like to know whether a
series of talks held between India
and Yugoslavia and the Sub-Commit-
tee....

AN HON. MEMBER: Yes.
MR. SPEAKER: Order, please.

contributed to the realisation of con=
crete results and if so how?

SHRIMAT! SUSHILA ROHATGI:
1 think the hon. Member refers to
the particular  specific meeting of
the Sub-Committee which was held
in Belgrade and not to a series of
meetings and if so, I think the dis-
cussions tha* took place there have
been helpful and 1 think a number
of things alsc have concretised.
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Increase in Deposits with Non-Bank-
ing Corporate Sector

*142. SHRI HARI KISHORE
SINGH: Will the Minister of FIN-
ANCE be pleased to state:

(a) the reaction of Government to
the reported alarming increase in the

deposits with the non-banking corpo-
rate sector; ¢

(}:) whether Government propose
to implement the recommendations of
the Raj Group in this regard;

{c) if s0, to what

(d) whether there is
schedule for this?

extent; and
any time

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) 1o (d). In formulating its
recommendatijons, the Study Group on
Non-Banking Companies, set up by
the Reserve Bank of India has ob-
served that there is evidence to show
that the deper.dence of non-finanzial
companies on deposits has tended to
increase. Government are in uagree-
ment with the broad approach of the
Btudy Group that (a) acceptance of
deposits by non-financial companies
may pot be prohibited altogether but
it should be discouraged and reduced
in due course, gvoiding at the szme
time disruption of the productive pro-
cess, and (b) the ultimate gbjective
should be to discourage further
growth of thesc deposits and to roll
them back gradually so that they
would cease to be a significant source
of finance tc industry and trade.

All the main recommendations of
the Btudy Group have been accepted
and taken in hand for early imple-
mentation. Some of the recommenda-
tions would involve legislative action
and every effort is being made to en-
sure speedy implementation.

SHRT HARI KISHORE SINGH: May
1 know from the Government whether

JANUARY 16, 1976
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this alarming increase in the non-
banking companies deposits is the re-
sult of the efforts made to escape
the financial discipline sought to be
enforced through the Reserve Bank
and thus diluting the effects of those
policies?

SHR] FRANAB KUMAR MUKHER-
JEE: Firstly, it is net increasing in
alarming picportion. By end of March
the credit growth was 10 per cent. In
1972 it was 9.7 per cent, in 1975 it
is 11 per cent. If we talk in absolute
terms, now it is of the order of 1300
crores of rupees whereas deposits in
the national commercial banks are
Rs. 13,000 crores.

Secondly about the diluting effect
of deposits in the non-banking com-
panies and financing companies, there
too we are taking certain measures.
For example if the companies want to
met their marginal requirements by
raising deposite through thesg cOM=
panies, when the commercial banks
fix the limit of the credit to be given
to that particular concern they take
into account all the money raised by
them., In this process also, apart
from that, in order to protect the
interests of the depositors, Reserve
Bank's directions are there to see
that when they issue application rarfn
or advertisement, they explain 1n
clear terms about the financial posi=
tion of that perticular company.

SHRI HARI KISHORE SINGH:
May I know to what extent the depo-
sits with the non-banking financial
institutions have been used for specu-
lative purposfes?

SHRI PRANAB KUMAR MUKHER-
JEE: It is very difficult to quantify
the percentage in absolute terms for
speculative purposes. But Government
have taken all measures to see that
the deposits utilised for speculative
purposes are gurbed to the maximum
possible extent.
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SHRI S. B. DAMANI: May I knoyw
from the honourable Minister to what
extent the depositors amounts are be-
ing used for productive purposes snd
alsp 1 would fike to know whether it
is less costlier than the bank finan-
cea?

SHRI PRANAB KUMAR MUKHER-
JER: It would be gdifficult for me
to exactly quantify. In the text of the
main answer I have already indicated
that we hLave taken measures to re-
duce it. At the same time we see
that the production process is nos dis-
rupted and there is mo denial of
the fact that it contributes to the
production process of the couatry.

SHRI C. K. CHANDRAPPAN: 1In
view of the fact that Government has
enforced measures to curb credit to
anybody for that matter from  he
bank may I know whether it is not
an attempt by big companies to souttle
the credit policy of the Government
by way of offering bigger interests and
attracting money from the public
and then using it for making more
profits by way of speculation Taking
that into acrount, would Governmeat
come forward with immediate mea-
sures so that this kind of step will
be prevented”?

SHRI PRANAB KUMAR MUKHER-
JEE Already 1 have indicated that
so far as the ciluting effect on selec:
tive credit policy is concerned, there
is no danger because certain limita-
tions are thére on the mobilisation of
deposits. They cannot go beyond 23
per cent of paxid-up capital ete Cerizin
conditions are there. They have to
comply with the directives of the RBI
issued from time to time. They have
to explain their financial position in
advertisements 1o those people who
make deporits ang they take the risk.
Some risk element is there and that
also is contributing as discouragement
in the matter of deposits in these non-
banking c(omparics, So, the selertise
credit policy puisued by Government
1s not frustrated as a result of this,
because when we fix the imit for
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the companies concerned, we teke
into account the money realised by
them by these methods.

“wAt s srfeadl aT wwwT ¥ vy

ofe

*144. @Y wwr wae oy oW
faw At ag amd & 5o 0 .

(%) ¥ Qu Fwats & safen
woar 5 § form o7 o € 50 909
%% § wfow & vfw asmar @

(@) 97 ¥ 9 Fe0% 9T wrwwy
#1 frefr-feeft ofwr awmn 3
i

(W) &vF1T wr gw wfwr agw
%74 & fak 70 wgadr 3777 a1 famre
g?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The effort mvolved in
collecting the information asked for
may not be commensurate with the
results likely to be achieved. However
if the Han’ble Member wants to have
information regarding income-tax ar-
rears outstanding against any particu-
lar person ur firm, the same can be
collected and furnished.

(¢) Such of the steps provided in
the Income-tax  Act, 1961, as are
appropriate to the circumstances of
each case, are taken for effecting re-
covery cf outstanding arrears.

it e xarw fag : mas WA,
qvA &7 INT A gy A § zaien
sqyes & #g7 99 s99 A€ 9T
A= wraar wzar g fo wur O aafaat
# g3 on ot ¥ fagty sAver & &
a7 w1 oAgedr frar o 3T W
wrar wEar § fv owew w@rowe
qwy &rar fagifea w0 fr @3 @5
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SHRI PRANAB KUMAR MUKHER.

ed, we have answered many questiong
on the floor of this House and the
other House, We have replied that
various steps haye been taken. There
was also the amendment of the In.
come-tax Act in the Jast session, Va-
rious measures are taken to reduce
arrears. But one thing would have
to be' kept in ming that in the ac=
eounting process of the department,
there would be certain arrears gt the
end of 31st March eévery year. Thig
is because of the fact that assessments
completed in the months of January,
February and March may not fall due
by 31st March, Sometimes the amount
assesged is being challenged in the
court.  Therefore when we indicate
the gross amount outstanding on 31st
March, that does not reflect the actual
net amount outstanding, That is why
sometime we give the net figure and
the gross figure, But it would be very
difficult for me to indicate by what
time all arrears would be wiped out.

ot W Taver fay WEqH WETT,
wit famr araw 3 g smear
afewa 3 7o forad WY srew dew &
wfaw1dt @ sAEr o o mAY a
wfafvrr §a fear 2, # sy Tgar
E 5 fow smww dww wfusfrg} 3
w3 Afdfeesorr # 0% A 7 even
399 ¥ a7 o1 awe @ Prar 3 sy
7 faeft a® #1 afawiz foay wraray
Al ITET W frm faar sy 2

MR. SPEAKER: Those who have
not realised the arrears wil] they be
. Tewarded or punished?

SHRI PRANAB KUMAR MUKHER.
JEE: The hon, Member should not
come to the conclusion that they are
not realising it. In faet during last
year they reelized more than the hud-

et estimate. This wes of e
order of Rs. 170 to Rs. 178 crores,

SHRI N. K., P. SALVE: There s
the report of the Public
Comamitiee  saying that one of the
main reasons why arrears of income-
tax stands so unduly bloated is on
account of the tendency of the income
tax officers to over-fix assessments, to
work for fancy assessments, and in
respect of incomes which are never
earned by assessees and, therefore,
really, the income-tax arrears Joes
not arise.

The malaise seems to continue. It
it is so, may I know from the hon.
Minister of Banking and Revenue
whether litigstion continue or they
happen to be passed on to the asses-
sees because of over-pitched assess=
ments for which the assessees have to
fight the litigations and, if it is 8o,
whether before the Tribunals and the
courts reliefs may be given; what
steps are being taken to ensure that
the Income tax Officers who so une
duly overpitch the assessments and
make fancy assessments which is also
the cause of corruption in the Depart-
ment, are taken to task? Would they
consider awarding costs to the asses«
sees at the Tribunal level {0 avoid
such overpitched assessments of this
sort?

SHRI PRANAB KUMAR MUKHER.
JEE: Sir, perhaps it is too strong a
suggestion  because the Income-tax
Officer makes the assessment in the
best of his wisdom and if we say that
the costs to the assessees for getting
the relief are to be passed on to them
perhaps, it is too strong a suggestion
and T am afraid I cannot accept this.
(Interruptions)

SHRI N. K. P. SALVE: No, no.
Costs are to be paid by Governmenf
and mot by the officers,

SHRI H. N, MUKERIEE: In
view of the fact that the number
of persons or firms against whom the
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arrears of tax amounting to more than
rupees fifty lakhs are outstanding
cannot be very large and they are the
big fries about whom the Income-tax
Department shculd take a very special
interest, may I know how it is that
Government now says that it would
be incommensurate with the labour
involved to bring out their names—
the names of those persons and firms
egainst whom the arrears are out-
standing to that extent ought to be
publicised, particularly, in view of
the recent Government's policy in this
regard?

SHRI PRANAB KUMAR MUKHER-
JEE: What I say is that we shall have
to collect the information from vari-
ous stations—we have 20 Income tax
stations apart from four centralised
charges—and we maintain some dos-
siers of the big assessees. If we war}t
to give you that information, it will
take some time, Apart from that, if
1 remember correctly, it is more than
100. The number against whom the
amount outstanding is Rs. 50,00,000
and above is not insignificant. It may
‘be more than 100. That is why I say
that if the hon. Member was interest-
ed to have information about any par-
ticular firm or any particular 1nd_1v1-
dual, we shall try to collect it since
we do not have that information. W'e
are not feeling shy of giving this
jnformation. (Interruptions).

SHRI H. N. MUKERJEE: You lay
it on the table of the House later on.
How am I supposed to know about X
firm or Y individual. I am not con-
cerned with the individuals but I am
concerned with the total position. Let
the Minister come forward and tell the
House, You lay it on the table of the
House on vour own and do not ask
the Member concerned to find out X
individual or Y firm. How do I know
who is the guilty person?

MR. SPEAKER: This is a sugges-
tion which you can consider.

PAUSA 26, 1897 (SAKA)

SHRI VASANT SATHE: In view
of the fact that the total number of
assessees whose income above Rs.
100,000 js less than 20,000 out
of a total of 38 lakhs assessees
in the country—as you yourself
have said that those against whom
the outstanding above rupees fifty
Jakhs are 1lesg than  hundred,
approximately it may he hun-
dred or it may be more than 100, that
is, between hundred and two hundred
or three hundred or whatever it may
be—I would like to know what is the
difficulty in giving the names? If there
are genuine difficulties in giving the
names it is all right. Would you at
least let us know the number of as-
sessees.? Unless he can explain this
to your satisfaction ang not to my
satisfaction, what is the objection that
he has in giving the names of the
firms and individuals against whom
the arrears are over Rs. 50 lakhs. We
are not satisfied with the answer that
it is not commensurate with labour.
Why is it not in the interest of the
State to give the names. Let us at
least know this, unless of course you
disallow this question, since the
number is very very shorl, Let us
have the total amount of arrears out-
standing against these firms. How
many such assessees are there? And
also in what slab do they fall?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, even of those above Rs. 10
lakhs their number is 800, Sir, here
T would like to be guided by your
advice because this is not the first time
that we are confronted with this type
of question. Earlier we were faced
with the question regardng list of
shareholders of each company whose
houses have been raided. Sir, it takes
a lot of time. If we are to give the
information against each as to what
was the amount outstanding, ete.,, it
will take a good dea] of time. Sir, I
depend on your guidance. Whatever
you will direct, we will do.

SHRI VASANT SATHE: Sir, what
is the answer that he has given? I
asked him about §0 lakhs and above.
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SHRI PRANAB KUMAR MURH-
ﬁ&!m Their number is more than

SHRI R. S. PANDEY: Sir, taking
into consideration that thousands of
cases have been pending and not fina-
lised for the last 10, 15 or 20 years,
may I know whether the Government
is thinking seriously to devise certain
methods by which agreement could be
reached and money realised? ‘They
have assessed but somehow they have
not come to any agreement. Now, a
particular person has been assessed
for Rs. 1 crore, It may be that he has
assets or does not have assets. There
are such cases which have not been
finalised.

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, there is no doubt about it
that the procedure itself is time con-
suming. But, I think, the House and
the hon. Member is aware that one of
the devices which the Select Commit-~
tee suggested to us and which we have
incorporated in the Amcnding‘ _Act
is about the Settlement Commission.
Perhaps the device which the hon.
Member has in mind to some extent

First r—2 lroms
Next 3—4 looms
Next 5—49 Loms

SHRI DHAMANKAR: Sir, although
the decision is very late and there
hasg been a lot of evasion yet I am very
thankfut to the Commerce Ministry
for having taken a decision in regard
to unauthorised locoms. There has
been evasion to the tune of lakhs of
rupees. I want to know whether this
levy of Rs. 400 per loom is an annual
levy or is it for getting the powerlo?m
authorised and whether after paying
Rs. 400 the looms will get permits from
the Textile Commissioner?

SHRI VISHWANATH PRATAP
SINGH: They will not get permits.

SHRYT DHAMANKAR: Sir, the
powerlooms are undet the dual con-
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cotld be met by Settlement Commis-
sion.

Unguthorised Fowerlooms

*145. SHRI DHAMANKAR: Will
the Minister of COMMERCE be pleas-
ed to state;

(a) whether any assessment has
been made of the unauthorised power.
looms operating in the country;

(b) if so, their numbers, State-
wise; and

(c) whether any penal action is
proposed to be taken against such
unauthoriseq powerlooms without ad-
versely affecting the employment of
the poor in the present context of
rural economy?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), Ng reliable estimate of
unauthorised powerloomg is available.

(e) A penal compounded ievy at
the rate of Rs. 400 per loom is leviable
as against normal levy ag under:—

Rs. o/~ per loom per annum.
Rs. 100/~ per loom per annum,

Rs. 200/~ per i om per annum,

trol of Finance anq Commerce Minis-
tries Since the levy hag beep in-
creased from Rs. 50/~ to Rs. 400|- per
loom and galso because there is ram-
pant corruption, I would like to know
what concrete and drastie steps the
Government proposeq to take to avoid
evasion and collect fully the penal
levy?

SHRI VISHWANATH PRATAP
SINGH: Much of the enforcement
also depends on the various BStates
where the unauthorised mills are si-
tuated. We have requested the States
to tighten up their steps. Also wher-
ever caseg are brought to our notice,
we take the fullest action under the
law.
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SHRI DHAMANKAR: It jg the
Excise Department, not State Govern-
ments.

SHRI H. M. PATEL: The Minister
said that Government do not Yave a
reliable idea of the number of unau-
thorised looms. Would he be in a po-
sition to tell us on the basis of such
unreliable information as he hag how-
ever unreliable an idea of the number
of unauthorised looms?

SHRI VISHWANATH PRATAPF
SINGH: That would be, according to
what people say and what we hear, a
lakh.

wit wvary sy © oo, Fur gy
77 wAfuga, faga afaq a9 a1
grRwTfaa #9 q7 agA mwAv 9 20
AR FH{ AATA A T2 T IR
T T WO 72§ 1 FIT AT FTeE-
TudfY Y 1T FT & FAT OF Ao &
AT qEwdr 1 foare Y F & wA qrad
am AT WG W W & | IA 9 4R
§ % wat wgEm A A g g fw
@1 g7 #9f Arerw & 3A T fao gy
gar FqE o7 FA TEEET 2R W@
e
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SHRI VISHWANATH PRATAP
SINGH: It ig an admitted fact that
the handloom sector is affected by the
powerloom sector. For this reason,
the following itemg are now exclu-
sively reserved for the handloom sec-
tor: yarn dyed dhotis, low reed pick
cloth, all coloured sarees, dusters, to-
welg 1n honeycomb weave or drazha
Thorthu. In addition in order that
powerloom products may not sel] as
handloom products, it is now incum-
bent on powerloom manufacturers to
put a texmark gn their products, that
is, the permit number ghould be em-
bossed on the cloth.

Incentives given to Export Sector by
RBIL

*147 SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleaged to state.

(a) whether Reserve Bank of India
has decided to provide additional in-
centives to the export sector; and

(b) if so, the main features thereof?

THE MINISTER OF STATE 1IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). A statement is Jald on
the Table of the House.

STATEMENT
As part of Lhe accepted pulicy. experts are accorded high prionty in the matier of previsicn

of bank credut.

In pursuance of this policy, Reserve Bank of Indfa has prescribed concessional

rates of interest in respect of export credit. The presem rates are as follows :—

(A) Pre-shupment credst

Rate of
nrerest

8. No. Type of items

Maximum
pernod ad-
missible
for cence-
ssic nal
rate of
credit

Remarks

1 (2) 3)

(4) (5)

1 Cortain specihied  medium Not to

and heavy engineering geods  exceed
and construction ¢cntracts
sbroad.

11 5%

In the evant of delays atin-
butable o reasors bheyord
the contro]l of the exporter,
banks will charge a rate not
excecding 13 5%, for a
further period of go days.
However, beyond 270 days,
the normal rates would
apply.

180 days
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2 All other drems Not to 90 days In the evenr of delays a.tri-

bugable tc  reascns beyend

11'5% the comrol of the exporter

banks will charge a rate mot
exceeding  13-59% for
further peried of 45 days.
However, beyond 135 d

the normal rates

w
apply.
(B) Postshipruent credit other than om dsferred payment terms.
Maximum
penods fur
Rate of  which Remarks
interest  concessional
rate 15
applicable
) Postshipment eredit to Westorn Not to 120 day Beyond the speaified  period
Hemusphere. exceed normal rares would apply.
11°5%
(ii) Posrshupment credat to  other Not to o days
areas. exceed
11°5%

(C) Post-shipment credit given on
deferred payment terms:

Not to exceed 8 per cent per annum
for the full period.

Reserve Bank of India hag advised
the banksg to give added attention to
term finance for deferred payment ex-
ports and also to industries where a
substantial part of the goodg is ;neant
for export or where new potential for
export could be built up quickly,

In termg of the credit policy for
the current busy season, announced
by the Reserve Bank of India on 1st
November, 1875, a part of the discre-
tionary accommodation to be provid-
ed tp bankg by the Reserve Bank of
India will be directly related to the
performance of the individual banks
in the fielq of export credit with par-
ticular reference to the existing level
of export credit, likely incremental
performance, commitments to defer-
red payment cxports, etc.

In order to gimplify the procedure
relating to exports on deferred pay-
ment terms, Reserve Bank has recent-
ly given general permission to autho=
riseq dealers to issue bid bondg and
performance guarantees in respect of
deferred payment contracts in cases
where the value is lesg than Rs 50
lakhs and the credit period does mot
exceed 5 years. The Industrial Deve-
lopment Bank of India has been made
the focal point for grant of approval
for other deferred payment contracts.
Bankg have alsp been recently advis-
ed by Reserve Bank of India that they
should take steps to ensure timely
issue of bid bonds and preformance
guarantees.

Reserve Bank hag also announced
introduction of a duty draw-back cre-
dit scheme under which banks will
grant advances to exporters against
their entitlements for duty drawback,
ag provisionally certified by the cus-
toms authorities. Such advances will
be interest free upto 80 days and the
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Reserve Bank of India will provide
refidarice, without interest, to the
Bbanks aguinst such advances upto 90
days. The scheme will come into
force with effect from 1st February,
1978.

SHRI PRABODH CHANDRA:. Will
the Minister concerned be pleased to
say whether the export of readymade
garments has gone down during recent
wyears or has it gone up, ag a result of
the withdrawal of certain incentives?

SHRI PRANAB KUMAR MUKHER-
JEE: We are concerned with the cre-
dit for exports. This question does
not relate to the Finance Ministry, He
may address it to my colleague in the
Commerce Ministry.

Exchange value of Rupee

*148. SHRI SHANKERRAQO SA-
VANT: Will the Minister of FIN-
ANCE be pleased to state:

(a) the actual and the official value
of the rupee vis-a-vis the dollar, the
pound sterling and the yen; ang

(b) the steps taken to bridge the
gap between the actua] and the offi-
cial value of the rupee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATT SUSHILA ROHATGI): (a) The
official rates for these curremcies were
as under on the %#th January, 1976

£. 1:00 =Rs. 18-1284 (RBI'srmiddle rate
for £)

& 1:00=Ry. 8:02
Yen : =Rs. 0°0202

Ag regardsg the “actual rates”, the
country’s external transactions are
based on official rates subject to the
usua] margins for buying or selling.
There are no representative or reliable
free market quotationg for the Indian
rupee, but on the basis of readily
available evidence, the spread, if any,
between the official rates and the un-
official rateg seemg to have narrowed
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very considerably in the last few
months and may have disappeared al-
together in the case of 3 number of
transactions. Moreover the free mar.
ket quotations do not reflect the True
exchange value of rupee ginece such
transactions are few unauthorised and
fragmentary,

(b) It ig the aim of the Government
to eliminate the unofflcial exchange
market for rupee. Therefore the
question of bridging the gap between
unofficial value of the rupee and the
official value does not arise.

SHRI SHANKERRAO SAVANT:
The hon Minister hag not spelt out
the actual rate of exchange but has
made a significant observation that
the difference between' the actual rate
and the official seems to have narrow-
ed down very considerably in the last
few months. There is no reason why
she should not give the actual rate. The
hon. Minister may also speak oul the
steps that are being taken to eliminate
the unofficial market?

SHRIMATI SUSHILA ROHATGI:
By he ‘actual value' of the rupee, I
think the hon Member is presumably
referring to the unofficial rates that
are gperative in some of the markets
in Singapore, Hong Kong and other
places Of course Government does
not recognise this. Government had
taken a number of steps. Firstly,
under FERA, Foreign Exchange Regu-
lation Act. penalty had been increas-
ed and steps are being taken to see
that moneys are routeq through pro-
per channels, Those viclating FERA
are subjected to more severe penalties
and imprisonment, Because of the
anti-smuggling measures that had been
taken recently and the provisiong of
MISA, Conservation of Foreign Fx-
change and prevention of smuggling
activities, we find that a number of
boats had been geized and other penal
action had been taken; nearly 1600
smugglers are in detention under va-
rioug Acts. Because of the crackdown
on the smugglers and implementation
of various steps that I had enumerated,
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there has been buoyancy in fhis
fleld and there has been very favour-
able reaction.

Eesumption of dire¢i Air Links with
Pakixtan

*149, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of TOUR.
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether any talkg were held
with Pakistan regarding resumption
of direct air links with India;

(b) whether any agreement has

been arrived at; and

(c) if so, the broad features there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) No talks op the sub-
ject of air links have been held bet-
ween India and Pakistan since Msay
1975.

(b) No, Sir.
(¢) Does not arise.

SHRI RAGHUNANDAN LAL BHA-
TIA: May I know from the hon. Mi-
nister when India banned overflights
and what were the reasons?

SHRI SURENDRA PAL SINGH: Air
liks between India and Pakistan were
severed in 1965 to start with, when the
Indo-Pakistan war broke out. Later on
in 1966 flights were resumed on a tem-
porary basis under some special ar-
rangementg but the same were again
broken in 1971 after our plane was
hijacked and destroyed in Pakistan.

SHRI RAGHUNANDAN LAL HA-
TIA: There had been so many state-
ments by the Pakistan Government
about those talks. May I know whe-
ther the Pakistan Government app-
roached the Government of India in
this regard and secondly, whether they
had withdrawn their complaint
against Jndia in the world body,
ICAO?
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SHRI SURENDRA PAL SINGH:
The hon. Member must be aware that
we have already had two rounds ef
talks with Pakistan i regarg to this
matter and both rounds of talks Rave
been in conclugive, It is a continuing
process amd we are hoping that the
talks will be resumed in the near fu-
ture. As far as the withdrawal of
the case is concerned, go far Pakistan
has not withdrawn its case from
ICAO.

Indisn Jut, Mills Aasopiation

#150. SHRI R. S. PANDEY;
SHRI VASBANT SATHE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Indian Jute Millg As-
sociation has urged Government for
assistance to the jute industry faced
with a loss of export market in the
area of jute bagging for U.S, cotton
bales; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) Government is deeply zoncer-
ned about the possibility of the U.S.
market for cotton bagging being lost
to the Indian jute industry. Assist-
ance has been granted to a project for
developing an improved cotton bale
covering which might be able to com~
pete effectively with polypropylene
cotton bagging.

SHRI R. S. PANDEY: I am satisfled
with the answer and T offer the supp-
lementaries to be asked to Shri Sathe.

SHRI VASANT SATHE: In view of
the fact that the loss that would be
suffered by the jute manufacturers of
India would be to the tune of Ra. 9
ctores, what alfernate srrahgements
are envisaged. A suggestioh was givén
that you fhay give assistance to mahu-
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facture some matetial which may
:Jatmpea; with polypropylene. What

ernative arrangementy for ucing
@ jute of better variety, or :r:ﬁxture
with some artificlal fibre which will
be better and at the same time cheaper
than polypropylene are being thought
of? There apears to be a cost factor
4lsp in production.

PROF. D. P, CHATTOPADHYAYA:
Sir, the hon, Member js right when
he has said that polypropylene is re-
latively cheaper vis-a-vis Jute. Six
yards of jute of this particular speci-
fication costs approximately one dollar
and fifty cents. Whereas polypropylene
which competes with jute of the same
length and specification costs one
dollar and twenty-five cents. So
there is appreciable price differential.
Sir, besides this the organisation in
charge of this, thatis the Bale
Packaging Committee of the National
Cotton Council of the U.E.A. places
the order to the Indian Jute industry.
They are now reluctant to do so be-
cause they are petrochemical complex.
es who produce the synthetic materials.
So, our response has been somewhat
like this. We are making some funds
available to the Indian Jute Industry’s
Research Associations who are engag-
ed in the process and development of
lighter fabric, the price of which will
be cheaper. And this material would
be in a position to compete with the
synthetic material. So, they are now
getting thls fund and they will draw
up the project and we hope when the
research result is available the fibre
will be lighter and cheaper. Then we
would be in a position to compete in
the market. That is what we can do
under the circumstances.

SHR] VASANT SATHE: Another
factor which is important in the cost
element is the freight charge because
that constitutes 21 per cent of the cost
f0.b. I would like to know whether
there is any plan worked out by the
Covernment to have arrangements
with the Shipping Companies or do
we have our own shipping arrange-
ments to transport the juts goods 80
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that freight cost may work out less
to the American buyer?

PROF. D. P. CHATTOPADHYAYA:
The freight component of the fo.b.
realisation varles from 53 per cent to
80 per cent depending upon the differ-
ence in the destination in the East and
the West. The hon. Member would
realise that we have to neutralise the
freight component of fob. It will be
very difficult to do this and I do not
know what would be the response of
my friend who is otherwise very nice.
But here it is such a big amount and
after all it is a Commercial proposi-
tion. The neutralisation would be
necessary because of the f.o.b. com-
ponent. So, we have to compensate for
this. Sir, we are seized of the problem,
Under the circumstances it will be
very difficult to concede the demand
in the form that has been described by
the industry, but, however, we are
having a look into the matter.

SHRI BISWANARAYAN SHASTRI:
Is it not a fact that the Jute Mill
Association controls the jute market
in India and they are advancing a
plea that they have to face a keen
competition in the U.S.A. and other
market? As a result of this, the jute
growers have been hit very badly. In
view of this, may 1 know from the
Minister whether he will ask the jute
mills to diversify the production in
order {o find out new markets?

PROF. D. P. CHATTOPADHYAYA:
Yes, Sir.

SHRI JAGADISH BHATTACHARY-
YA: I would like to know if the Gov-
ernment of India is in a position to
give the balance sheet of the respective
jute mills so that we may be in a
position to know the profit or the loss
incurred by them and if necessary
better planning in regard to monetary
help may be done. Whether the Gov-
ermment of India think of any possi-
bility of nationalising this industry?

PROF, D. P. CHATTOPADHYAYAS
Tt is a larger question he has referred
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to. When the demand for juie menu-

factures is going down, when 20 per
cent of the production is not being
. lifted and when the industry is not
in its very best health, the question
of mnationalisation does not arise,

Export of Food Articles

*151. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MERCE be pleased to state:

(a) whether (Government have any
proposal to ban the export of food
articles like sugar, rice (basmati),
plantain and other essential articles;
ang

(b) if so, the salient featureg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)- (a)
‘No, Sir.

(b) Does not arise.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister hag replied in the
negative. When two-thirds of our
population are living below the pover.
ty Lne, before trying to earn foreign
exchange through the export of food
articles like sugar, onion and basyi
rice, Government should consider -
filling our requirements first. May I
know the total production and con-
sumption of sugar, basmat: rice and
onion?

SHRI VISHWANATH PRATAP
SINGH: In 1974-75 production of
sugar was 45 lakh tonnes. Carry over

figure was 8.78 lakh tonnes. Thus
total availab:lity was 53.78 lakh
tonnes, Consumption was 39 lakh

tonnes. The surplus stock available
was 14.78 lakh {onnes, out of which
only 6.95 lakh tonnes were exported.
Bo, care has been taken to meet do-
mestic needs. We have exported only
4.6 per cent of the total availability of
onions, whereas our potential is about
15 per cent, The exports of basmati
rice amount only to 0.1 per cent of our
{otal preduction of rice.
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SHRI KRISHNA CHANDRA HATL.
DER: The reply is not satisfactory,
I also want that indusirial develop.
ment of the couniry should take place
and I know for that foreign exchange
is necessary. But is it not a fact that
the prices of all these food articles

within the country are going up
because of the wrong policy of the
government? 1 also want to know

whether the government would first
meet the full demand of sugar at con-
trolled price, onion and basmati rice
and for this purpose whether the gov-
ernment has any proposal to recon-
sider its wrong policy and take a real-
istic decision to check rising prices.

SHRI VISHWANATH PRATAP
SINGH: I have already said that the
government has given full considera-
tion to the domestic needs. Exports
are not so high as to affect the domes-
tic needs. So far as the rationale be-
hind our exports 18 concerned, domes-
tic consumption of basmali rice i1s con-
fined to the richer sections, But 1
tonne of basmati rice export can fetch
us 4 tonnes of wheat or 7 tonnes of
milo which will be consumed by the
lower income groups. The rise in the
price of onions was not due to our ex-
ports but due to the failure of the crop
in certain parts of the country. Now
the onion prices have come down.

SHRI PRIYA RANJAN DAS
MUNSI: In view of the fact that at the
moment the government is engaged in
a long struggle against poverty to
make the country more prosperous, in
view of the fact that the government
had to incur a huge expenditure on
import of crude oil and other things
and in view of the fact that basmat:
rice is consumed only by the rich, may
I know why {he government is not
taking a positive decision to ban, i
necessary, the consumption of basmati
rice in the country and also to redgce
consumption of sugar by not allowing
its use in a peculiar manner for pro-
ducing all types of sweets and confin-
ing its use to produce one or two
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items only in tbe interests of the coun.
try?

SHRI VISHWANATH PRATAP
SINGH: Being in the Commerce
Ministry I will be happy if it is done.

st ciwmeTe medt - serer o,
& Het wgrey At ¥ 9g A e g
fo <Y, arawet, Sraw oY &%, fom
fadaisrfosgagam 78, 397
fow; dt autf & faradt fadeft mar 4
o gf & | TE FgTEET &7 & qwq
oo g | & qg W JrAA A €
far war fazelt 921, 9t 57 & wiww #r
o€ 3. ar7 foet ad¥ & wiwa i
AT gFAT !

SHRI

VISHWANATH PRATAP
SINGH: The exports were as
follows;—
Sugar 1972-73 1.95 lakh tonnes
1973-74 4.87 lakh tonnes
1974-75  6'95 .akh tonnes
Basmati Rice 1972-73  377.03 lakhs Rs.
1973-74  668-18 lakhs Rs.
1974-75  2149.53 lakhs Rs.
1972-73
Banang : 1973-74 Negligible
1974-75 J
SHRI H. M. PATEL: Will the

Minister reconcile two of his observa-
tions in the course of his/reply? He
said that as only some four per cent
of onion crop was being exported,
export could not affect internal price
of onion. And then he went on to say
that the cost went up not because the
export policy was wrong but because
of the failure of the crop? It is not
for this very reason that the Com-
merce Ministry should take care to
see that they do not allow export when
there is a crop failure?

SHRI VISHWANATH PRATAP
SINGH: That is what the Commerce
Ministry had done and export was sus-
pended.
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Foreign Exchang, earned from Juie

*152 SHRI DINEN BHATTACHA-
RYYA: Will the Minister of COM-
MERCE be pleased to state the
amount of foreign exchange earned by

jute industry during the last three
years, year-wise?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
The amount of foreign exchange earn.
ed by the jute industry in India during
the years 1972.73, 1973-74 and 1974-75
has been of the order of Rs. 249
crores, Rs. 227 crores and Rs. 300
crores respectively.

SHRI DINEN BHATTACHARYYA:
May I know in this respect to whnat
extent the concession was given to the
jute mill owners in respect of export
of jute goods especially carpet pack-
ing in the years 1073-74, 1974-75 and
1975-76?

PROF. D. P. CATTOPADHYAYA:
The export duly is adjusted from year
to year, depending on the competi-
tiveness or otherwise of our goods,
vis-alvis their substitutes or competi-
tors—natural  or synthetic—from:
other countries, In view of that fact,
Sir, in 1973 on primary backing, ex-
port duty was Rs. 200 per tonne. It
was raised later on to Rs, 650. It was
reduced to Rs. 200 per tonne in De-
cember 1974. It has been abolished
now. Similarly, also 1n secondary
carpet backing. it was Rs. 300 in
August 1973; then during March 1974
it was raised to Rs. 750 and in Decem-
ber 1974, It was Rs. 200. Later on, it
was completely knocked out. What
these figures will indicale is this. We
do not give assistance if it is not
necessary. Rather, if it can bear
higher duty. we impose it. Govern.
ment takes a very rational attitude
towards export duty.

SHRI DINEN BHATTACHARYYA:
My first point is that the Minister has
very cleverly avoided a specific an-
swer; and the people of our country
will not understand what the Minister
has said.
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ME. SPEAKER: . Plesse ask your
second question,

SHRI DINEN BHATTACHARYYA:
The first question has not been
answered. Anyway, I  will ask the

second guestion as you want me to do.
My question is about the total. Up
till the end of the year 1975, during
the last 3 years, what 15 the total
amount 1n respect of the export duty
on jute, how much has been reduced,
what 1s the total amount and how
much has been completely withdrawn
as export duty on  jute, specially in
regard to carpet backing which I
have already mentioned?

PROF. D. P. CHATTOPADHYAYA.:
8ir, the hon. Member had asked as
to what was the foreign exchange
earning. He has now raised a question
which I very much appreciate; and 1
have triled to answer it 1n terms of
general principles But if he presses
the question on the total, 1t will be a
separate question needing an answer
with effect and figures I would very
much like that he gives us notice,

MR, SPEAKER. He wants notice.
Voluntary Disclosure Scheme

+
156. SHRI CHINTAMANI
PANIGRAHI :
‘168. SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of FINANCE
be pleased to state;

(a) the number of persons, State-
-‘wise, who have voluntarily disclosed
iheir wealth under the Voluntary Dis-
closure Scheme; and

(b) the amount
from them?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE),
(a) Statistics in respect of declara
tions made under the Voluntary Dis
closure of Income and Wealth Ordi.
nance, 1975 have been maintained
Commissioner of Income-tax charge-
wise and not State.wise.

so far received
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On the basis on information present.
ly available, a statement giving the
number of declaration made u/s 15(1)
of the Ordinance chargé.wise is laid
on the Table of the House,

(b) As per available data, out of the
total tax payable of Rs. 6.91 crores,
Rs. 3.99 crores has already been col-
lected, the amount invested in 5/3/4
per cent Bonds, 1985 being 0.38 crores,

Statement
Charge of Comnussioner of No. of
Income-tax declarations
Uss 15(1)
of the Or-
dinarce
Amritsar . " . . 333
Andhra Pradesh . . . 720
Axﬁm, Nagaland, Megh'llaya,
Torrionas of - Kruschil
Pradesh and Mizoram. . 194
Bihar . . . . 377
Bombay City . . f . 2266
Delhi . . : . 988
Gujarat . . . . 741
Kanpur . . s : 301
Karnataka . v . . 610
Kerala . . . . 325
Lucknow . . . . 367
Madhya Pradesh . . . 295
Meerut . . . . 267
Nagpur 3 . . N 258
Orissa . . . . 175
Patiala e e . . 540
Poona : . . . 716
Rajasthan 5 . . P 231
Tamul Nadu . . . . 1634
WestBergal . ., ., 1629
Bombay (Central) . . . 89
Calcutta (Central) . . p 43
Delhi (Central) . R 52
Madras (Central) . ) . 111

TS
Total . 13382
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BHE] CHINTAMANI PANIGRAHI:
According to the reports, the voluntary
disclosures, so far as the Calcutta area
ig ooncerned, are cutterly negligible, 1
would like to be enlightened as to
what “action has been taken in that
area. Secondly, out of the total dis-
closures made, viz, about Rs. 1,500
crores, can the hon. Member give a
break-up as to how much it is really
in cash, how much in gold and how
much of it in precious metals?

SHRI PRANAB KUMAR MUKHER.
JEE: If the hon, Member looks at the
figure for West Bengal, he will find
that it is not much less; it is 1628. So
far as Calcutta is concerned, only a
few big business houses are put
under the charge of Calcutta Central.
That is why the figure there is only
43. But if you take West Bengal as a
whole, the figure is 1,629, which is not
insignificant.

Regarding the break up, I have
already indicated that the total
amount disclosed, income and wealth
taken together, would come to more
than Rs. 1,600 crores. It is difficult to
indicate what percentage of it 1s 1in
the form of real estate, gold or jewel-
lery. Anyway, we shall have an op-

- portunity of discussing it in detail
when we take up the Bill to replace the
Ordinance, when we shall try to give
some information, 1f it is available
with me,

SHRI CHINTAMANI PANIGRAHI:
As no break up is available and as the
Minister has promised to give them
during the course of the discussion...

SHRI PRANAB KUMAR MUKHER-
JEE: If available,

MR. SPEAKER: He says that you

will get an opportunity.

BHRI CHINTAMANI] PANIGRAHI:
You are giving opportunities after
opportunities but we want more con-
crete information. Whep the break up
iy available after this disclosure, will
the Government consider the gquestion
of bmsuing gold bonds to these people
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as that will help us to finance our
plants and thus boost up our economy?

SHR] PRANAB KUMAR MUKHER-
JEE: It is suggestion for action.

SHRI S. M. BANERJEE: While 1
congratulate the income-tax officers
and employees for their wonderful job
in unearthing black money to the ex-
tent of Rs. 1,300 crores or Rs. 1,400
crores, after stating that we do not
agree with the voluntary disclosure
scheme, may I know from the Minister
one thing. Suppose a person has
Rs. 30 crores of unaccounted money
and he discloses Rs, 30 lakhs., Will
he be regarded as very saintly and
this amount would be taken as the
only amount concealed by him? Or,
will they adopt some other methods
{o unearth the money which they have
still concealed?

SHRI PRANAB KUMAR MUKHER-
JEE: Under the provisions of the Ordi-
nance we are giving them protection
and secrecy would be maintained, 80
far as disclosure 15 concerned. Re-
garding the future activities it is not
possible for me to ‘'ndicate anything
just at present.

SHRI S. M. BANERJEE: Suppose a
person has Rs 7 crores with him and
discloses only Rs. 7 lakhs. Will  the
Government take Rs. 7 lakhs as the
only amount concealed?

MR. SPEAKER: The Minister has
given the answer. Do not force him
to give the answer in particular way.

SHRI K. GOPAL: Are the Govern-
ment going to accepl the figures given
by the ussessees as true, or are they
going to re.assess them after perusing
their disclosure?

SHRI PRANAB KUMAR MUKHER-
JEE: As I have stated in reply to the
earlier question, thuis  disclosure is
governed by the provisions of the
Ordinance. The relevani provisions
are gections 3(1), 14(1) and 15(1). The
question will be dealt with under the
provisions of the Act. It is not passi



31 Written Answers JANUARY 16, 1076  Written Atswers

ble for me on & hypothetical basis to
say whether wa will accept those
figures or will conduct raids or further
investigation. It is not possible for
me to say that,

MR. SPEAKER: The gquestion hour
is over.

WRITTEN ANSWERS TO QUESTIONS

Opening of Mini.Banks in Villages

143. SHRI SAT PAL KAPUR: will

the ‘Minister of FINANCE be pleased
to state:

(a) whether there is a proposal to
open mini-banks in the villages to
advance loans on easy terms to far-
mers for the purchase of fertilisers,

quality seeds and agricultural imple-
ments; and

(b) if so, when the proposal is like-
ly to be implemented?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). There is no propusal to esta-
blish “mini-banks” by the Govern-
ment. However, having regard to the
weakness of institutional credit struc-
ture and development potential of that
area, Government arge establishing
Regional Rural Banks, covering one
or more districts of any State. These
banks are intended to sassist, inter
alia, farmers ior purchase of fertili-
sers, yuality seeds and agricultural
implements.

Participation of Labour in Manage-
ment of LT.D.C,

#146. SHRI D. K. PANDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the management of
India Tourism Development Corpora=
tion have finalised and implemented
the scheme of ‘labour participation in
management’ at al] levels of producti-
vity control; and

3

(b) i’ s, the selient adhieveminis
of the gcheme ?

THE MINISTER OF STATE IN THE.
MINISTRY OF TOURISM AND CIVIL.
AVIATION (SHRI SURENDRA PAL
SINGH): (a) No, Sir.

(b) Does not arise.
Working of Nationaliseg Banks

*153. SHRI RAJA KULKARNI:
Will the Minister of FINANCE be
pleased to state the steps taken by
Government during last six months.
to improve the working of nationalis-
ed banks and the results thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHR1I PRANAB KUMAR MUKHER-
JEE): The public sector banks have
reporteq perceplible improvement
during the last six months in all
facets of their working as a result of
the special measures taken by them,
at the instance of Government, re-
sulting in (a) improved administra.
tive efficiency, arising out of punctua-
lity, cleanliness, discipline, activisa-
tion of vigilance procedures, better
staff relations and reducltion in over-
time; (b) accelerated disposal of work
through  special arrear.-clearance
drives, improved structure of delega-
tion of powers, improved loan apprai-
sing machinery and (c) ensuring de-
finile improvements in the conient
and qualily of customer service.

The public sector banks will conti-
nuc their efforts o achieve further
improvements in their working.

Evasion of Central Excise Duty in

Calcutty
»154. SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of

FINANCE be pleased to state:

(a) whether a large number of in.
criminating documents relating to the
evasion of central excise duties, weze
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discovered in a raid in Calcutta on 8th
December, 1975; and

(b) it so, the number of persons
arrested and action taken against
them ?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRIL
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir. In a raid on the factory
permises of M/s. Black Diamond
Beverages Ltd., Calcutta, incriminat-
ing documents, showing clandestine
manufacture and surreptitious re-
moved of aeraied water were seized
by the central excise officers.

(b) One of the Directors of the
Company and the Works Manager of
ihe factory were arrested. They have
been released on bail. The case I8
under investigation.

Demand of Quality Tea

*156. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there isg growing de-
mang of quality tea from foreign
markets; and

(b) if so, the steps taken to meet
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Tea Board's Development
Schemes viz. Tea Plantation Finance
Scheme and Replantation Subsidy
Scheme provide financial assistance
for extending new areas and/or re-
planting/replacing old areas, The Hire
Purchase Scheme assists modernisa-
tion of factories or expanding existing
factories. These 'Schemes in ¢ombi-
nation help in increasing not only
production but alsg quality of Tea.
Recently the replanting  subsidy
scheme has been amended {o cover
rejuvenation pruning with or without
infilling in Hill areas which will assist
in improving production of quality
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teas. The Tea Board provides assis-
tance in making available various in-
puts like fertilizers, coal, furnace oil,
weedicides, pesticides, etc.

Rural Banks

*157. SHRI P. NARASIMHA
REDDY: Will {he Minister of FIN-
ANCE be pleased to state:

(a) the progress achieved in estab-
lishing rural banks in the country;
and

(b) whether Government have re.
commended adoption of suitable legis-
lative measures by the State Govern-
ments to facilitate effective funection-
ing of these banks?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
Government have so far established
7 Regional Rural Banks in the country.

(b) For facilitating flow of bank
credit to  agriculture. Government
have 1mpressed upon the States
where Regional Rural Banks have
been established, to expedite (i) en-
actment of legislation on the lines of
the “Model Bill" recommended by the
Expert Group on State Enactments
having a bearing on commercial
banks' lending to agriculture and
(ii) organisation of viable Farmers'
Service Societies in the area of opera-
tion of these banks.

Shortage of One-Rupee Curremcy
Notes

*158. SARDAR SWARAN SINGH
SOKHI): Will the Minister of FIN-
ANCE be pleased to state:

(a) the reasons why there is still a
shortage of oné-rupee new currency
notes; and

(h) what steps Government pro.
pose io take to end the shortage of
one-rupee currency notes?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
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(b). Due to the limitalflons of the
capacity of the Currency Note Press,
Nasik, fresh notes of one rupee de-
pomination could no{ be supplied to
the extent necessary during the cur-
rent year. However, with the issu-
ance of one rupee coins and expect-
ed increase in the production of one
rupee notes in 1976-77, consequent on
offloading of some work from the
Nasik Press to the newly set up Bank
Note Press at Dewas, the situation is
expected to improve next year.

Sixth Finance Commission

*159. SHRI ARJUN SETHI: Will the
Mintsfer of FINANCE be pleased to
slate:

(a) whether almost all the States
have raised voice against the Sixth
Finance Commission's recommenda-
tion about financing the natural cala-
mities against advanced plan alloca-
tions; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Some of the States have suggested a
review of the recommendations of the
Sixth Finance Commission regarding
the financing of relief expenditures.

(b) The Government have consider-
ed this matter and are of the view
that it is possible to provide financial
assistance to the States for relief ex-
penditures within the parameters of
the Commission’s recommendations.

Export of Indian Engineering Goods
to Italy
*160. SHRI RAJDEO SINGH: Wil

the Minister of COMMERCE be pleas-
ed to state:

(a) whether according to the find-
ings of a market survey conducted
recently by the Indian Embassy in
Rome (Italy), there is considerable
scope for increasing the export of
Indian engineering goods to that
country; and
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(b) what stepe Government have
taken to ensure that both quality ang
shipment schedules are maintained?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) Government ensure quality of
various export products through Ex-
port Inspection measures and also
assist exporters in getting shipping
space. .

Purchase of Wide-Bodleg Aircraft

669. SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Starred Question
No. 620 on the 11th April, 1975 regard-
ing purchase of wide.bodied aircraft
and state:

(a) whether Government have taken
a decision to purchase wide-bodied
aircraft; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM
AND CIVIL, AVIALION (SHRlI RAJ
BAHADUR): (a) and (b). Indian
Airlines have, with the approval of
Government, placed an order for the
purchase of three A.300 B2 type air-
craft (Airbus) which are due to be
delivered in the last quarter of 1976.
According to the purchase agreement
the final contract price of each air-
craft shall not exceed US§24.400
million, The foreign exchange compo-
nent of the project cost (U.B§104
million) is proposed to be financed by
borrowings from French and German
Banks. Indian Airlines propose to
put them into operation from 1-12-76

Proposa] to hold Trade Fair in
U.S.A.

670. SHRI VIRBHADRA SINGH
Will the Minister of COMMERCE be
pleased to state:

(a) whether Trade Developmerft
Authority propose to hold a trade fair
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©of Indian consumer products 1n
USA,; and

(b) if so, when 1t 15 lkely to be
finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMLRCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) The Trade Development
Authority propose to hold a fair call-
ed the Buyer-Seller Meets i1n New
York and Dallas which will iclude
various producls with the objective
«of exposing selected Indian units/firms
and USA buyers directly to each other
The proposal has involved product-
identihcation dng adaptation market-
ang analysis, 1dentification of export-
firms with potentials ;ndividual and
firm-wise 1dentification of buyers 1in
USA and actual pre-meet trade con-
dacts with potential buyers 1n  USA
The fair 18 proposed to be held in
New York between 25 4ith January,
1976 and 1in Dallas between B8th—13th
February, 1976

Prcposal to develop Tourist Centre
ia Lakshadweep Islands

671 BSHRI P M SAYEED Will the
TMhinister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether there 1s any proposal
to deveélop tour;st centres in Laksha-
cdweep Islands, and

(b) 1f so, the mawn features there-
wdf?

THE MINISTER OF STATE [N THE
MINISTRY OF TOURISM AND CIVIL
MAVIATON (SHRI SURENDRA PAL
SINGH) (a) and (b) With the Libera-
lisation of entry restrictions on tou-
rists wvisiing Lakshadweep a begin
ning has been made to develop tourst
facil tieg 1n  thoce 1slands ‘Tourist
Huts (providing 32 beds) have been
built 1n Bangaram (ome of the Laksha-
«dweep Islands)

Acs regards long-term plans for
providing nfrastructure, an over-all
view would be taken on the bass of
economic feasibility availabilty of
Fesources and other priorities
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Indebtedness of Small Farmers

672 SHRI SAKTI KUMAR SAR-
KAR Will the Mimster of FINANCE
be pleased to state

(a) whether Agricultural Refinance
Corporation has made a number of
studieg on indebtedness of small far-
mers In the districts like Thana Nasik
covered under the Smal] Farmer De-
velopment Agency Programme,

(b) 1f so, the broad outlines of such
studies, and

(c) the steps taken by Govern-

ment?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)
(a) No Sir

(b) and (c¢) Do not anse
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Development of Tourism in Orissa

675 SHRI P GANGADER Wl
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether the sites of waterfalls
mn Deogarh, Keorighar and Harishan-
kar 1n Orissa are proposed to bg de-
veloped as tourist centres,

(b) wnether there 18 any scheme to
have motels and tourist hostels at
these places, and

(c¢) the tentalrve financia] outlay
ear-marked or funds placed at the
disposal of the State Government for
the development of above sites dur-
ng 1976°

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) (a) There are no pro-
posals to develop waterfalls in Deo-
garh Keorighar and Harwshankar 1o
the Central Sectar.
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(b) No, Sir.

(¢) The practice of subsidising State
Governments in the development of
1ourism plans has been discontinued
since the Fourth Plan with the abo-
lition of Part II schemes. Thus the
schemes for development of tourist
centres for domestic tourists are taken
up and financed in the State Sector.
Chit Fund/Benefit Companies Operat-

ing in Gujarat

676. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
cently taken any specific action
against the so called Chit Fund and/
or Benefit Companieg operating in
Gujarat, during the year 1975; and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). Reserve Bank of
India has reported that of the 31 com-
panies in Gujarat on its mailing list
and which are engaged in organising
or managing prize chits/benefit sche-
mes, the acceptance of further deposits
has been prohibited by it in the case
of three companies, while show cause
notices were issued to five companies
with a view to prohibiting them from
accepting deposits. Writ petitions were
filed in the Bombay High Court by
two of the above companies challeng-
ing the wvalidity of the Miscellaneous
Non-Banking Companies (Reserve
‘Bank) Directions, 1973. One company
has been allowed to  work off the
existing scheme in  accordance with
the consent terms as approved by the
Court. The writ petition filed by the
other company is pending. Meanwhile
prosecutions have also been Jaunched
against the said company for viola-
tion of the prohibitory order as also
certain provisions of directions Pro-
secution proceedings have been filed
against nine companies for non-sub-
mission of statutory returns etc., and
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egaiust {tWo companies for contraven
tion of the directions, Notices have alsg
been issued by Reserve Bank to seven
other companies to show cause why
they should not be prosecuted for non.
submission of returns etc., and fur-
ther action will be taken by the Re-
serve Bank in the light of the rep-
lies to be received from them.

Hindustan Lever Limited

677. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Hindustan Lever
Limited has brought out a new brand
of soap called “LIRIL";

(b) if so, whether Foreign Exchange
Regulation Act prohibits the Com-
pany from introducing new brands
for internal consumption; and

(¢) if so, the reasons for permitting
the Company to bring out the new
brand?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c). Under Section 28(1) (c) read with
Section 28(3) of the Foreign Exchange
Regulation Act, 1973, a compay in-
corporated abroad or an Indian com-
pany having more than 40 per cent
non-resident interest will need the
Reserve Bank of India's permission ot
permit or to continue to permit the
use of its trade marks by any per-
son or company for any direct or in-
direct consideration. The trade mark
“LIRIL” is owned by Unilever Ltd,
UK. and Hindustan Lever Ltd., is
using that trade mark on toilet socaps
manufactured by it pursuant to a re-
gistered user agreement between the
two companies. It has been ascertain-
ed by the Reserve Bank of India that
the arrangement does not involve any
direct or indirect consideration for the
use of the trade mark and hence thi#:
case does not attract the provisions of
Secion 28 of the Foreign Exchange
Regulation Act.
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Asgistsnce from World Bank for
Projects in Falzabad Diviston

§79. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to
state:

() the tota] amount 50 far receiv-
eq from the World Bank for various
projects in Faizabad Division of
Uttar Pradesh during the last 3 years;
and

, (b) the progress so far made on the
projects for which the amount has
already been received?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Presumably the hon. Mcmber is Te-
ferring to the UP. Agricultural Credit
agreement for which was signed with
IDA on 8-6-1973. This agreement
provides for a credit of US $ua-ml-
Yion to finance a 3 year programme of
farmers investments in minor irriga-
tion 1n 14 Distis. n the Easlern part
of Uttar Pradesh including Faizabad
Distt. No separate loan/credit has yet
been sanctioned by the World Bank
Group for utibsation in the Mett of
Faizabad as such.

(b) So far 6331 tube-wells (worth
Rs, 3.1 crores) have been sunk, 4581
pumpsets installed (worth RS 1.8
crores) and 270 wells bored out_ut
which 100 wells fitted with Perslgn
Wheels (worth Rs 0.1 crores) in Fai-
zebad Division {Total Rs. 5.00 crores).

gervice Rules for Officers and Staff
of LTD.C.

680. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of TQURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 5964 on the 11th April,
1975 regarding service rules for Offi-
cers and staff of 1.T.D.C. and state:

(a) whether the staff regulations
(excluding draft standing orders)
stated to be approved in August, 1973
by the management and followed even
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prior to 1873 are yet to be notified
to the staff and officers of India
Tourism Developmeny Corporation;

(b) whether specific demand was
raised several timeg by the employees
representatives uniong for mutuallw
agreed staff regulationg (excluding
draft standing orders); and

(c) if so, the action taken
management? - by the

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 SUREN-
DRA PAL SINGH): (a) The Stafl
Regulations have not so far been no-
tified as the draft Standing Orders
covering the conditions of service of
workmen under the Industrial Em-
ployment (Standing Orders) Act, 1946
which form part of these Regulations
are vet to be certified by the Certi-
fving Officer, Office of the Labour
Commussinner, Delhi Administration.

(b) No, Sir,
{¢) Question does not arise.

Indian Council of Trade Fairs and
Exhibitions, Bombay

681. SHR1 SHYAM SUNDER MO-
HAPATRA: Will the Minister of
COMMERCE be pleased to state the
reason why the scope of Indian Coun-
cil of Trade Fairs and Exhibitions,
Bombay was restricted for organising
exhibitions abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
The scope of the activities of the In-
dian Council of Trade Fairs & Exhi-
bitions is not restricted to organising
exhibitions and participations in inter
national fairs abroad. One of the ob-
jects and functions of the Council, as
laid down in its Memorandum of Af-
sociation, is “to promote, organise and
participate in industria] and trade
fairs, exhibitions, showrooms and
trade depots in India and abroad and
to take all incidental measures there

to".
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Goneralised System of Preferences
announced by US.A,

682. SHRI RAJDEO SINGH: will
the Minister of COMMERCE be pleas-

ed to state:

(a) whether the Generalised System
of Preferences announced by the
United States with effect from Janu-
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ary 1, 1976 covering duty free import
of a variety of agricultural, semi ma- Decline in Export of Mineral Ore
nufactured and manufactured items from Goa
covering nearly 2700 articles from 98 684. SHRI S. A. MURUGANAN-
countries with some qualifications will THAM: Wil] the Minister of COM-
benefit our export to 5 substantial MERCE be pleased to state;
extent; and

(a) whether gue to the globa) re-
cession in stee] industry, Goa’s export
of mineral ore is showing downward
trend; and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE

(b) whether other developed coun-
tries have also announced earlier such
preferences?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP  SINGH):

(a) Yes, Sir.
(a) Yes, Sir.
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MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a)Yes, Sir.

(b) Exports during 1975 are esti-
mated at 11.35 million tonnes as
against 13.45 million tonnes in 1974.
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Business of LI.C,
686. SHRI SHASHI BHUSHAN:
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\Vm'thé'l_lx’ap} FINANCE  be
pleased ‘to state: o7 TN

' () whether there has been a fall
in the business of LIC. under indi-
vidual assurances during 1974-75 as
compared to 1978-74:

(b) if s0, the extent of fal] in busi-
ness and the reasons therefor; and

(c) the Bteps taken by the LIC.
to ensure that the business under in-
dividua] assurances 'does not fall?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) Yes,
Sir.

(b) The comparative figures are ag
under:

1973-74
No. of Sum Assured
policies (Rs. in crores)
20,851,753 1,924.19
1974-75
No. of Sum Assured
Policies (Rs. in crores)
17,99,778 1,772.61

The reasons for drop in  business
were primarily—

(i) Inflationary rise in prices and
consequential reduction in the jndivi-
dual’'s margin of savings;

(ii) Competition with other forms
of savings, such ag deposits with
banks and post offices as well as non-
banking companies, on which a higher
return is available;

(iii) Agitation by the Development
Officers of the LIC,

(c¢) The LIC has been making in-
tensive field and publicity effort to
bring home to the prospective assured
the need to provide insurance protec-
tion to the family. As a result of
this, the LIC's businesg hag picked up
again during the current year,
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Credit from Banks to Smal] Scale
Indusirjeg

687. PROF, MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the principle of grant-
ing eredit to the gmall scale industries
from the banks at concessiona] rates
-of interest is proposed to be applied
to fisheries; ang

(b) when will the step be taken?

THE MINISTER OF STATE IN-
‘CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). Pisciculture is
considered as an activity allied to
agriculture like dairy farming, poul-
try farming etc. and thus is one of
the priority sectors. Advances grant-
ed by scheduled Commercial banks
for such activities upto Rs, 50,000 and
covered under the small loans gua-
rantee scheme of the Credit Guarantee
Corporation of India Ltd. are exempt
from the Reserve Bank’s directive on
minimum lending rate,

Advances granted exclusively for
‘the purpose of setting up fish proces-
sing units, boat buildings yards, etc,
are treated as advances for small-
scale industrial units, provided the
concerned units’ investment in plant
and machinery does not exceed Rs. 10
lakhs. Financial assistance upto Rs.
2 lakhs provided by banks to such
units and covered under the credit
guarantee scheme for small scale lq-
dustries is also exempt from the sti-
pulation of the minimum lending rﬁat'-‘

of 12-1/2 per cent.

Bank Deposits of Hoarders, Black
Marketeerg and Smugglers

888. SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government  have
taken any steps to check fictitious de-
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Posits by hoarders, black marketeers,
and smugglers in  non-nationalised
banks; ang

(b) it so, the action proposed?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). It is the usual
pracfine of the banks to obtain intro-
duction of the prospective depositors
from parties known to the banks when
opening current accounts and cheque
operated savings bank accounts. Be-
sides, as per instructions issued by
the Reserve Bank of India, banks are
required to ensure that full and cor-
rect addresses of al] depositors are
recorded in their books. Further, in
case of specific complaints, special in-
vestigations are made by the Reserve
Bank. Banks also extend full co-
peration whenever specific investiga-
tions are undertaken by the income-
tax authorities.
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Value of rupee vis-a-vis Rouble

691. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether the issue 6! fixing ex-
change rate between Russian Rouble
and Indian Rupee has been resolved;

(b) ¥ so, facts about such settle-
ment;

{¢) the extent of loss of Indian
rupee in termg of earlier exchange
rate with Rouble; and

(d) whether USSR has agreed to
make up the loss incurred by India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) No,
Sir. -

(b) to (d) Does not arise.

Piling up of large stocks of garments
in Delhi

602. SHRI M. KALYANASUNDA-
RAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Standing Committee on
Promotion of Export by air has asked
Air India ta step up shipment of gar-
ments, large stocks of which have piled
up, especially in Delhi; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (BHRI
VISHWANATH PRATAF BINGH):
{a) and (b) In view of the unprece-
dented growth in exports of Ready-

made Garments from Indla, the cargo
carrying capacity available in the
scheduled services of ay International
Airlines including Air India wag found
inadequate to cope with the demand.
When the problem became acute in
November 1875 the matter was taken
up with the Ministry of Tourism and
Civil Aviation by the Commerce Minis-

try, and several discussions were held
As a result of these discussions, Air
India operated many special charter
services from December 1975 to ma-
ximise the uplifting of readymade
garments from Delhi. Some additional
cargo services were also operated by
some foreign Airlines.

Joint{ ventures abroad

£93, SHRI SARJOO PANDEY Wil
the Minister of COMMERCE be pleas-
ed to state

(a) whether there 15 a scope for
expansion of India's export, and more
particularly for setting up joint ven=-
tures in Centra] and Latip America
and the Caribbean Islands; and

(b) if so, whether Government have
taken any steps in that direction inv
the above mentioned region?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

{b) Steps have been taken to pro-
mote exports as follows:—

(i) Market studies through the
Indian Institute of Foreign
Trade have been carried out in
Mexico, Brazil and Colombia,
Similar Studies are also 1n pro-
gress 1n respect of Peru and
Argentina,

(ii) Exhibitions of Indian products
were organised in Peru and
Colombia last year,

(iii) An office of the State Trading
Corporation has been opened in
Argentina,
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(iv) Delegations of Engineering Ex-
port Promotion Council, Project
Equipments Corporation, Fede-
ration of Indian Chambers of
Commerce and Industry visited
some Latin American Coun-
tries for exploring the market
to step up exports.

As a result of market studies, some
joint venture possibilities may emerge
in respect of engineering goods, steel
plants, mining operations, textiles and
machine tools. The concerned parties
have been 1n touch wilh each other
for possible collahoration.

Participation of U.S. investors in ex-
port oriented industries

fit4. SHRI JYOTIRMOY BOSU: Will
the Minister of FINANCE he pleased
to stute whether he stated at Madras
on 21st September, 1475 that the
Central Government is considering to
allow majonity participation by US
investors 1in complete export oriented
industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
Minister of Finance stated in Madras
that 11 was quite likely that in com-
pletely export oriented industries. a
majorily holding by foreign companies
might be allowed, on merits of the
case. This would apply to U.S. Com-
panies as well.

Streamlining of tea anclion system in
Calcutta

695, SHRI H. N, MUKERJEE: Will
the Minister of COMMERCE bhe pleas-
ed to state:

(a) whether there is considered opi-
nion to streamline tea auction system
in Calcutta so that there would be no
unusual delay in the handling of large
consignments of tea; and
reaction

(b) if so, Government’s

thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No. Sir. The question of
conducting tea auctions in a way im:
which large consignments of tea can
be handled without undue delay Is:
under constant review.

Export of Eashmiri apples to Persian:
Gulf Countries

696. SHRI BHOGENDRA JHA: Will'
the Minmister of COMMERCE be pleas-
ed to state:

(a) whether prospects of exporting.
Kashmiri apples to Persian Gulf coun~
tries have been ¢xplored; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATADP SINGH):
(a) No, Sir.

(b) Docs not arise.

Hindustan Lever Litd.

697. SHRI S, M. BANERJEE: Will
the Mimister of FINANCE be pleased
to state:

(a) whether Hindustan Lever Limit.
ed hold 47.5 per cent ot the equity
capital of M/s. Sharpedge Limited; and

({b) whether Unilever, London hold
as much as 85 per cent 'equity capital
of Hindustan Lever Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) Yes,
Sir.

(b) Yes, Sir,

Visit of a non-officials Trade Team to-
USA,

698. SHRLI VIRBHADRA SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a non-officials trade-
team recently visited U.S.A;
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(b) whether the team has submitted
Mg report to Government; and

«e) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP_ SINGH):
(a) Yes, Sir, A delegation of the Indo-
American Chamber of Commerce visit-
«2d US.A. in December, 1975.

(b) No, Sir.

Aec) Does not arise,
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Dpening of show-rooms to provide
cheaper cloth to masses

700. SHRI VASANT SATHE:
SHR] VIRBHADRA SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the National Textile
Corporation have formulated a plan to
open number of show-rooms in the
country to provide cheaper cloth to the
masses; and

(b) if so, the main featureg of the
plan and the targets set up for th?
current year?
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THE DEPUTY MINISTER IN THE
MINISTHY OF COMMERCE (SHRI
VISHWANATH PRATAP 8INGH):
(a) Yes, Sir.

(b) The main features of the Plan
are elmination of middle.men so that
cloth reaches the Consumers directly
at reasonable prices. This will also
help the mills in getting better realisa-
tion and to plan their production ac-
cording to consumer needs. It is pro-
posed to set up 500 show-rooms depots
by the end of 1976.

World Bank assistance for slum clear-
ADce programme

701. SHRI VASANT SATHE Will
the Minister of FINANCE he pleased
to state-

(a) whether the World Bank have
agreed to provide assistance for slum
clearance programme in the country;
and

(b) if so, total estimated cost of the
scheme and terms of loan facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (8HRI-
MATI SUSHILA ROHATGI): (a) and
(b). On 12th September, 1973 Inter-
national Development Association
(IDA), a softlending associate of
World Bank have granted a credit of
$35 mullion for Calcutta Urban De-
velopment project. The Credit carries
no interest but only a service charge
of 3/4th” of one per cent per annum
and is repayable in 50 years, with a
grace period of ten years, Of this
$ 35 millon, a small portion is ear-
marked for slum clearance programme

Amelioration of the living conditions
of Handwem Weavers

102, SERL VASANT SATHE. will
the Minister of COMMERCE be pleas-
ed to state the fresh steps proposed
to be taken to ameliorate the living
conditions of handloom weavers in the
ceuntry?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Government have announced a num.
ber of measures for a comprehensive
programme of development of the
handloom sector, in accordance with
the 20.Point Programme. These in-
clude (i) increasing the cooperative
coverage of handlooms to 60 per cent
from the present 30 per cent, (i1)
modernisation of handlooms, (11) pro-
vision of better credit facilities, (1v)
setting up of Intensive Development
and Export-Oriented Projects, (v) en-
suring adequate supply of raw materi-
als at reasonable prices, (v1) strength-
ening and expanding marketing out.
lets for handloom goods and (wvii) re-
servation of more lines of production
for handloom sector.

These steps are expected to result
1in improvement i1n the econorhic stand-
ards of the handloom weavers.
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Committee on self-remova] procedure-

704. DR, LAXMINARAIN PANDEYA:
Will the Minister of FINANCE ope-
pleased to state:

(a) whether the self Removal Pro-
cedure Committee, under the Chalr-
menship of Shri Laxman Dev, has
recommended scrapping of the self
removal procedure to check leakage
of revenue;

(b) what are the main recommen-
dations of the Committee to plug
leakage of revenue and the action
taken thereon; and

(¢) how long are Government go-
ing to take to mmplement the main
recommendations of this Committee?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEER):
(a) and (b) Copies of the Report of
the Central Excise {S.RP.) Review
Committee set up under the chairman-
ship of Shr1 B, Venkatappiah were
placed on the Table of the House on
9.9-1974 The Committee have recom-
mended, keeping 1n view the diverge-
nce n techmques of production and’
marketing, and vartation in standard
of complhance with the requirements
of tax procedure, a svstem of selec-
tive control made up of distinct pro-
cedures adapted to different groups of
industries The recommended Lypes
of control are based respectively omn
(1) accounts, (1) production, and!
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(iii) clearances, and designated as
(i) Accounts Based Conlirol (ABC),
(if) Production Based Control (PBC)
and (i) Clearance Based Control
(CBC) The suggested paftern of con-
trol incorporates certain modifications
with & view to bringing about a more
cefficient oneration of the tax system
«combined with other recommendations
aimed at strengthenung the internal
audit and preventive organisations

(¢) The recommendations of the
*Commuttee are under examination tfor
~earlv 1implementation A statement
showing some of the steps that have
already been taken arsing out of the
tCommittees report {o check leakage
rof revenue 18 annexed

Statement

(1) authentication ol gale passes anl
other statutory records main
tained by assessees

1(11) correlaton of gale  passcs
checked during transit with re
cords in tactories

#11) proper evaluation of the rule of
tactors hke power shortages
labour troubles «carcity of raw
materials et i re ation io
short falls 1n p oduction of ex
cisable goods

¥ v) more frequent vists by Central
Excise Officers te units which
produce excisable goods alied
at more than Rs 5 lakrs per
Jear to supervise production at
various stages and to exercise
checks in regard to packing and
filing operations goods in stor
dge raw materials used receipts
oY duty paid goods accuracy of
welghing machines destruction
of excisable goods ete

#(v) physical supervision by Central
Excise  Officers to the extent
possible of receints ot duty
paid goods invelving duty of
Rs 50000 or more under rule
S6A

(v1) attempt to 1dent fy in respe~t of
excisab'e goods the stage prior
to the completion of manufac
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ture of such goods for purposes
of accounting in daily produe-
tion record”of the factory,

(vi) to ensure correct and speedy
decisions on classification valu-
ation and rate of duty appl-
cable to the exciseable goods,
officers should 1f necessary,
visit factories and inspect such
goods and their process of
manufacture and examine the
sales organisation and market-
ing pattern of the manufac
turers and the assessees should
furnish samples of goods be-
fore classification thereof 1s
approved

¢vin) tightening of preventive control
and collect on of intelligence re
garding evasion of revenue more
particularly in respect of units
where production/revenue  has
gone down or 1s not commensur
ate with the growth in the in
sta led capacily/sales etc

Concessions offered to Indians abroad
by RBI

706 SHRI JAGANNATH MISHRA
SHRI SAT PAL KAPUR

Wil the Minister of FINANCE
be pleased to state

(a) whether Reserve Bank of [ndia
has recently offered some major con-
cessiong to Indians abroad regarding
opening and maintaining of accounts
with Indian banks, and

(b) 1f so the main features thereof?

THE DEPUTY MINISIER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI) (a) and
tb) Yes Sir The Reserve Bank of
India have introduced a new scheme
eftective from 1 11-75 under which
persons of Indian nationality or Indian
origin residing abroad may open what
15 called non resident (external) ac
count designated 1n specified foreign
currencies The designated currencies,
at present are British Sterling and
US Dollar Remittances to these ac
counts have to be received in one of
the designated currencies The foreign
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currency accounts will be maintained
in the currencies in which the remit-
tances are received and the funds will
also be repaid to the account holder,
wor transferred elsewhere under his
instructions in the same currency. The
.interest payable on deposits in such
-accounts will be free of Indian income.
tax and such interest will also be
payable in the currency in which the
account is maintained. Thus the
wexchange risk in respect of hoth the
funds remitted by the account holder
and the interest accruing on the fund
‘will not have to be borne by the non.
resident depositor. To start with the
accounis are being maiwntained in the
form of fixed deposits for period of
91 days and above bul not exceeding
61 months. All facilities which are
availlable 1n respect of the non.resi-
«dent (external) account maintained in
Indian rupees will also be available
for the accounts maintained in de~g-
nated foreign currencies.

Opening of Banksg in rura] areas of
Faizabad Division in U.P.

707. SHRI R. K. SINHA: Will the
Minister ot FINANCE be pleased to
:state the numb%er of banks opened in
the rural areas of Faizabad Division
in Uttar Pradesh during 1975 and
those proposed to be opened during
19767

THE MINISTER OF STATE IN-
‘CHARGE OF THE DEPARTMENT
‘OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
Reserve Bank of India have reported
that during the period January 1, 1875
to November 30, 1975 public sector
banks had opened 7 offices at rural
centres in Faizabad Division of Uttar
Pradesh. comprising Districts of
TFaizabad, Bahraich, Barabanki, Gonda
Pratapgarh and Sultanpur. The Re-
serve Bank of India have also report-
-ed that as at the end of November
1975, the commercial banks had 0
licences/allotments (of which 8 with
the public sector banks) for opening
branches at rural centres in Faizabad
Division of Uttar Pradesh.
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Branch expansion work is under-
taken by the banks within the frame-
work of three year rolling plans. Re.
serve Bank are currently engaged in
the examination of the branch expan-
sion plans of the commercial banks
for the three years 1976—78.

Civil Aerodrome near Cochin

708, SHRI C. K. CHANDRAPPAN:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 790 on the 26th July, 1974 re-
garding decision on construction of
an airport at Mayithura and state:

(a) whether Government have taken
a decision with regard to the site
where a civil aerodrome near Cochin
will be constructed; and

(b) if so, the facts thereof?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR). (a) and (b) The ques-
tion of constructing a new civil aero-
drome near Cochin has been deferred
for the present. The existing Naval
aerodrome will be developed o make
it suitable for Boeing 737 operations.

Chairman and Managing Directior of
ILTDC,

709. SHRI C. K. CHANDRAPPAN:
SHRI K. M. MADHUKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
1o the reply given to Starred Question
No. 621 on the 1lth April, 1975 regard-
ing L.T.D.C.'s decor deal and state the
recommendations of the Central Vigil-
ance Commission on the CBI's report
against the Chairman snd Managing
Director of India Tourism Develop-
ment Corporation and the action taken
by Government thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): The Central Vigilance
Commission took the view, in regard
to certain furniture contracts entered
into by the India Tourism Develop-
ment Corporation, that a further probe
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by the Central Bureau of Investigation
WAaS necessary. Government agreed
with this view, and a further probe
is under way.

Rupee-payment system with the
Soviet Uniop and E.E.C.

710. SHR1 HARI KISHORE
SINGH:
SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleaseq to state:

(a) whether the system of rupee-
Payment with the Soviet Union and
East European Countries is coming
to a close;

(b) whether any evaluation of its
effectg on our trade with these coun-
tries has been made; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) No. Sir,

{b) and (c). Do not arise.
Rural Banks in Bihar

711. SHRI HARI KISHORE SINGH-
Will tha Minister of FINANCE be
Pleased to state:

(a) the criteria for establishing
rura] banks;

(b) how many such banks are pro-
posed to be opened in Bihar during
1976; and

(c) whether any time schedule for
opening such banks hag been fixed?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKXHER-
JEE): (a). Regional Rural Banks
are establisheq in areas which while
having adequate development poten-
tial are inadequately served by the
existing institutional credit agencies
like cooperatives and commercial
banks,
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(b) and (c): Of the seven Regio-
nal Rural Banks established so far,
one has been set up in Bihar at
Arrah covering the districts of
Bhojpur ang Rohtas, Subject to
man-power constraints, it is proposed
to establish 50 Regional Rural Banks
in the country before Aprnil 1877 in
areas fonud most sutiable on the
basis of the criteria set out for this
purpose.

Decline in the Export of Handicrafts

712 SHRI HARI KISHORE SINGH:
W:ll the Minister of COMMERCE
be pleased to state:

(a) whether there has been g dec-
line in the export of handicrafts;

(b) if so, the facts thereof; ang

(c) the steps taken to rectify the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Yes, Sir, Export du-
ring April-November, 1875 was Rs.
4,778 88 lakhs (provisional) as com-
pared to Rs. 5912.85 lakhs (final)
during the corresponding period of
1974 As the figure of exports of
handicrafts available for Apnl-
November, 1975 are provisional, the
exact exlent of decline 1n exports
cannot be procisely indicated, How-
ever past experience shows that pro-
visional figures are likely to be
somewhat lower than final figures.

The main reason for decline in the
exports of handicrafts seems to be
the recession that has recently hit the
economics of USA ang other West-
ern European countries,

(¢) The following steps are being
have been taken by the Government
to arrest decline in exports —

(i) Centres for training in car-
pet weaving are being opened
with a view to increasing
production of carpets whichr
have & good market, The
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problems of the industry in
regard to credit are being
examined in depth

(ii) Sales-cum-Study Teams will
be sent abroad in the next
few months and exhibitions
are also being held.

(iii) Promotiona] activities and
exchanges of designers are
being underlaken in one of
the important markets, i. e
E E.C.

(iv) Suflicient incentives have
been given to the ex-
porters and these will enable
them to take advantage of a
revival in the important fo-
reign markets.

Jute trade and Industry

713 SHRI HARI KISHORE SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) the offects of steps taken by
Bangladesh to sell raw jute and jute
products at cul mices on the jute
trade and industry of thig courtry;

and

(b) the remedial steps taken by
Governmer:{ :n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) As India is only a marginal ex-
porter of raw jute, reduction, if any,
of the export price of raw jute by
Bangladesh is not likely to affcct us
much. Reduction of export prices
of jute manufacturers, however,
would affect demand for Indian jute
goods abroad,

(b) Abolition of export duty on
carpet backing and hessian anq grant
of cash compensatory support on
export of Carpet Backing and jute
decorative fabriecs are among the
measures adopted by Government to
make Indian jute goods more compe-
titive in markets abroad.

2035 LS—3

Written Answers 66

www w frafa

714. 5t 5w e fag : ww
atfawn war ag @@y 9 g9 w4
fE:

() a9 1975 % www ¥ frghr
¥ o faaa o0 & ®mw s gu
g =

(@) seuw 3w &, wrEw-SreT
guF s e o fae fratasi
F a7 Tew ¥ FARW TreF BT WiT
war fawt Feafast & amw 7ar & 2

aifrey Aarem # oAt (s
fawama wam fag) ¢ () 23.87

FE Fo |

(@) = faafr smw wwew
faaia fae & am o @ fawy wda
arfar waw a1 frafa wrffga faar
smAr £ 1 waga ferfas & o ot
famm & vvEgi & &7 § ¥ #79 8,
a1 71T 7 fafwar a7 #9771 wqwfa
g1 37 fagwor, faq & & nF § guw
sy, o #iT g@F TR Zrer
gra fFm qu omami A7 W-ary gex
WP T # Wi gEL H g a9
F am fraw aw g, /91 w=q 97 @
far mr & | [wama & @ 1° 0
Afqd d@n uw. 1. 10135 76]

EETT FTO Wi adew anfga

715. st mwe e fag : g7
quzA Wi AT fawmw wE#t a8 qqe
& 397 F41 f7 .

(%) fama e a9t & gege &

fegar ot fa7 feg wmmt ® odzq
arfgan gxifua far; #w%

(=) 37 gz faat gaofn @
Fr ok ?



67 Written Answers

qqza W A fadem waem #§
e qt (Wt g aw fag) o (F)
W (&) 1972-73. 73-74 ®R

JANUARY 16, 1976

Written Answers 68

74-75 ¥ gerfoe qdzy wifger &
faaor 9w 97 gu a7 wfga A far
mr &

g HEqT A@T § wTaT Eucd
1972-73 ¥ 51.395 e
0.31 wa
0.31 ELE
0.30 wfar
0.153 Lentor
1.30 e
53.62 80.03
1973~74 23.905 HiwT
14.33 5
13. 46 TqT
3,86 fqm
3.735 zETfeaas
2.62 feit
61.94 67 bl
1974-75 25. 65 quT
3.50 5T
3.65 ART
1.50 e
1.65 zerfmaq
35.95 61.83

Planes in operation with Indian Air-
lines and Air India

716. SHRI SHANKAR RAQ SA-
VANT. Will the Mimster of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the types of planeg with their
numbers that are in gperation with
Indian Airlines and Air India; and

(b) which of these are manufactur-
ed indigenously and which are im-
poried indicating the names of the
countries from which imported and
the price thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The re-

quisite information in respect of
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Indian Airlineg and Air.India is given below: —

INDIAN AIRLINES :

5. N Type of arcraft No. of Country of Price®
aircraft Manutactwe
I 2 3 4 5
(InRs }
1 Boreing 737 15t U.S.A. 3,33,98,453
2nd » 5533:47,847
3rd » 3,33,72,769
4th » 3:33,67.278
sth » 3,38,31,019
6th » 3,38,31,019
7th » 4,32,09,378
gth » 4575,63,778
gth n 4,75,63,778
roth » 4,75,63,778
1th » 5,31,07,179
12th » 530,22,107
2 Caravelle 1st France 1,58,03,072
and 3% 1}66)9519:9
3rd » 2,34,66,983
4th s 1,63,95.929
sth . 2.58,08,503
6th » 18,14,903**
3 F kk'r Friendship st Holland 40,40,462
2 I 40,39,034
3rd » 40,39.034
4th » 44,3€.849
sth » 44,44,673
tth 3 J4:455515
~th »s 44,46,002
8th ” 94.96,817
oth " 94.90.634
4 115-748 1st India 1,06.47.500
2nd - "
ard 3 =i
ith o .
sth . "
6ich » »
~th ' a8
hth » "
oth »» .
19th o s
rith n -
12rh » “
13th " s
14th " 1,24,00,000
15th » T424,0C .00
5 Viscount 1st U K 49.20.778
2nd " 30,76.206
6 DC-3 ane U.5.A. 1,28,319
(Tn U.8.8

mullicn)es®
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T
2 3 4 ’_,.
AIR INDIA :;

I Boeing 707— 420 , . Ist U. 8. A. 5:552
2nd ET) 5563
3rd & 6263
4th " 6264

2 Boeing 707-—:320B 1st “ 6-893
2nd g 7187
31'd LR 7 244

3 Beceing 707—:320C Ist » 7°593
2nd o 7-778

4 Boeing 747—i200B Ist 3 24528
2nd 3 24492
3rd 1 24-612
4th =S 24673
S[h 3 30147

**Aircrft iritially taken on lease and subsequently purchased.

“*Rep_rc;)ents prices inclusive of prices of the installcd
Fucnished Equipment and all applicable escalaiiors. The

ergires. Magiey Cloyges. Liser

EXpercnlre incuiicg, 1n

respect of duty, delivery and interest capitalised, is not incluccc in 1he prices.

Advances made by nationalised banks
for Industrial and Agricultural Sec-
tors in Punjab

717. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any advanceg have
been made by the nationalised banks
during the last six months for the
industrial and agricultural sectors in
Punjab; and

(b) if so, what percentage of ad-
vance has been made to the agricul-
tural sector of the State?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) and (b). According to the latest
information as available at the end of
June 1975, the amount of outstanding
advances by public sector banks (in-
cluding nationalised banks) to agricul-
ture in Punjab was Rs. 3521.32 lakhs
(provisional). The percentage share
of these advances to total advances by

these banks in the State of Punjab and
the information on advances to indus-
trial sector for the corresponding date
are being collected to the extent
possible and will be laid on the Table
of the House.

Anti-smuggling measures

718. SHRI RAJA KULKARN]: Will
the Minister of FINANCE be pleased
to state:

(a) the progress of anti-smuggling
measures taken by Government since
the declaration of emergency; and

(b) the effeet of the working of
Conservation of Foreign Exchange and
Prevention of Smuggling Activities
Act on increasing remittances through
regular and legal channels?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Some of the steps taken for in-
tensification of anti-smuggling drnve
are.—

% L e . O
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(i) Strengthening of preventive and
‘intelligence machinery by awgmenta
tion of staff, and gearing up of intel.
ligence and invesligating units. The
tele-communication nef-work is in
posilion along the West coast {o
supplement the effor{s by the imported
sophisticated speed boats and other
confiscated crafts {o intercept the
movement of coniraband and appre
hend the smugglers.

tii) The tempo ot raids and searches
‘on shops, stalls and places suspected
to be used for storage of smuggled
poods has continuously Leen kept up

(1ii) Better coordination between the
various enforcement agencies and
State authorities in respect oif anti-
smuggling drive has Leen achieved,

(iv) The Conservation of foreign
Exchange and Preventation of Smug
asling Activities Act, 1974 has been
amended hy two Ordinances to streng-
then the existing provisions in the
context of Emergency. The number
of persons against whom  detention
orders have been issued upfo 3.1 1976
has gone up to 1987,

(b) As a result of anh smugeling
dnive, application ol Conservation of
Foreign Exchange and Prevention of
Smuggling Aclivities Act and other
mensures, the inward remiftances
irom abroad through regular nn_d
lepal channels have increased consi-

Year \Amount
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derably.  During the period June-
November, 1975, the inward remit-
tances of all types, excepting proceeds
of vxports, were Rs, 504.10 crores, as
compared to Rs. 260.64 crores for the
corresponding period of the year 1974.

Provision for gratuity for employees
of LT.D.C.

719. SHRIMATI PARVATHI KRISH-
NAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

state:

_ fa) whether provision for gratuity
is being made every year in respect
of all eligible employeeg of ITDC; and

(b) if so, the provision made for
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a). The provision for gratui.
1y 1n respeci of ihe eligible employces
ol the India Tourism Developmeni
Corporalion is being made in the
Gratuily Resorve from 1974.75.
Previously such provision was being
made in respeet of the employees of
Ashoka Hotel only.

(b) The provision made in the
Gratluity Reserve during the last three
years is as follows.

‘Rs.in lakhs)

1972-7% 275

197374

1974-75 arss

Fa- all the chgible empl yees of Ashoka

Tht~el only.,
D

Tor all the eligible employees «f the India
Tourism Development Corporaticn  in-
cluding Asheka Horel™



75 Written Answers

Tea Industry in Assam

720 SARDAR SWARAN SINGH
SOKHI Will the Mimnsler of COM
MERCLEL be pleased to stale

{a) whether Tea industry in Assam
18 faced with the problems of unem-
ployment among the former tea gar-
den labour, credit for small and weak
units and tiansport and warehousing
requitements, and

(b) if so, the remedial steps Gov-
ernment propose to take to save the
Tea industiy”?

THE DEPLIY MINISIER IN IHE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH)
(ar and (b} There are 751 tead estates
in Assamn comprising an area of 185
lakh hectares The lea estates report-
edlv closcd/sick for various reasons
including hnancial and  managenal
cover «n aret ol about 3000 heclares
Measurcs including take over of
managemenl to 1ehabilitate the gar
dens which can be revived back Lo
normalcy have been seitled by Gov
ernment and the proposals for intro-
ducing legislation to amend the Tea
Act 1954 {p provide for taking oVvel
management of such gardens have
been finalised

The question of removing transport
bottlcnechs warehousmng  difficulties,
etc qare under constant review

Fxport of Onions

721 SARDAR SWARAN SINGH
SOKHI Will the Mmisler of COM
MERCE be pleased o state

(a) whether omons are still export-
ed

(b) whether due to export the price
of oniong has gone up to Rs 5 per kilo
in the country, and

() 1f so, whether Government pro-
pose {o ban the export of onions in

future?

JANUARY 16, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINHG) (a)
and (¢) Exports of onions have been
temporarily suspended irom early
December 1975

(b) No Sir Onion prices in the ree
tail market had touched the level of
Rs 320 per kg as a result of the
faillure ol the November 1975 crop in
some areas Arrnal ot onion crop In
Nasik has now normalised the posi-
tion

Coverage of Orissa under Catfle and
Crop Insurance schemes by G LC.

7.2 SHRI CHINTAMANI PANI
GRAHI Wil the Minister or FINANCE
be pleased tp state

(a) whether the General Insurance
Corporation has included Orissa 1n 1ts
schemes of Cattle and Crop Insurance;
and

(b) 1f not when this scheme will be
mntroduced 1n Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHII A (ROHTAGI) (a) and (b)
Onissa has been mncludeg under the
Catlle Insurance Scheme of the
Guneral Insurance Corporation The
fc wibility of extending erop insurance
to Orissa will be considered after re
ceipt of a repori from the Indian
School of Political  Feonomy Lona
wdala whith hi been entrusted with
the task of devising Crop Insurance
Scthemes suitable for implementation
on large scale in the country covering
all major crops and all crop seasons
on a viable basls

few ® T TR w1 T

723 ¥lo WEH! AW qiEy
FI7 qrfoveq AT g T AT FAT AT
fr

(7) wrra =5ty faa F A9 gO
T FHAN & Teapra WIee &1



77 Written Answers PAUSA 26, 1897 (SAKA)

1975-76 & 21U+ fas w1 fraan
TF wFne gors 5% 91 57 qeam
g

(a) #a1 qears % SR arAr
TF ®ERT TAAITF ITTE T9T T F
I AT & {97 3o 17 AA9@Fwa071
Fwfur g

(M) wrehz FT Fwrd &
fradt faeit gar wfom fag amar &7
q¥TEAT E ; AT

(%) @7 w=grn wat § qraew
FA & WA 97 & WK afe g, ar

TEHT HAT W AT ALEAT ]

T Harem & oI (s
frmrma s fem) o (F) W
frer w1 wea Tormem AR gay
FWTT 1976 & T AT §
faar & wva quarsy A UF GEHE
&1 fraty w77 & forg w18 s7a09q7 78
g

(") Az (7). 957 7 953

() 7 a% % fom ara aqr
faa &1 w73 worTrsg F A9 AN
qA¥ T HAGIT HIGC9TE |

Financial Assistance to Gujarat for
Improvement of Flaces of Tourist
Interest

724, SHRI P. G. MAVALANKAR:
Wil the Mimsler of TOURISM AND
CIVIL. AVIATION bhe pleased to
state:

(a) whethey Government have sanc-
tioned and paid any grants to the
Government of Gujarat for the impro-
vement of various places of Tourist in-
terest in Gujarat in the years 1973,
1974 and 1975; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

Written Answers 78

AVIATION (SHRI SURENDRA PAL
SINGH): (1) and (b). The practice
of gving subsidy or grants to the
State Governments for development
of tourist centres has been discontinu-
ed since the Fourth Plan wilh the
abolition ot Part II schemes. Tourism
schemes are thus taken up and finance
ed either in the Ceniral Sector or im
the State Scctor. Hence no grants
were released to the Government of
Gujarat during 1973, 1974 and 1975.

Imports and Exports

72>. SHRI P. G, MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) the broad outlines of the main
commodities imporied and exported
during the year 1975 and the amounts
paid and earned in foreign exchange;

(b) whether Government have set
any new targets or goals for better
export promotion drive in the year
1976; and

(e) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) A statemeni is laid on the Table
ol the House,

(b) and (c). The Export Targets for
1976 77 are under formulation,

Statement

The foreign  trade statistics are
bemg mantamed by the  Director
General, Commercial Intelligence and
Statisbiwes, Calcutta, on flnancial year
basis. The latest available data re-
garding mmports and exporis relate to
eight months, April—November, of the
current financial year 1975-76. Im-
porls during April-November, 1975
amounting to Rs, 3445 crores showed
an increase of Rs, 867 crores or 33.6
percent over the same period of last
year. Exports (including re-exporis)
valued at Rs. 2349 crores during
April—November, 1975 registered an
increase of Rs. 320 crores or 158
perceni over the corresponding period
ol the previous year,
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along with corresponding figures of

exports, available upto August 1975 last year are given below:—
(Rs. crores)
- T April—August
8. No. Commodity
1975 1974
1 Oil cakes . . . 23 8 391
2 'Tobacco . . 68 o 47 o
3 Fish & Pish preparation . . 41°1 252
5 Tea . . . B1-4 73'S
4 Coffee . . . . . 297 297
6 Sugar . . G . 168 1 773
= Cashew Kernels . . 45 4 528
8 Iron Ore . . . 725 393
9 Cotton fabrics . 453 78 8
10 Cotton apparcl 507 398
11 Jute marufactures . 107 8 149 O
12 Lesather and leather manufactures (excl, footwear) 71°9 630
13 Engineering goods . 156 3 115 9
14 Handicrafts . 8o o 72 3
Total exports (Incl others) . 1457-0 1264 1

Jommeodity-wise details for importsavailable upto July, 1875, are alsogmven
below: —
(Rs. crores)
i rm— e o - - R pesrary S
8. No. Commedaties
1978 1974
1 Cereals & c.real preparations 394°3 151 5
2 Petroleum and petroleum products . 380y 432 6
3 Chemicals . B 237 e 157 7
4 Paper and paper-hoard 25'4 167
5 Peajls and precious and semi-precious stones 219 18 8
& Iron and steel 102'9 111°3
7 Non-ferrous metals . 263 61 7
4  Machinery and transport equpment . 233'% 230 3

‘Total (mcl. others)

1549 © 1330-8
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Light and sound show at Harijan
Ashram, Sabarmati

726, SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the Light and Sound
show programme at Harijan Ashram,
Sabarmati, Ahmedabad is proving a
success; and

(b) whether any alterations are
proposed in the content and style of
the said programme?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) While the Sound & Light
Show at Sabarmati (Ahmedabad) has
been generally well received, it is a
tact that from the financial point of
view, the working resulls of the show
since its inception indicate that the
show has nol been making profits.
Efforts are being made to make the
show popular by publicily, advertise
ment elc,

(b) No alterations are proposec for
the present as the original iapes still
have a life of aboul 5.6 years and
further expenditure on alterations
would not be worthwhile,

Printing of new cu.rrenca notes of
various denominations

727. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE ULe
pleased to state:

(a) whether Government are prin-
ting any new currency notes of
various denominations and are min-
ting any new coins of various deno-
minations during the year 1976; and

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
During 1978, new iwo-rupee notes in
an improved design and with the pic-
ture of “Aryabhata” on the revenue
are proposed {o be issued. The nofes
will be printed by the dry-offset pro-
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cess at the Nasik Press. No new coin
other than of the denominations al-

Teady in circulation ig proposed to be
issued in 1978,

Arrest of Smugglers

728. SHRI SAMAR GUHA: Will the

Mimister of FINANCE be pleased to
state:

(a) the number of smugglers gar-

rested during the period of emer-
gency; and

(b) value of seizures in kind ana
cash of smuggler’s illegal assets?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) 707 smugglers were detained under
the provisions of Conservalion of
Foreign Exchange and Prevention of
Smuggling Activities Act, 1974 after
the declaration of emergency on 25th
June, 1975 (Figure excludes foreign
exchange racketeers).

The number of smugglers arresied
under Customs Act is being collectled

and will be laid on the table of the
House,

(h) Cash umounting to Rs. 8.5 lakhs
and jewellery including other valuables
valued ai Rs, 22.3 lakhs, belonging to
smugglers as well as their relatives and
associates were seized and retained by
Income Tax Department as a resull
of searches conducted between the
period 20th September, 1474 {o 15th
Seplember, 1975,

Value of seizures of smuggler's il-
legal assets made under the Customs
Act is being collected and will be laid
on the table of the House.

The Smugglers and Foreign Ex-
change Manipulaters (Forfelture of
Property) Ordinance was promulgated
on 5-11.1975 and il is likely to take
time before the ‘illegally acquired
properties of the smugglers are con-
fiscated in accordance with the provi-
sions of the Ordinance.
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Raids by Income Tax Authorities

729 SHRI JYOTIRMOY BOSU
SHRI M C DAGA:
SHRI SAMAR GUHA.

Will the Minister of FINANCE

be pleased to state:

(a) the total number of raids con-
ducted by the tax authorities in search
for unaccounted money and goods n
each State from June to  December,

1975, and

(b) the total value of unaccounted
money and goods detected and geized

JANUARY 16, 1976
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in the course of thes veurches in each
State?

THE MINISTFR OF STATI [
CHARGE OF THE DFTARTMEINT OF
REVENUE AND BANKING (SHR!
PRANAB KUMAR MIUKHERJEE)
(a) and (b) Statistics regarding searc,
and seizure operations conducted [
the Income-tax authorities are main
tained on monthlv basis ( ommissione;
of Income tas chaipe wise and not
State wise These aic presently avail-
able for and upto November, 1975
The requisite nformation for the
pertod June—November 1975 1s given

in the gtatement annexed

Statement
(Searches made by Income-tax authorities from 1-6-75 to 30-11-75)
No. of Value of
Charge of Commissioner of Income-tax searches  asselsseized
(Rs in lakhsy
Andhra Pradesh s« s . e 63 13 62
Assam, Nagaland, Meghalaya, Manipur, Tripura, Union Terri-
torles of Arunachal Pradesh and Mizoram . 23 9 63
Bihar : . . . B s I 47
Bombay (including Central) .. . 197 96 53
Delhi (including Central) . . . . 63 616 69
Guijarat . . . . . - . . 144 49 23
Kanpur . . : . . . . s . 40 21 11
Kerala . . . 70 24 22
Lucknow . . . . . . 39 53 37
Madhya Pradesh 5 . . 79 10 74
Taml Natu (ncluting Madras Central) 79 36 72
Karnataka . . R . 35 61 55
Orissa . . . . 3 . § ® = 22 15 60
Poona . i . . . . 114 30 26
Patiala . . . . . N 124 6 90
Amratsar : . 61 17 15
Vidharbha & Marthwade c  + « s s s 23 Ll
Rajasthan . . . ) . " b 2 4 I35
West Bengal (including Central) , . 2 . 181 210 49
Total v = 1345 1280 64
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Cash subsidy to Exporters

730. SHRI JYOTIRMOY BOSU: Wil
the Minister of COMMERCE be pleas.
ed to state:

(a) whether Government have
drawn up a new scheme for giving
cash subsidy to exporters; and

(b) if so. the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATII PRATAP SINGH):
(a) No, Sir.

(b) Does not arise,
Economic Price to Jute Growers

741, SIIRI JYOTIRMOY BOSU: Will
the Minister of COMMERCE be pleas-
ed fo state.

(a) what steps have been or are
being taken to ensure cconomic price
to the jute growers;

(b) what is the present position in
this regard; and

(¢) what is the role of the Jute
Corporation of India in regard to pro-
curement of raw jute?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) 1o (c¢). Statutory minimum  price
for row jute 1s fixed every year on
the bLasis ol the recommendations of
the Agricultural DPrices Commission,
which takes into account all relevant
factors including economic price o
{he jute growers. In the current season
the statutors minimum price fixed for
Assam bottom and comparahble wvarie-
ties al the up-country markets is
Rs, 135 per quintal as against Rs. 125
per quintal in the previous season.
Jute Corporation of India has been
established by Government for pur-
chase of raw jute in the up-country
markets. through its own departmental
purchase centres and  through co-
operalive socielies of jule growers.
The extent of the raw jute market
falling to the share of the Jute Cor-
poration of India, essentially depends
upon the financial resources that
can be deployed by it. The cash credit
availability of the Jute Corporation

PAUSA 26, 1897 (SAKA)
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has been  incieased In the current
season  to Rs, 24 crores, as against
Rs. 20 crores that was being made
uvaillable for the last season. Addi.
tional cash credit has been assured to
the Jute Corporution where it finds
it necessary to eflect purchases by way
of price support operations, In the cur-
rent season, the Corporation has so
far procured about 5.70 lakh bales.

While the prues of raw jute ruling
in the beginning of the season were
higher than the statutory minimum,
they started to move down in Oclober-
November, when the Jule Corporation
of India intensified its operations.
Moreover. the Jule Commissioner
issued orders. under the Jute (Con-
trol & Licensing) Order. to various
jute mills, stipulating the minimum
quantities that will have to be pur-
chased by them  from the market.
From December onwards the prices of
raw jute have again firmed up and the
market rates ruling at present are
comfortably above the statutory mini-
mum levels.

Take over of Sick Jute Mills in West
Bengal

732, SHRI H. N. MUKERJEE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the General Council of
the affiliated National Union of Jute
Workers has appcaled to the Prime
Minister to take over the sick jute
mills in West Bengal; and

(b) if so, the reaction of Govern=
ment therelo?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATIT PRATAP SINGH):
(a) Workers in some jute mills in West
Bengal, lying closed for sometime have
represented for the take over of these
mills by the Government.

(b} Government have got the af.
fairs ol two jute mills in West Bengal
nvestigated under IDR Act including
one which ig lying closed for some
time. The findings of ihe Investiga-
tion Committee have been examined
and appropriate action is being taken.
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1975 & 9°7 & 1038 2 FUT #qy
gm0
(@) a7 g9a & 351z
&% = 9 ¥y ’ATETT 4T Ty
Fesrar &t afyafear  (wFgifreay)
Hir % #avag fermar & arer g
= qqt (Feaw<t) & fqw, MY &
=9t & aagAr 1 qzrAr @fve oegr
& faa™ qaeT sdwT 97 & GgEar
FATE | A@R g7 & 997 &
TEET FOT HWIT I JEHRT q4qT
I8 wrag fawran 1 gfewfet (aa-
ffeat) = fagw &1 & woamr @t
FrEwg ¥ T fagwadarEr
THMAT & AT F IIFeg AT AR
faaror w g srvz 2

ATREY @3 T AT TT O~ (470 © TN HATA—=TTGATL AT

7 ¥ wiaw wwa #t feaf

TS (A G
1972 1973 1974
(1) (2) (3) (4)

1 HIE T3 125 9 130 9 124 2
2 ®AH 68 6 b4 9 50 9
3 fagr 29 5 10 4 46 6
4 TSE 72 & 74 2 78 4
5 gfgr 67 5 82 4 94 &
6 v ww 12 3 13 8 22 3
7 W TR 18 7 20 2 36 5
8 9 81 4 89 5 92 6
9 Wex TEV 75 5 61 2 80 3
10 WV e 103 0 98 1 104 4
11 FART 116 2 119 4 122,2
12 IEW 88 3 101 4 104.8
13 g 38 9 41 9 55 6
14 THEQF 80 8 82 1 94 4
15 afesare 146 5 149.3 137.0
16 TN 51 3 53.8 60 1

— — o — —— — _—_
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1 e ' 4

17, Se I 1% ., . 85.4 86 3 99.8
18. fewfr . . 83.9 87 2 72 6
19. atfexdr 118.4 100 6 109 9
20. T . 145.6 99.3 113.6
qE0T WA # 85.4 85 2 80.6
femont  mor-faqer : AT wAwTT 97 ST WO ¥ AW ¥ far faw & a9

I ey ¥ F R o oF fFr mr &
2 HT G T g7 & wer & Aty Frdw o § ey wdfaa 2
¥ aty auar s v weafr (@) ¥ T awafqgr ood 7ATE

734 o THIFATC [IEAT 7
arforsa 4T @7 ATX /T OFAT AL
fF

() fywa A9 an F FIv9
F 71T Aqr fawzs | aeifaan 7
fr3aT AATRT THIAT

Fr ufy f2w 9347 &, o

() afz zr A a7 A oAt @
=7 TeofdT 3T 2w qrET e af
arg Fr 71for F7 avbrs artr wmT # 2

oifreg wavm § sawAr (s
fagramq wam Faz) - (%) AT arz
zfear fre qar faors sre 7eifadf
grT i =9 frdne oo 2

(v wqqT ®)

forsy ATF1a AT

FAT Ao AT AW TTG AA FT F G
AIAT-TA =q
qARIT
1. 9% are gfzar Ao a7
(AT ars d@ifaw fao, 1973 5,12,37 2,04,37
fazs 2 wadt w4) 1974 5,95,85 2,13,85
1975 4,47,36 1,67,36
2 faves fao 297 71 12,74 3,14
(1970-71)
197, 72 7,48 1,40
@ (1971-72)
31 fawea,
1972 22,17 3,55
(1972-73)
3. famea (gfer) fae TN 1972 80,71 17,41
fearaz, 1972 1,06,75 17,96
femmae, 1973 1,46,28 33 69
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(a) =t (7). g7 sl &

qaag 7 AF 7% viforar ¥ wisE AT
9T —
q7 are gfean o Sl
(wr¥® %o 7)
1971-72 1,51,05 454
1972-73 74 64,637
1973-74 37,32,312
forqza faro e
1971-72 -
1972-73 —
1973-74 22 07,996

FAARTETE! I & ATg WML

735 St AREATT T;TEAT ¢ A4qT
arfsa 94T g7 FA19 HT FI T
fr

(T) #a1 |AAAAVET WM T A
FHIT W TT AT FIGI 98 T ¢,
o7

(@) 77T A AATHATZT 211 7
q1q FIAT AT 717 gz 7 7 a9
TYFar aqrs 2

aifrsd warem # gwA (=0
fomaa sa F=7) () S oETa

(@) garAqET 20 F 19 2T
F1 #iv a3 % fag faa 7@ $5 319
freafafar 2 —

(1) wrEAvaT Fegst & FTEAT
] U T ar I g
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Fegdt At ImEt & fag
afafeaa s sTear 7m-
F7 T @A AT IqN
feqear iy & forg g9 2wy
& g Aratatfa s
wY JATT FTAT |

(2) wres & frafe g &
fakl #F wamrar g4 &
faq fa%t 9z gaz= af3-
fafa we==mt Fr FAEET
29T F7 3T )

(3) m=roraTE Am g wmfsa
AEeqw v i ot =
AT 7 QI AAr

(4) wra w wgifsa faforee
vmifagt @ WA & fag
TR AW F ommrin
Faqt &1 gafaq ¥var

(5) fguaftr  =ymqrfer mrem-
LEAC I AR i L
niafaT 4zF1 F1 wrATAA

am ¥ wm ¥ afz

736 SI TRMEATT el #0
afusm g4T 77 A9 AT TUT I
fr

() Far a7 a1z 717 {377 79
TegfFm 7 fra7 19 AL, AT
grar v w17 afg v o W

(=) #fz zv A1 qe7 afg 7 #n
F1yor # 7

arfrsy A # gaEAr (s
famare st fag) : (7) o Ag

(@) 5o adr 3341 1
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Recessionary trends in Indian Economy

737. SHRI P. M. SAYEED: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government gre aware
of the prevailing fears that Indian
economy is facing serious recessiona-
Iy trends;

(b) if so, the facts thereof; and

(¢) the stepg taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Government does not subscribe to
the view thal the Indian Economy is
facing a serious recessionary {rend.
The output of capital goods and a
number of intermediate products shows
a rising trend, although certain indus-
tries connected with the construction
and transport sectors, cotton ftextiles
and some consumer durables have been
faced with difficulties of a temporary
nature,

(¢y The Government having made a
careful review of the existing indus-
{rial situation announced a package
of measures on November 13. 1975 to
stimulate prorduction. These measures,
inter aliu, aimoed at the stepping up
of construction activily so as {o im-
prove the offtake of steel cement and
other construction materials  and
create employment.  revitalising  the
urban {ranspor{ svstem in order 0
help the commercial vehicles industry
and other ancillary industries, reduc-
ing the financial burden vn the textile
industry arising from accumulation of
stocks of controlled cloth, and en-
couraging the capital market, eg., hy
reluxing the conditions for issue of
bonus shares,

Hindustan Lever Ltd.

738. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether two C.0.B. applica-
tions of Hindustan Lever Limited un-
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der Foreign Exchange Regulation Act
have been rejecled;

(b) whether M/s Hindustan Lever
Limited have not only been carrying
on their business year after year but
also recording huge excesses in pro-
duction over their installed capacity;

(c) whether even after remitting
as much as Rs. 146.2 lakhs, during
the year 1973, the Company hasg re-
gistered very enormous increases in
profits in 1974 and 1975, thereby in-
creasing the drainage of the precious
foreign exchange abroad; and

(d) if so, why this concern is being
allowed to continue manufacture and
trading despite the provisions of Fo-
reign Exchange Regulation Act 1873;
and

(e) what action Government pro-
pose to take to avoid loss of foreign
exchange in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The appli-
cation of M/s. Hindusian Lever Lid.
under Section 20(2){a) of the Foreign
Exchange Regulation Act 1073 received
by ihe Reserve Bank of India is still
under  consulerat:on. No  rejection
letter has so far been issued to the
company,

(b)Y According to  the information
reachilv avarlable with Government,
M/s. Hhindustan Lever Lid, have cros-
sedl their approved capacity onlvy  n
respect of their production of soap.

{c) 1t is aehserved from the bh.lance
sheet of the compuany that the eom-
puny’s profit after tax was Rs H5.63
crores for the year 1474, The parti-
culars of their profit for the year 1975
are not yet available.

(11y and (e), It is expected that wth
the implementation of the decision
which will be taken on the company's
application under the Foreign Ex-
change Regulation Act 1973, the
foreign exchange remitlances by the
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company on account of their existing
activities would be progressively re-
duced.

Submission of Report by Tandon
Committee

739. SHRI VASANT SATHE. Will
the Minister of FINANCE be pleased
to state:

(a) whether the Tandon Committee
has submitted its report to Govern-
ment;

(b) if so, what are its important
recommendations in genera] and re-
garding the structure of Bank Credit
in particular;

(¢) the reaction of Government
thereto; and

(d) the decision taken in the mat-
ter?

THE MINISTER OF STATE IN-
CHARGE OF THE DEFARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Study Group to frame guide-
lines for follow-up of Bank Credit,
otherwise known as Tandon Com-
mittee, submitted its report to Reserve
Bank of India in August, 1975.

(b) The enclosed statement gives a
summary of the main recommenda-
tions_

(c) and (d), Reserve Bank of India
has accepted the main recommenda-
tions of the Study Group and has
advised commercia! banks suitably for
smooth and speedy implementation of
the recommendations. It has been im-
pressed upon the banks that they
should gear up their organisational
set up through appropriate delegation
and de.centralisation, by providing
adequate staff and updating the credit
appraisal skills of the bank personnel
on an extensive scale at different
levels through suitable training pro-
grammes. RBI has also set up a
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for an on-
going review of the problems that may
arise from the implementation of the
recommendations of the Study Group.

Statement

Main Recommendations of the Study
Group to Frame Guidelines for
Follow-up of Bank Credit.

Main recommendations of the Group
which relate to such aspects as ap-
proach to lending, norms for inven-
tory and receivables information sys-
tem, style of credit, follow-up and
supervision of credit and financial
structure of the borrowers, are as
follows:

(i) The Committee has visualised
that the main function of a bank
as a lender is to supplement the
borrower’s resources in carry-
ing a reasonable level of current
assets in relation to his produc-
tion requirements. In the light
of the above, the Committee has
suggested three methods for
working out the maximum per-
missible bank borrowings to
meet the working capital gap
(excess of current assets over
current liabilities). In the first
method, the borrower is requir-
ed to contribute a minimum of
25 per cent of the working
capital gap; in the second
method, the borrower will have
to provide a minimum of 25 per
cent of total current assets from
owned and longterm funds; in
the third method, the borrower’s
contribution from long-term
funds will be to the extent of
the entire ‘core’ current assets
and a minimum »f 25 per cent
of the balance of current as-
sets. Each successive method
will increase the involvement of
the long-term funds comprising
borrower's own funds and term
borrowings to support the cur-
rent assets. To avoid hardship
to the borrowers, the Committee
has recommended that a begin-
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ning may be made by placing all
borrowers on the first method
within a year and then moving
to the second and third methods
in stages. This recommendation
will apply to all borrowers hav-
ing credit limits in excess of
Rs. 10 lakhs from the banking
system.

The Group has recommended
norms for inventory and receiv.
ables for 15 selected industries
and has suggested that the re-
commended norms should apply
to all industrial borrowers with
aggregate limits from the bank-
ing system in excess of Rs, 10
lakhs,

The Group has suggested that
instead of making available the
entire credit line in the shape
of cash credit limit for a year,
it may be bifurcated into a loan
representing the minimum level
of borrowings, which the bor-
rower expects to use throughout

the year, and a cash credit
which will take care of his
fluctuating requirements. This

recommendation is to be applied
to borrowers having total credit
limits in excess of Rs. 10 lakhs
from the banking system. The
Committee has further suggested
that in the case of borrowers
having credit limits in excess of
Rs, 1 crore and above {rom the
banking system the cash credit
line should be placed on a quar-
terly budgeting-reporting sys-
term.

As part of the integrated system
the Committee has made com-
prehensive suggestions for
follow-up and supervision of
credit and ensuring the end-use
of funds,

As regards the financial struc-
ture of the borrowing companies
the Committee has emphasised
that the banker will always
look to two basic financial ratio
viz, debt-equity ratio, i.e. total
look to two basic financial ratios
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and the current ratio. The pro-
posed approach to lending will
take care of the current ratio.
As to the debt.equity ratio, 1t
has not suggested any rigid
norms but has indicated that
long term debt-net worth and
total liabilities-net worth ratios
may be compared with the in-
dustry medians and where these
ratios are worse than the medi-
ans, the banks should endeavour
to persuade the bhorrower to
strengthen his equity base as
early as possible.

Central assistance to States

740. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FIN-
ANCE be pleased to state the amount
of Central assistance to different States
in India in the year 1975-76, Statewise
including Plan and non-Plan alloca-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): A statement is
laid on the Table of the House.
[Placed in Library. Sce No. LT-10/36}
76].

Reduction in the price of cloth by

textile industry
741. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:
(a) whether the textile industry

has cut down prices of cloth volun-
tarily as directed by Government; and

(b) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b), Industry has been advised to
reduced cloth prices voluntarily to
keep in line with the price trends in
major inputs. According to the Index
number of wholesale prices of mill
cloth, the price of such cloth during
November 1875 was 8.5 per cent less
than that during November 1874.
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12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT Oor THE CoOTTON COR-
PORATION OF INDIA ETC.

THE MINISTER OF COMMERCE
~PROF, D. P. CHATTOPADHYAYA):
{ beg to lay on the Table a copy of
he Annual Report (Hindi and Eng-
lish versions) of the Cotton Corpora-
tion of India Limited, Bombay, for
the year 1973-74 along with the Audi-
ted Accounts and the commients of
the Comptroller and Auditor General
thereon, under sub-section (1) of sec-
tion 618A of the Companies Act, 1956
[Placeq in Library. See No. LT-10119/
78.]

CEMENT (QALITY CONTROL) AMEND-
MENT ORDER

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): I beg to lay on the Table
a copy of the Cement (Quality Con-
trol) Amendment Order, 1875 (Hindi
and English versions) published in
Notification No S.0. 417(E) in Gazette
of India dated the 4th August, 1975,
under sub-section (6) of section 3 of
the Essantial Commoditles Act, 1955,
[Placed n Library. See No LT-10120/
76.]

Cope oF CriMINaL Procepvre (UP.
AMENDMENT) ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): On behalf of
Shri Om Mehta I beg to lay on the

Table a copy of the Code of
Criminal Procedure (Uttar Pra-
desh Amendment) Ordinance,
1875 (Uttar Pradesh Ordinance
No 33 of 1975) (Hindi and

English versions) promulgateq by the
Governor of UP on the 28th Novem-
ber, 1975, provisions of article 213(2)
(a) of the Constitution read with
clause (¢) (iii) of the Proclamation
dated the 30th November, 1975 issued

m‘ M Icto

by the President in relation to the
Btate of Uttar Pradesh. [Placed in
Library. See No. LT-10121/76].

ADJUDICATION PROCEEDINGS AND APPEAL

(AMENDMENT) RULES, CENTRAL ExXCISE

(THIRD AMENDMENT) RULES NOTIFI-

CATION TUNDER CENTRAL ExCisg Rurks
ETC.

THE MINISTER OF STATE IN-
CHARGE OF THE DEPAHIMEN:
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): 1 beg to lay on the Table—

(1) A copy of the Adjudication
Proceedings and Appeal
(Amendment) Rules, 1975
(Hindj ang English versions)
published in Notification No.
GSR. 2341 in Gazette of
India dated the 6th Septem-
ber, 1975, under sub-section
(3) of section 78 of the
Foreign Exchange Regulation
Act, 1973 [Placed in Library.
See No LT-10122/76]

(2) A ocopy of the Central Excise
(Third Amendment) Rules,
1976 (Hindi and English ver-
sions) published in Notifica-
tion No. GSR 17(E) in
Gazette of India dated the
8th January, 1978, under sec-
tion 38 of the Central Excise
and Salt Act, 1944, [Placed n
Library See No. LT-10123/
76.]

(3) A copy each of the following
Notifications (Hindi ang Ene-
lish versions) issuweq under
the Central Excise Rules
1944: —

(i) GS.R 2562 published in
Gazette of India dated the
25th October, 1975 contain-
ing carrigendum to Notifi-
cation No G S.R. 879, dated
19th July, 1975.

(il) GS.R. 5(E) and G.SR 6(E)
published in Gazette of
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India dated the 1st January,
1976 together with an Ex.
planatory memorandum.

(i) G.SR. 18(E) published in
Gazette of India dated the
‘8th January, 1876 together
with an explanatory memo-
randum, [Placed in Lib-
Tary. See No. LT-10124/
76.]1

(4) A copy of the Insurance
(Amendment) Rules, 1875
(Hindi and English versions)
published in Notification No
G.SR. 14 in Gazette of
India dated the 3rd January,
1976 under sub-section (1) of
section 114 of the Insurance
Act, 1938. [Placed in Library.
See No. LT-10125/76.]

(5) A copy cach of the following
Notifications (Hindi and Eng-
lish versions) under sub-sec-
ction (4) of section 43 of the
Life Insurance Corpnration
Act, 1956:—

(i) G.S.R. 2271 publishedq in
Gazette of India dated the
23rd August, 1875,

(ii) G.SR. 2642 published in
Gazetie of India dated the
Bth November, 1975 con-
taining  corrigendum to
Notification No. G.S.R.
2271 dater the 23rd August,
1975,

(iii) G.S.R. 2788 publisheq in
Gazetle of India dated the
13th December, 1975 [Plac-
ed Library. See No. LT-
1012876.]

(8) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
28 of the Reserve Bank of
India Act, 1934: —

{i) The Reserve Bank of India
(Note Rcfund) Rules, 1875,
published in Gazette of
India dateg the 23rg August,
1975.
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(ii) G.S.R. 2467 published _in
Gazette of India dated
the 4th October, 1975.
[Placed in Library. See No.
LT-10127/76.]

NOTIFICATIONS UNDER AIRCRAFT ACT

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under section 14A of the Air-
craft Aect, 1934: —

(1) The Aircraft (Third Amend-
ment) Rules, 1975, published
in Notification No. G.SR.
2386 in Gazette of India dated
the 13th September, 1975 to-
gether with an explanatory
note,

(2) The Aircraft (Fourth Amend.-
ment) Rules, 1975, published
in Notification No. G.S.R. 2387
in Gazette of India dated the
13th September, 1975 together
with an explanatory note.

(3) The Aircraft (Fifth Amend-
ment) Rules, 1975, published
in Notiflcation No. G.S.R. 2713
in Gazette of India dated the
22nd November, 1975 together
with an explanatory note.
[Placed in Library. See No.
LT-10128/76.]

NAvAL CereMoONTAL, CONDITIONS OF
SERVICE AND MISCELLANEOUs (AMEND-
MENT) REGULATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table a copy of the Naval Ceremonial,
Conditions of Service and Miscellane-
ous (Amendment) Regulations, 1975
(Hindi and English versions) publish-
ed in Notification No. SR.O. 237 in
Gazette of India dated the 18th July,
1975, under sgection 185 of the Navy
Act, 1957. [Placed in Library. See
No. LT-10129/76.]
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CERTIFIED ACCOUNTS OF THE TEXTILES

Commrrree, CERTIFIED ACCOUNTS OF

Corrie BoARD AND PAPERS UNDER
CoOMPANIES ACT, ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to lay on the Table—

(1) A copy of the Certifieg Ac-
counts (Hindi and English
versions) of the Textiles
Commuttee, Bombay for the
year 1873-74 and the Audit
Report thereon, under sub-
section (4) of section 13 of
the Textiles Committee Act,
1988. [Placeqd in Library. See
No. LT-10130/76.]

(2) A copy of the Certified Ac-
counts (Hindi and English
versions) of the Coffee Board
for the year 1872-73 and the
Audit Report thereon. [Plac-
ed in Library. See No. LT-
10131/76.]

(3) A copy each of the following
papers (Hindi and English
viersions) under sub-section
(1) of section 819A of the
Companies Act, 1956:—

(a) (i) Review by the Government
on the working of the State
Trading Corporation of
India Limited, New Delhi,
for the year 1974-75.

(ii) Annual Report of the State
Trading Corporation ot
India Limited, New Delhi,
for the year 1974-75 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, [Placed in
Library See No LT-10132/
76.]

{b) (i) Review by the Government
ot the working of the pro-
jects and Equipment Cor-
poration of India Limited,
New Delhi, for the year
1974-75.
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(ii) Annual Report of the Pro-
jects and Equipment Cor-
poration of India Limited,
New Delhi, for the year
1974.75 along with the Audi-
ted Accounts and the com-
ments of the Comptroller
and Auditor General there-
on. [Placed in Library. See
No. LT-10133/76.]

(4) A copy each of (i) Annual
Report and (ii) the Audited
Accounts (Hindi and Englistr
versions) of the Export Ins-
pection Council and Apgencies
for the year 1973-74, under
sub-rule (3) of Rule 16 of the
Export (Quality Control and

Inspection) Rules, 1964.
[Placed in Library. See No.
LT-10134/76.]

12.03 hrs.

MESSAGFS FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha.
I am directed to enclose a
copy of the Indian Railways
(Amendment)  Bill, 1976,
which has been passed by
the Rajya Sabha at its sitting
held on the 12th January,
1976."

(ii) “In accordance with the pro-
visions of rule 111 of the Rule
of Procedure and Conduct of
Business in the Rajya Sabha.
I am directed to enclose a
copy of the Bonded Labour
System (Abolition) Bill, 1876,
which has been passed by the
Rajya Sabha at its sitting held
on the 12th January, 1976."
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(iii) “In accordance with the Pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Equal Re-
muneration Bill, 1878, which
has been passed by the Rajya
Sabha at its sitting held on
the 12th January, 1976."

{iv) “In accordance with the Pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to returp here-
with the Income-tax (Amend-
ment) Bill, 1876, which was
passed by the Lok Sabha at
its sitting held on the 9th Ja-
nuary, 1976, and transmitted
to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill."

«v) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held pn the 15th January,
1976, agreed without any
amendment to the  Delhi
Development (Amendment)
Bill, 1976, which was passed
by the Lok Sabha at its sit-
ting held on the 9th January,
1976.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, 1
lay on the Table of the Eouse the
following Bills, as passed by Rajya
Sabha:—

(1) The Indian Railways (Amend-
ment) Bill, 1976.

EC. Report I06

(2) The Bonded
(Abolition) Bill, 1976.

(3) The Equal Remuneration Bill,
1976,

Labour System

12.05 hrs.

PUBLIC ACCOUNTS COMMITTER

HUNDRED anD EI1GH'TY-THIRD AND HUND-
RED AND EIGHT SIXTH REPORTS

SHRI H, N. MUKERJEE {Calcutiz-
North-East): I beg to present the
following Reports of the Public Ac-
counts Committee:—

(1) Hundred and eighty-third Re-
port on ‘New Service/New
Instrument of Service' (Minis-
try of Finance).

(2) Hundred and eighty-sixth Re.
port on ‘Corporation Tax and
Income Tax, A Review’, con-
taining a review of implemen-
tation by Government of re-
commendations made by the
Publie Accounts Committee
relating to Corporation Tax
and Income Tax during 1964—
4.

12.06 hrs.
ESTIMATES COMMITTEE

EIGHTY-FIFTH REPORT

SHRI R. K. SINHA (Faizabad): 1
beg to present the Eighty-fifth Report
of the Estimates Committee regarding
Action Taken by Government on the
recommendations contained in  their
Sixty-sixth Repert on the Department
of Electronics.

——

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I have already
written to you that in Calcutta we
wanted to hold a meeting for condol-
ing the demise of the Prime Miai_ﬂ.ﬂ
of China. ‘ ‘
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MR. SPEAKER:
matter,

SHRI DINEN BHATTACHARYYA
(Serampore): But it concerns the
Prime Minister of another country.
Qur Prime Minister herself went to
the Embassy and conveyed her con-
dolence.

That is @ State

MR. SPEAKER: Shri Jagjvan
Ram If the statement is long he
can lay 1t on the Table.

12.07 hrs.
STATEMENT ON PATNA FLOODS

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): I beg to lay a
"Statement on Patna Floods on  the
Table of the House

Statement

Floods of 1975 n Patna ‘The
monsoon depression which originated
in the Bay of Bengal on 17th
August, 1975 moved into the Sone
catchment on 18th August, 1875 caus-
ing heavy rainfall between 18th and
22nd, August (Consequently a rain-
fa]] of 271 mm was recorded at Pen-
dra and 591 mm at Umana both mn
Madhya Pradesh and 371 mm at
Chopan 1in Uttar Pradesh Followmg
this heavy rainfall the Sone started
rising from 18-8-1975 It reached a
peak level of 12807 m at 0100 hours
on 23-8-1975 at Japla, exceeding the
level recorded in 1971 which was
12789 metres At Indrapur;, 1t
reacheq a level of 10885 m against
the warning stage of 108204 m on
23.8-1975 at 0500 hrs It crossed the
warning stage of 55525 m at Koelwar

on the afternoon of 21-8-1975 The
maximum level reached at Koelwar
ot

was 58.81 metreg on 23-8-1875
ween 10—14 hours This level was only
slightly less than that of 1871 when
it hag reached a level of 58 884 metres
which is the maximum on record.

The Ganga was above warn
of 486 m at Patna mzz-s-li;:':u.‘l:-
continued to rise further and reached
a level of 49.980 metres at 18 hours.
on 24-8-1975 at Gandh; Ghat {Patna).
This level was 035 metres higher than
the leve] recorded in 1971 and js the
highest on record so far Its level
at Digha surpassed the level of 5215
metres recorded in 1971 and reached
52-52 metres at 8 hours on 24-8-1975.
However, this did not exceed the level
‘;{; 2352 585 m 1ecorded in the year

As a result of the extremely high
flood level at Digha, the combined
waters at Ganga and Sone over-top-
ped most of the road from Digha to
Maner, to the extent of about 30-80
cm and there was a sheet flow from
Sone Ganga towards the low lying
area In the country side towards
Patna and Digha There were seven
breaches on the road during this flood.
The water started flowing over this
road from the might of 22-8-1975 and
continued for a few days In addition
to the overtopping of this road, there
were 11 breaches/cuts 1n the Maner
distributory through which substantial
flood flows from Sone travelled to-
wards Patna Due to over-topping
and the breaches on Bihta-Maner road
Bihta-Maner embankment and Kha-
gaul-Danapur road the waters ulti-
mately gravitated agamst the left
bank of Patna canal 1n its lower
reach The water headed up gra-
dually till it reached a level of 53 34
metres on the evening of  24-8-1875.
Thig resulted in over-topping the left
bank of the Patna canal and ulfimate-
ly breached both of 1ts banks Since
there is no barrier against the flood
waters after Patna Canal, the com-
bined flood waters of the Sone as well
as the Ganga entered Patna in the
night of 24-8-1975 resulting in the

deluge

2 Damage due to floods: The
catastrophic  flonds in August,
1975 in Patna caused extensive da-
mage to both the Government as well
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a8 private properties. Dama
private properties has not bem:eass'e:?
sed by the $taty Goverament so far,
according to the information available
with us, However, rough estimate of
the damage caused top Government
buildings, roads and other public uti-
lities as indicated by the State Gov-
ernment is about Rs. 10.15 crores. A
total population of 3.7 lakh was affect-
ed by the floods. Almost all the roads
including Ashok Rajpath were sub-
merged to a depth varying from 0.67
m to 2.1 m for more than a week. 36
roads in a length of 89 km were da-
maged in various degrees, 90 office
buildings, 2640 residential buildings
(under the public works Department)
and colony roads in a length of 145
km were also damaged. Within  the
limits of Patna Municipal Corpora-
tion 37514 holdings were affected,
sustaining  partial or full damace,.
Heavy damage was also caused to the
properties. of the Municipal Corpora-
tion, Public Health Department, Hous-
ing Board, Electricity Department and
a mumber of outher departments.

According to the State Government,
5 human lives were lost, and about 8
persons were missing, 66 cattle heads
were also lost.

It has been stated by the State Gav-
ernment that it ic very difficult to
assess the huge loss sustained by Pri-
vate persons. However, the persons
in lower income group, suffered maxi-
mum loss as their houses mostly col-
lapsed and their belongings got sub-
merged. The middle income group
with single storey house also sustain-
ed heavy loss as their houses were
completely submerged involving con-
giderable loss to their properties.
FEven in the case of wupper i.ncanfe
group people having double or multi-
storied buildings suffered damage as
the ground floors were submerged for
a period of 5 to 7 days. Thousands of
wehicles both Government and private
were submerged involving consider-

able lose.

3. Flood Protection Schemes.—Im-
mediately after the floods, a High
Level Expert Committee was set up
by the Bihar Government to enquire
into the Patna floods of August, 1975
ang to suggest measures for future
protection against similar catastro=
phies. The Committee is headed by
Member (Floods) Central Water Com.
mission and consists of the Chairman,
Ganga Flood Control Commission, two
Chief Engineers of the State Governs
ment Irrigation Department ang two
Members of the Bihar Legislative
Assembly. The Committee submitted
its interim report in November, 1975
recommending flood protection and
drainage works which have to be taken
up on g priority pasis. Itg final report
i awaited.

The main items of works, recom-
mendod hy the Committee to be taken
up on first priority are:—

(i) Construction of an embank-
ment'mawanry waf}] on the
south bank of Gahga from
Digha to Maner along with
revetment at vulnerable

places;

(ii) construction of a8 new em-
bankment from Maner to
Katesar and from Katesar to
Saidabad along the Tright

bank of Sone;

(iii) construction of an escape
channel from Patna canal
upstream of Naubatpur
through Khajuri distributary
and Panchahua Nalla;

(iv) raising and strengthening of
Danapur distributary; and

(v) improving  and remodel-
ling the existing urban drain.

age in Patna.

The Committee has also recoms
mended that the remodelling of the
drainage system in the rural areas
and raising and strengthening of the
left embankment of Punpun along
with construction of new embank-
ments in its upper reaches to be taken
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up as works of second priority. The
first priority works have been roughly
estimated to cost Rs. 8.68 crores, and
those are planned by the State Gov-
ernment to be completed before the
floods season of 1976. THa State Gov-
ernment have accepted the recom-
mendations of the Committge and
have already initiateq action on these
works. They expect to incur an ex-
penditure of about Rs, 2.85 crores till
March 1976. The Governmant of
India have agreed to give advance
Plan assistance covering this amount
to the State Government during the
current financial year,

The Committee in its Interim re-
port has stated that it has not been
possible for it to go into details of
the various causes that led to the
floods of the magnitude gxperienced
in 1975. 'The Committee hopes to
submit its final report to the State
Government by the end of January
1976.

—

BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): With your permission, Sir, 1
rise to announce that the Government
Business in this House during the
week commencing 19th January, 1976,
will consist of:—

(1) Consideration of any item of
Government Businessg carried
over from today's Order
paper.

(2) Consideration and passing of
the Regional Rural Banks
Bill, 1876.

(3) Discussion on the Resolu-
tions seeking disapproval of
the maintenance of Internal
Security (Third Amendment)
Ordinance, 1875 gnd the Main-
tenance of Internal Security
(Fourth Amendment) Ordi-
nance, 1975 and consideration
and passing of the Mainte-
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nance of Internal Security
(Amendment) Mill, 1876,

(4) Consideration ang passing of
the following Bills, as passed
by Rajya Sabha:—

(a) The Indian Railways
(Amendment) Bill, 1976,

(b) The Bonded Labour Sys-
tem (Abolition) Bijll, 1976.

(c) The Equal Ramuneration
Bill, 1876.

(d) The Motor Vehicles
(Amendment) Bill, 1976.

(5) Discussion on the Resolution
seeking disapproval of the
Payment of Wages (Amend-
ment) Ordinance, 1975 and
consideration and passing of
the payment of wages
(Amendment) Bill, 1978 as
passed by Rajya Sabha,

(8) Discussion on the Resolution
seeking disapproval of the
Consarvation of Foreign Ex-
change and Prevention of
Smuggling Activities
(Amendment) Ordinance,
1975, and consideration and
passing of the Conservation
of Foreign Exchange and Pre-
vention of Smuggling Acti-
vities (Amendment)  Bill,
1976.

(7) Consideration and passing of
the Standards of Weights and
Measures Bill, 1976, as passed
by Rajya Sabha,

SHRI DINEN BHATTACHARYYA
(Serampore): Will all these items be
taken up in thle same order in which
they have been announced, or as it
suits the Governments?

SHRI K. RAGHU RAMAIAH: The
list is thiere, but the order is not there.

SHRI DINEN BHATTACHARYYA:
1f the order is not followed, it will be
inconvenient, as it happened the other
day.
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SHRI K. RAGHU RAMAIAH: 1
am saying that according to the con-
venience of the Government, of the
Opposition, of the House, of the Mem-
bers and the totality of the business,
we look into all aspects and decide
in what order whay item should come,

(Interruptions)

MR. SPEAKER: We had decided
Jlast time that hon, Members would
oot raise discussion about it here.

(Interruptions)

SHRI S. M. BANERJEE (Kanpur):
T want to know whether a Bill ban-
ning lay-off, retrenchment, and clo-
sure s likely to be introduced in this
session. If not, we would like to have
some discussion on this. In this con-
nection, the Prime Minister also made
a statement that a legislation was go-
ing to be introduced.

MR, SPEAKER: You cap meet the
Minister and discussg it.

(Interruptions)

SHRI DINEN BHATTACHARYYA:
How can there be a discussion when
there i8 no intention to see that all
lay-offs, closures are stopped?

(Interruptions)

SHRI S. M. BANERJEE: In the
Business Advisory Committee, we
have decided to have g further dis-
cussion, T want an answer in that
connection,

(Interruptions)

12,15 hrs.

UNIT TRUST OF INDIA (AMEND-
MENT) BILL

MR. SPEAKFER: The House will
now take up further consideration ot
the following motion moved by Shn-
matj Sushila Rohatgi on the 16th
January, 1976:—

Unit Trust of 114
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“That the Bill-further to amend
the Unit Trust of India Act, 1963,
be taken into consideration.”

Shri M. C. Daga may now continue
his gpeech.

St g8 wq wr (7)) : gfae
' AT faw 3r wwdT 7 gu
&% & a1 g1 a1 fv gfae 7= w1 9w
T 97 | 77 AIqR wOAT fOnE & war
g

“The Trust was established in 1964
with the primary objective of mobi-
lising the saving of the small anda
mediym income groups by providing
them with an opportunity of invest.
ment in sound equities with mini-
mum risk and reasonable return.
The units of the U.T.I. are only one
of the many avenues open to the
public for investing their savings”

qffe 7w 1964 ¥ FAT 9T | THAW
FATH T IFW W1 47 WY AT 77 g
guT & wEwr wrowr @At =Ry
frt fefads ag wav Zar & 1 aga &=
AT § 1 wWTE 97qe &Y  arar § yafw
wigd @t Aweeree 4% 4 arg
3§z a1 (AN oY sgrEr 39 & )
T gfre g O =il & faT
girar § | fefade = @7 &1 w170
w1 R ? & awmar g fr ag § i qefufa-
VYT 9T WI9HT w1 sqrar g
w9 wyet Fod § @ wRT d

“Total expenseg including expen-
ses on administration, provision for
sundry liabilities, etc, rose to Rs,
132.47 lakhg from Rs 98.68 lakhg in
the preceeding year.”

crgmM A saMIE FTATI AT MTT R
wefafage o7 | ww & adt aTA 77
¢ i gfve 7= & a1¥ & o Tratee?
td ot g w0
dwm oM wr g S
g wgr T g
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*The Board of Trustees shall con-
gist of the following, mnamely,
Chairman to be appointed by the
RB, 4 trustees to be nominated by
the RB, 1 trustee to be nominated
by the LIC and one trustee to ba
nominated by the SB.”

Rue@eEr A g ¢ waw siafrfas
o T N IA A A Y Tt W
ot wifee § wfET ire £ Mfeq T
faeell ¥ gles FOA & | AT EW AT
£ mifeig feedl § gres *1 Fr 2
fiT 0% FUT G AT AT B A E
afre 3= fefarte sarzy 34 # feaafT
7 og =sAr & |

T FIA F zygvene wel frar
FraTE | 3\ adt gvriaan 7 fFar 1A
@mwﬁtfﬂﬁé F1 7Y TAA 7 94T AEY
AT & fr TR FIR T EAAEAT DR
seqfagt & fwar aar 2, 41 TAY AR
SETET 24 Y FAT A )

@ g & ag ad g g
fr podt & TeAwede fEan R
feret o7 frm man @ v, vt
g que WY, g7, 997 NIEEIE,
wfsea a7y | 7 Tawehe frm wmar
q¢ faar et & 7 fR Fufqal @
warehz frar sl & a1 TIAYERT
om aw Wfedn w1 W FW@E
T gaw W W FEd g 7w
IEW oy TEAAE & A AT ®TE
Forsramy T & FF ww FTA FT
wr ow @ Y
wifax gffe 7= W% gfear &1
qeaw w1 & 41 ¥ AV ¥
1% gfve gamifzmmﬂim
g @ i g § fF g
fos g8 awi ® TR g2
& forg HAT ¥ dreadR §, A IR
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fifen &1 wiy w0 § AT qF g ey
gfrag s ST A LT TORIC
E"ﬂfi"ﬂﬂﬂo i€ o @YX T o WY o-
wrfe & o WTE o SAMT THAT HrgAf-waar
gedregyen qar wa g | Fo B ooy
sara mar & s gfre e wrs gfemr &
APy A B frET 7 g
et 8 1 ag Ymar wnfgy fr wn gfee
7wz ot gfear F1 weee GAfE g
dqradt . wEw gUT A @€ wafat
¥ ftaT g w1 §, AfEw gz A @
wrat & f & wafrar fom 7@ & 715 5
¢ 1 o wrw g fefads aga
Fx & a8 77Ae | faa® mg saTar
#faer & o7 WTZFT T IFAT ATES &)
v aw fefaze Ha ¥ ww@ETT AW
# aa @A & fag f gfe
ez s 3fem A g A A9 ID
miEEl ZAFT ATR JoE g WAf
fr &% aam 2, vafafregfes fic asd
quafaasiw aqE F1 @Al 98 66
A1 FI0 ¥ FFL 142 47 qAA T
gt mar &, AT OF qr ¥ 34 WT@ FAQ
az wm 21 wAET wifew TE AR
Afar diizn faeett 7 g & fovea difew
qv A v ad g g 1 fE weey
%1 W=z A1 2, 3% wAT @R fao
st 2 1 w1 Ta-fad AR FIE AT FTH
adl T AHA §, IAS A AW
a1 faar F1AT 2\

#& zawan g fF £ qEqU 7 AH FT
3y wfem | gl ooaw fas 98 2 R
TR AT WO AT g 0, W
ag zew ¥ FAT AEA & | @H
gt st & qar g famar g
s i &% qaan 8, o i & ag 7@
mw&fmfwfmmwﬁﬁeﬁa
ﬁmmttmﬂiﬁtﬁﬂffw&
§ 7 e 0% A6 wgwed & wiE
e fomefen @ g1 waT
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g & o foriefer @ &1
A e | difarte & et W
w o o1 T ®7 qeaa W@ 2
g TF TETEH) Feqrd, off Fas zomay
T W FTT § | 9g TF A, & 977
TR gEL AE R AT ] GH AW
' a®q Wi Ft @w wT AT TfEgw |
A% & IANTNA F Iz IRAT
o e @ 1 T T4 waw
™A § A1 ag whEde Fra afen
f& zo& IO BEr SR ol =t
srw1ga fzar soa, mifs doF fasm i
qgraat fw@r

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, yesterday, when
the Bill was raised before the House
by the Hon'ble Minister and 1 heard
the speech, it appeared to me that it
was a very simple Bill. My {riend
Mr, Chandrappan also said that this
was a very simple Bill and there is
nothing to oppose it. But after going
through the Bil] it appears to me that
1t is a trick by the Government to
glve ample opportunity to the rich to
anyhow see that their black money
g transformed into white money and,
while doing it, they are also getting
concessions if they deposit thejr black
money in the Unit Trust. As such,
there are some points to be considered.

As Mr. Daga has very ably put it,
it is only to encourage the rich and
see that more chances are given to
them to get some benefit out of this
Fund that this concession has been
given, If somebody who is now stay-
ing outside India invests money in
this Unit Trust of India, when he
wantg to sell it, in which currency
he will get back the money is not
very clear from the Bill. It also ap-
pears that the claim that has been
made here by the Minister that it
will help us to earn moré foreign ex-
thange is not correct. 1 am not in
agreement with this version because
when they—those who are not resid-
ing heré and are residing abroad—
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invest money in this Unit Trust of
India, whenever they want to take
back or dispose of their ghares, they
will be paid in foreign exchange and
not in Indian currency. That is ob-
vious; otherwise the Bill could have
provided specifically in what currency
they will be paid back.

It has been already pointed out that,
for the most part, 1t 15 now out of
the purview of the Reserve Bank of
India ang all the Directorg there are
in no way responsible to the Parlia-
ment. A major amount of the money
that is there in the Umit Trust Fund
is invested for the benefit of the big
houses and the big industrialists and
they are gaining by this Unit Trust
of India and not the ordinary poor
people. So, this concession given to
the Unit Trust holder ig jtself another
device to increase the profitability of
the richer classes in and outside India.
When the ordinary working classes
and the Government employees in
this country are being hardhit by the
exorbitant rise jh prices due to the
impasition of heavy indireet taxation
on essential commodities, you say that
they have to make sacrifices for the
country. But when it is in respect
of the richer sections of the people
either within the country or outside,
all these concessiong are given. Maore-
over, from the reports so far availabla
to us, it has been amply established,
as Mr, Daga and Mr. Chandrappan
mentioned, that all the benefits are
being enjoyed by the richer sections,
especially by the monopoly houses.
So, whatever may be the excuse
stated here by the Minister regarding
this Amendment Bill, T do not find
any reason why this House should
allow the Government to extend fur-
tHer concessions to the richer sections
of the people. So. my very humble
suggestion to the Minister is this: be
truthful and say for what purpose this
Bil] has been brought, for whose bene-
fits this has been brought. You may
say that this is for the development
of our national economy, we will earn
foreign exchange and all that. But
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these are bogus arguments, because
ultimately you will have to pay them
back in foreign exchange not in your
own currency, So, do not plead in
that way. Further, I woulg like to
know whether, henceforth, this money
which is accrued in the Unit Trust
of India will be spent for the benefit
of the medium and small entrepre-
neurs or it will be spent as it js now
being spent for the benefit of the
richer people, for the benefit of the
"big houses, specially the monopolies.
All these questions must be clarified.

SHRI S. R. DAMANI (Sholapur):
Mr. Speaker, Sir I rise to support this
Bill. The Amendment is to attract the
funds of our countrymen who are
settled or are working in other coun-
‘tries, especially to encourage the flow
-of foreign exchange into the country,
This is a very laudable purpose and
I am sure it will be very useful for
‘the country. I have visited many
countries, especially the Arab coun-
tries, angd I have found that a large
number of our countrymen are work-
‘ing there in almost every walk of
lite. They require investment ave-
nues. It will be a good attraction
‘for them to make investment in the
Unit Trust because their money will
be secured, they will get their full re-
*turn and also they will not have to
pay taxes on that.

In this conrfection, I would like to
make a suggestion. Vigorous efforts
are required to advertise this scheme
in all the countries where our coun-
‘trymen are settled or are working.
“Without that, we cannot attract those
people only drawing up a schemie, will
not do: the Government, particularly
‘the Unit Trust, should spend sufficient
money to approach those people who
are settleg or are working in other
countrieg and bring to their notice the
advantages of thiz scheme. his 1is
one suggestion which I make out of
practical experience. 1 hope, the
Unit Trust of India and the Govern-
ment will take note of this.
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Two of my friends have spoken
about administrative éxpenditure. 1
would like to point out that the ad-
ministrative expendit is not very
high. The total invesfment of the
Unit Trust of India iz Rs. 175 crores,
and to manage the affairs of a Cor-
poration with an investment of Rs. 175
crores, an expenditure of Rs. 1.3
crores, which works out to g little
more than half a per cent, is not signi-
ficant at all. Our country is a very
big country and in fact, they should
spend more money on advertisement,
so that the public should know about
their schemes and invest their funds
in the Unit Trust of India....

st wivtdw c@w (@ AHIT)
qeTq WIRT, qIA A KA QY ¥

MR SPEAKER: Let the bell be

rung.

Now there is quorum. The hon.
Member, Shri Damani, may continue.

SHRI S. R. DAMANI: I was say-
ing that the Unit Trust of India should
spend more money on advertisements
to attract deposits.

The jnvestment policy of the Unit
Trust of India is very correct, They
are investing in wvarious sectors like
cement, steel, fertilizers etc. which are
very essential for the country. Most
of their investment has béen made in
these industries. According to me, the
investment that they have made, or
the criterion of investment in diffe-
rent industries is justified,

The investment in the Unit Trust of
India serves two purposes., One s
that the money of the inwestors Iis
secure, and secondly, the industry gets
finance for increasing tHeir production
or for getting up new industries. The
Unit Trust of India pays 8-§ pertent
dividend on the invedtment and the
first three thousand rupees are free of
income-tax. That i good indemaa'{it
and it is better than depositing 1n
banks. The investment is secure, the
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investors get 8-9 percent dividend and
the entrepreneurs are able to get
funds for their industries etc, The
money is secure and in case of need,
the investors can get back their money
without any depreciation,

I would only like to suggest one
thing which is not there already. The
money which is invested should get
appreciated. Something should be
done so that the funds appreciate; that
will attract more funds. Therefore,
there should be some scheme by
which investors who purchade units
should have the benefit of some appre-
ciation in the value of the units and
that would attract more funds from
the rural sector also. It js said that
Rs. 175 croreg worth of units have
been purchased by the public from all
sectors of the society and they are
able to take advantage of the TUnit
Trust,

1 suggest that the Government
c¢hould introduce o scheme by which
they can get benefit of appreciation
in the value of the units and also I
would plead that the present exemp-
tion limit of Rs, 3000 should be raised
to Rs. 5000 so that more and more
people may take advantage of the
units,

With these words I support the Bill,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 1
would like to thank at the outset all
the hon. Members who have partici-
pated in this debate and I welcome
their suggestions, Though I may
agree or disagree with some of them,
I do welcome many of the suggestions.

I think Mr. Daga made a Very
scathing attack on the operation and
working of the Unit Trust and he is
entitled to have his own opinion. But
I think when he said that there is
probably no need for the Unit Trust
at all and probably the hon. Member
from the other side also agreed and
said that it represents the monopoly
houseg and probably it is a trick which
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the Government is trying to impose
on the innocent public and that the
Minister should be a truthful one for
a change and that we should come
out with the genuine requirements
behing it and the motivation why the
Government came forward with this
Bill. I would only say that generally,
not only generally but always we try
to be truthfu] and thjs is no exception
to the same and the Government cer-
tainly consider it to be a very inno-
cent, very useful and very good and
timely Bill. There is no question of
any trick involved.

May I have the hon, Member, Shri
Bhattacharyya's ears?

SHRI DINEN EHATTACHARYYA:
My Kanpur friend wants to have a.
word with me,

SHRIMATI SUSHILA ROHTAGI:
He is great friend.

Sir, the fact is that there is no
trick behind it. In this connection I
would like to assure hon. Members
that there ig no skeleton in the cub-
board and everything is above board.

This Bill is a welcome measure in
the sense that from time to time
there have been representationg and
people have been wanting to have
their money invested in India in the
form of these units and the Govern-
ment also wanted that there should
be a package of incentives which
would attract foreign investment here
and from abroad. At the same time,
Parliament was not in session at that
time. Therefore, it was desired that
al] these things should be presented
in a package form so that there js a
real incentive to people to come and
invest here.

About the working of the Unit Trust,
the annual report of the Trust amply
shows that the criticism made is not
well-founded. The main purpose of
creating the Trust was that apart from
other factors, with the depression im
the market the ertrepreneurs were
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‘ot cumjnl forth and there was hardly

any caplital formation and people were
not sure about it; hence it was not
only to ensure that there was safety
of the capital involved but there
should be some steady return also
‘that the Unit Trust was set up and
we find that in spite of the ups and
downs and the depression jn the eco-
nomy in the last couple of years, dur-
ing the decade they have shown some
improvement. Though the dividend
‘"hat remained at 8.6 per cent they
‘started with 6.1 per cent—there is
‘always scope for improvement and
‘there are chances that they may im-
prove also.

Another factor I would like to men-
tion is that by and large the invesztors
do not represent the higher section
only,

About assistance by the Unit Trust.
about 92 per cent of its assistance goes
1o the priority sector. In Maharashtra
as also in two or three other States
we tried to make a gamople survey
which, of course, may not be correct
for the entire country but we do find
from the break-up that the majority
of the units are held by peop’'e who
are galary-earners or house-holders or
people of middle and lower income
groups and hence this fear of the
monopoly and concentration, ete. does
not hold good here. From all points
of view I think the Unit Trust has
really done well. There is always
scope for improvement,

Mr. Daga pointed oat about the
expense ratio. I would like to tell
him that the Finance Minister has al-
ready constituted a group to go into
all the mspects of the expenses of th~
Trust and the report is being prepared.
1 think that will throw further light
and, therefore, we would welcome if
there are constructive suggestions and
we certainly look into them.

Shri Chandrapyen raised a basic
question, He asked about the three
names on the Board of Trustees. I
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ﬁt’nﬂd ‘baly sy’ ;ﬁlt the ot ’I‘mt is
:ihnﬁed by s Board of Trustees. |t
consists of ten hiémﬁeu including
Chairmian, 'Out of these 10, six are
appointed By the Reserve Bank or.
is nominated by the State Bank of
India and another .h nominated by the
LIC and the remaining {wo gre elected
by the contributors of the initial capi-
tal viz,, nationalised banks and other
financial institutions. As regards Shri
Arunachalam, he is an industrialis,
Shri Pusalkar 15 the Managing Direc-
tor of Greeves Cotton Ltd., and Shri
Randeria is the Executive Director of
the Life Insurance Corporation.

Taking the overall picture, the ob-
Jects for which the Unit Trust was
brought into existence, these have been
really justified,

Our people find it helpful, Our
people have gones abroad to a number
of countries. They are carrying on
a compaign. There is satisfactory res-
ponse to it. Though jt is early to
assess and to quantify the amount, but
we are sure lhat with the research
being carried gut now and the res-
ponse that we are having, I think the
position will improve from time !
time.

With these words, T hope ail the
fears and doubts generated by our -
friends will be sllayed and the House
will give its unanimous support.

SHRI DINEN BHATTACHARYYA:
You have not answered, if anybody is
holding Unit Trust share and he is
not a resident o¢ India, in what cur-
rency he will be paid back?

SHRIMATI SUSHILA ROHTAGI:
When he buys. it will be converted
into rupees. 1 suppose, when he buys
them back, it will be in their currenc¥

SHRI M. C. DAGA: Whether the
trustees attend the meetings to find
out to whom they give money and
whether they are doing their work at-
cording to rules laid down?
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SHRIMATI SUSHILA ROHATGI:
Where the group goes into all those
aspects, that will be justified.

MR. SPEAKER: The question is:

“That the 3i11 further to amend
the Unit Trust of India Act, 1963, be
taken into consideration.”

The motion wag gdopted,

MR, SPEAKER: Now we take up
clause by clause consideration. There
are no amendments and, therefors, I
will put all the clauseg together.

The question is:

“Clauses 2, 3 and 1, the Enacting
Formula and the Title stand part of
the Bill.”

The motwn wag adopted.

Clauses 2, 3 and 1, the Evracting
Formula and the Title were added to
the Bill.

SHRIMATI SUSHILA ROHATGI.
I beg to ma/se:

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motior was gdopted

12.40 hrs,

BURMAH SHELL (ACQUISITION OF
UNDERTAKINGS IN INDIA—BILL

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): I beg !0

move; *

“That the BIll to provide for the
acquisition and transfer of the right,
title and interest of the Burmah
Shell Oil Storage and Distributing
Company of Indjz Limited in relp-
tion to its underiakings in India with
-a view ‘to ensuring co-ordinated
distribution and utilisation of pet-
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roleum products distributeq and
marketed in Indla by the said com-
pany and for matiérs connected
therewith or incidental thereto, be
taken into consideration.”

The Government have declared their
intention of acquiring effective con-
trol over the oil industry, both in re-
fining and marketing as well as in
exploration and production of crude
oil.

The firsty step was taken in this
direction in March, 1974 when we
acquired the assats and operations ol
ESSO in India. Recently an agree-
ment was signed by Government and
the principals of Burmah-Shell for
the purchase of cent per cent of the
share capital of Burmah Shell Refine-
ries Limited and the transfer and
vesting of Indian assets and liabilities
of Burmah Shell Oil Storage and
Distributing Co. of India Ltd. With
the taking over of Burmah Shell,
Government would be assuming effec-
tive control of abkout 95 per cent of
the production and marketing of pet-
roleum products in the country. We
would, as the hon. Members would
know, be left only with the small
assets of Assam Oil Company and the
Caltex which are owned and operated
by foreign oil companies. Negotia-
tions for the take-over and control of
both the Assam Oj] Co. and the Caltex
are now going on and we hope that
progress will also soon be made in
that connection.

As the hon. Members would have
noted, this Bill referg only to the
acquisition of the distribution and
marketing operations of Burmah Shell
Qil, Storage and Distributing Co. of
India Ltd. It is necessary to execute
this part of the total transaction by
means of legislation because Burmah
Shell Qi] Storage and Distributing Co.
of India is not a company which 18
registered in India. It is 3 branch of
a foreign company which is operating
in jtg home in England. There may be

—

*Movefl with the recommendation of the President.
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other branches of Burmah Shell
registered outside India. We ecould
have purchased the assets of the com=
pany but the transaction involved the
transfer of both the assets and labi-
lities, and in the latter, that is, to take
care of the liabilities, also it is neces-
sary that this House should enact a
law.

The Burmah Shell, as is known to
the House, operates a refinery at
Bombay, which js conducted by a
company which is known as the
Burmah Shell Refinery Ltd. duly re-
gistered in India and having an
Indian entity. It i= possible to pur-
chase the shares of Burmah Shell
Refinery Ltd. by negotiation and with-
out recourse to legislation and this
Government proposeg to do it imm=2-
diately.

Here it is necessary for me to ex-
plain very briefly the scheme of the
take-over of Burmah Shell,

In the overall interests, jt is now
congidered necessary that hundred per
cent of the Burmah Shell Oil Refinery
and Marketing Company should be
teken over. It is proposed, in the
first place, to take gver all the Indian
assets and liabilities of Burmah
Shell Oil Storage and Distributing
Company of India Limited and to vest
them in the Central Government. The
assets include leases and tenancy
rights held by the Burmah Shell Oil
Storage and Distributing Company of
India Limited in India. This Eill
provides that the Centra] Government
may, by notification, vest the assets
and liabilities in g Government com-
pany. As soon as the acquisition of
hundred per cent of the shares of the
Burmah Shell Refineries Limited in
favour of the Government is com-
pleted, thereby making it a Govern-
ment company, Indian assets gnd liabi-
lities of Burmah Shell Storage and
Distributing Company of India Limit-
ed will be vested by notification in
the Burmah Shell O0il Refineries
Limited. At that point when both
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the operations are completed, it is

proposed to change the name of the

Burmah Shell Refinery to Bharat
Refinerieg Limited,

Mr, Speaker, Sir, I will very briefly
now describe the scheme of compen-
sation. The Bill provides for payment
of compensation of an amount of
Rs. 27.75 crores as the principal amount
for the transfer and vesting of the
Indian assetg and liabilities of Burmah
Shell Oi]l Storage and Distributing
Company of India Limiteq to be paid
in instalments ag shown in the table
—in the Second Schedule of this Bill.
The compensation for the sale and
purchase of hundred per cent share of
Burmah Shell Refineries Limited is
Rs. 8.25 crores to be paid on 30th
March, 1976. This is done by negotia-
tions. I repeat that the hundred per
cent share of the Burmah Shell Re~
fineries will be purchased by a pay-
ment of Rs. 9.25 crores. This amount
is payable to Burmah Shell in London
in pound, sterling converted et the
State Bank of India exchange rate of
£ 54810 equal to Rs. 100, that is the
rate of exchange which prevailed on
the date of agreement when the nego-
tiation between the Government and
the Burmah Shell authorities ended on
23rd December, 1875 and an agreement
was virtually concluded. The prin-
cipal amount would earp g tax-free
interest at 8 per cent per annum
which is in line with the prevailing
rate of interest We have not paid far
more, and we consider that less than
thig will not be appropriate at the
present rate of interest prevailing in
this industry. The profits for the year
1975. ...

SHRI DINEN BHATTACHARYYA
(Serampore): They will be exempt-
ed from the income-tax.

SHRI K. D. MALAVIYA: We have
taken that into consideration while
paying the compensation. I will come
to it later, The profits of Burmah
Shell, I might refer it for the benefiit
of the Hon, Member, you might note,
for the year 1975 would be retained
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by the Government. Thus, the bene-
fit of takeover would accrue from 1st
January, 1975. But the interest cn
the principal amount, that is, Rs. 37
crores, would be czlculated with refe-
rence to 1st January 1976. The rate
of interest will be calculated with
reference to 1st January, 1976, but
the profit from 1st January, 1975 will
go to the government company.

Hon, Members are aware of Govern.
ment’s declared intention of acquiring
effective control over the oil industry.
This is the second major step in that
direction The purpose obviously is
to bring this strategic industry under
national control not only because we
think it should not be left in the hands
of the foreign ccmpanies but also be-
cause we consider the optimisation of
petroleum production and its utilisa-
tion as of crucial importance to our
economy,

Various steps were taken which have
enabled us in tho Jast few years to
use to the maximum the refincery capa-
citv and use it for the best purposes
that have to be there from the point
of view of consumption of petroleumn
products However, all these objec-
tives of enforcing product patterns ac-
cording tu pur reqguirements are not
possible when ownership of such in-
dustries like the refinery are in the
hands of the foreign company. It mov
not suit them lu produce what suits
us in the country, and because 2
foreign company mainly aims to work
for the sake of profits and does not
pay as much importance as it ought
to in the national interest, there are
always difficul'ies experienced by
them and we wlso face difficulties in
enforcing the production of such things
as the country needs. So, from time o
time it has been noticed that produc-
tion pattern hag to be adjusted to the
needs of the nation and this is one of
the reasons which has prompted us to
control the functioning of the refinery.

In the case of Burmah Shell, we are
asequiring a versatile type of refinerv
which is capable of handling a wide
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range of crude oll and although its
current operating level is 3.75 milliun
tonnes per annum it is capable of
processing 5.25 million tonnes and
with a little odjustment here and
there we can jncrease the working
capacity of this refinery even tn 6
million fonnes. The refinery is also
able to handle upto 2 million tonnes
of Bombay High crude without any
substantial alteration. When the re-
finery belongs to us, soon after we will
provide some money to the national's.
ed company to make suitable adjust-
ments with a v'ew to treating Bombay
High crude oil preperly.

Now immediately, treatment of
Bombay High crude in a refinery is
a very important matter. Honourable
Members will kindly appreciate this
that if the versatility of the refinery
had not been theve, if jty suitability
had not been adapted to Bombay
High crude we would have faced
some problem of expediting the refin-
ing of the Bombay High crude. The
production of Bombay High crude is
going to begin after two or three
months. We are confident that from
March next wo shall starl bringing
crude oil from Pumbay High and this
oil will be mostly treated in this
refinery,

Burmah Shell’s distribution and
marketing orginisation is widely
spread over the country. Considered
from that point of view, it is a spe-
cial advantage to the nation to take
over the distribution and marketing
unit of the Burmah Shell. This mar-
keting organisation has a vast net-
work; it has 5 port installations, 78
depots and 3,173 retail outlets. They
have been able to establish in such a
comprehensive manner because they
have been operating here for a very
long period. They were the first
entrants in the marketing fleld. They
possess, therefore, a large number of
important and strotegically located
retail outlets 11 major cities and
towns. As g matter of fact Burmah
Shell accounts for elightly more than
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30 per cent of tha total retail outlets
in the country. Honourable members
will, therefore, ricuse realise that this
is a special advantage in taking over
such g vast network of distribution
centres, which wuuld have been diffi-
cult for us to create in g small time
when we really reed them. At the
time of negotiatioirs for takeover of
ESSO, the over-viding consideration
given by Government was for an
assured crude cil supply. Therefnre,
the agreement and the patterns were
different becausz at that time the
advantage of owing and pricing of
crude oil was ic the producing ecom-
panies than to the producing coun-
tries.
taken over now. ...

MR. SPEAKER:. He may kiadly
continue after iunch.

13 hrs,

The Lok Sabha then adjourned for
Lunch till Fourteen of the clock.

The Lok Sabha re-assembled after
Lunch at fourteen of the clock.

[Mg. DEPUTY-SPEAKER in the Chair]

BURMAH SHELL (ACQUISITION OF
UNDERTAKINGS IN INDIA BILL
—Contd.

SHRI K. D. MALAVIYA: I was
referring to the overall advantages that
have accrued to the nation by the take
over of Esso, and later on Burmah
Shell. We have a special advantage
now because there is manouverability
in negotiating for the price of crude
also. It is no more the principal
domain of the oil companies alone.
We can go in search of oil where oil
is produced also. But in this case we
must confess that we are facing diffi-
culties with the availability of crude
oil. The special advantage that we
are trying to take is to have a third
party arrangement by procurement of
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crude oil where, within the over:
limit of 2.5 million tonnes of crude oil
per annum the two partieg, that is the
Burmah Shell from whom we have
taken over and ourselves, can negotiate
for the supplies of crude oil at a price
that is mutually agreed upon. This
arrangement would provide adequate
flexibility, safeguards and option for
Government in regard to the price and
the suppTies of crude oil. I have not
much to say, Mr. Deputy-Speaker. The
interests of the employees as will be
evident from the clauses of the Bill,
have been kept wvery safe. Broadly
speaking, the provisions relating to
employees of Burmah Shell are cover-
ed in Chapter-III of the Bill. In terms
of the provisions contained in the Bill
every whole-time officer or other em-
ployee of Burmah Shell who was be-
fore the appointed day employed by
Burmah Shell in India or on deputa-
tion outside India shall on the ap-
pointed day become an officer or other
employee of the Central Government
or the Government company in which
the rights title and interest of Burmah
Shell in relation to its undertakings
in India have vested, subject of course
to the overall position of the Govern-
ment when an undertaking is taken
over as to what modifications are going
to be effected with regard to its ex-
pansion or retrenchment or other
things. All in all, therefore, we con-
sider the transaction we have agreed
upon or decided upon is very much
in favour of the nation. I would,
therefore, very strongly commend the
Bill for adoption by this House.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill to provide for thé
acquisition and transfer of the
right, {title, and interest of the
Burmah Shell Oil Storage and Dis
tributing Company of India Limite
in relation to its undertakings i
India with a view to ensuring
ordinated distribution and utilisa-
tion of petroleum products distri-
buted and marketed in India by th
said company and for matters
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thereto, be taken into
tion.”

incidental
considera-

MR. DEPUTY-SPEAKER: Shri S. M.
Banerjee.

SHRI 8. M. BANERJEE (Kanpur):
8ir, Mr. Raja Kulkarni's amendment
was to have come on Monday accord-
ing to Schedule. Unfortunately, Mr.
Raja Kulkarni jg not present here now.
Unless these amendments are moved
by someone, they cannot be discussed.
I know Mr. Raja Kulkarni would have
been definitely here and he would have
moved the amendments,

MR. DEPUTY-SPEAKER: Who will
‘move the amendments now?

SHRI S. M. BANERJEE: The Minis-
ter can move them or I can move if
you give me permission.

MR. DEPUTY-SPEAKER: You go on
with your speech.

SHRI S, M. BANERJEE: I have the
«(difficulty. . ..

MR. DEPUTY-SPEAKER: I under-
stand your difficulty but I have to
go by the rule,

SHRI S. M. BANERJEE: Mr. Deputy
Speaker, Sir, I congratulate the hon.
Minister for bringing this legislation
before this House, though his action
was delayed. But there is no deny-
ing the truth that it is the most ap-
propriate action that Government has
taken. The day is fast approaching
when Caltex and other Oil companies
like. Assam Qil Company will also be
taken over by the Government. Sir,
he has already mentioned about this
during the course of his speech.
Before I come to the clauses. I want
0 know what is the total amount of
profit which the Central Government
is going to take for 1975, because
clause 4(2) says:

“The profits earned by Burmah
Shell in relation to its undertakings
in India from the 1st January 1975

~ shall be payable to the Central Gov-
ernment.”
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I say this particularly because they
are going to pay Burmah Shell an
amount equal to Rs, 27.75 crores.
Clause 8 also says:

*(2) Taxes, if any, payable in
India by Burmah Shell by reason of
the payment of the amount specified
in sub-section (1) shall be paid by
the Central Government to Burmah
Shell in Indian currency....” etc,

In accordance with the Supreme Court
judgment, we do not pay compensation
but we pay amount. Why are we
paying such a big amount? What is
the break-up? If something has to be
paid, let us pay just some token
amount. This foreign oil company has
bled our country white. So, I want to
know whether this amount cannot be
reduced. When general insurance com-
panies were taken over, we put the
same guestion to Mr. Chavan, the then
Finance Minister as to why such a
huge amount was paid, but he could
not explain. When such a huge
amount is paid, the very purpose of
nationalisation is defeated. This com-
pany has disposed of much of its plant
and machinery. According to the
Economic Times of 6th November 74
in 1969 many giant-seized tanks and
the entire arrangements were sold to
Hindustan Qil Storage & Distribution
Co, Ltd. In 1972 the Benzene section
of the company and 7 big lathes were
sold at lower prices. In 1974, a
Burmah Shell spokesman said in
Trombay that certain installations and
equipments, were transferred. This is
all within the knowledge of the Minis-
ter Je also spoke in this House
abount it. The moment thev visualis-
ed that they could not remain in the
country for long because the public
opinion was so much against them. in
a very systematic and sustained man-
ner they started repatriating maximum
profits, with or without the knowledge
of the government, These foreign com-
panies always do that and when they
leave the country, they leave behind
nothing but junk. But in the case of
Burmah Shell. I congratulate the
Minister. Had Mr. Malaviya remained
the Minister in charge throughout,
things would have been different. But
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unfortunately any Minister who takes
a progressive decision is either tfrans.
ferred to a different ministry or is
retrenched. So, I do not blame the
Minister and I admire the courage of
his conviction. I wish him good luck.

What about the take-over of Caltex
and AOC? We understand negotia-
tions are going on in New York.

AN HON, MEMBER: New York?

SHRI s. M. BANERJEE: That is
what is reported in the papers. Some
officer will go to New York to negoti-
ate. I do not know what is in store
for us and what big amount we are
going to pay to them! Even if it is in
India, we do not want to negotiate.
We should negotiate so that the ulti-
mate gain is ours and not theirs. We
should not have a soft corner for these
foreign companies because they have
fleeced the maximum profit from our
country. With these words, I would
like to support the Bill.

Now coming to the amendments, I
would like to say something on the
amendments sought to be moved by
my hon. friend, Shri Raja Kulkarni.
On page 2, line 30, he says, after
“India™ insert *“as well as dues to be
paid arising out of any settlement,
award or decision in industrial dis-
putes pending on the appointed day in
respect of workmen or disputed cate-
gories of workmen in its undertakings.”
When he says that all the workers will
be taken over, then this is the safety
which is given to the workers. All the
workers should be defined, in any
capacity—permanent, temporary or
casual. Otherwise, what will happen
is that the interest of casual workers
will not be safeguarded. All employees
who are on the rolls on a particular
date should be taken over.

May I now invite your attention to
page 5, line 5 where after “Shell” you
have simply to insert “in any capacity
—permianent, temporary or  casual”.
This is the most harmless amendment
I have seen in my life. Such an
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amendment was accepted when the
Bill for taking over of 103 sick textile
mills was passed. So, this amendment

.of Shri Raja Kulkarni should be ac-

cepted to safeguard the interest of the
workers. Let Mr. Malaviyva take this
amendment in his own name, wedo not
mind. I am sure, Mr. Malaviya should
have a heart and he will accept these
amendments as his own.

With these words, I support the Bill,

St TR |G QL (AFAEAT)
STTEAS ST, WA FTfeq asrow g 6F
At o FIOAT & TEAFIT FY T
arAEAT AT A A ) R"RET ST OFT AIY
o & zfagme ¥ araear 21 w9 oY
yda gTed &7 fagra s T SIET
STIT, IEF TAGT LT 7 SIST STHT,
FOAT F ULHF® T, gaw  fefam
HIT GATS 74T SIF-9871F e
ST JT WA T ST FT 25707 ZHT |
g ®eA  FAT 23T § fewE o7
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FT Qa7 @A KT ROAW FLT T
1965 # FAT TA FT FGIT A= TAMET
Efmafeady 1 aqr sary #7 Fiforow 7
AT | IAAT 94T FaT fx 3=md gl
Faa a1 qzfoafadi 1 & a7 59
T oft I FT a1 TAT 2 AT FIIHTH
A IT W] Z

T Ao FY faga qmmar g3l & /19
wft g€ 2, afew wiw % gw qIndE
A | gH TT I & qA97 FE1 AT F
2T IEFT QI @A | HqA FN AIE AT
gfam &7 gRaAt &1 37 H=2T
T T IAFT T T AASIE U5, L L.

MR. DEPUTY-SPEAKER: What are
you talking about? T thought you
were glving us a learned speech on
the history of oil exploration in this
country.

qY U1/ T QT LT AT
& 7y &rar fa e

MR. DEPUTY-SPEAKER: The name
is very attractive.

M TR wglF q€ 7 AN FGL
1A A7 Fiforardr &7 ZudT BidT 97
q3ge g1 3 T HAT 4, FfHT T AT
gEq 9F a7 ¥, frwady a1 arE
qET AATH T HITEH UAHATZ F7F F |
F 9 gifhz T0d T 997 9 1 9J1 7ET,
OIS & I gAreT fxaar oFqesra-
Zo fFar 2

AT TS T 9T7 FZTH F ZT9T AAA
Fr M faet F are ¥ S g9 A1
Fr, TAFT IAX AT 0T Fr 37 @I
w3 gaa waldEr #@r fagw & ffaa
qaAt F 32 T awifooz fean, A4r
ELACICTARE I (IR E & 1 o g
AW 1 @1 wifz T3 1 IF ag 71 F720
e wra Q€Y wET 7 a7 AT o
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T H1H 9T H ©F GTET & G912
241 Frgar g w39 7 g fgfam weia
ZT | oY 7gET ¥ wHAT agr 2 %e
AT FTAZT F T H FMACHAS Tl
g #, AT FIE A167 T 0001 + H I
FAAT ARArTE o AT o argw fean
FAM, HIX AT AT ATEH T, I H
fRaar fewTm g |

MR. DEPUTY-SPEAKER: Please
come to the Bill now. Negotiations
with foreign countries about oil ex-
ploration in this country are not part
of thistBill. (®bme to the bill now.
What have you got to say about the
Bill?

SHRI R. S. PANDEY: 1t was part of
the discussions.

MR. DEPUTY-SPEAKER: I think we
are discussing the Bill, There has to
be a limit. I have listened to you
patiently. We are not talking about
crude oil and all. Have you read the
hill?

SHR1 R. S. PANDEY: No: crude oil
not with outside, but with Burmah-
Shell.

MR. DEPUTY-SPEAKER: I have to
call you to order., I have to call you
to the relevancy of the discussions,
Please cooperate.

SHRI R. 8. PANDEY: I will prove
my relevancy, Negotiation is going on
involving Rs, 37 crores,

MR. DEPUTY
whom?

SPEAKER: With

SHRI R. S. PANDEY: With Burmah-
Shell.

MR. DEPUTY SPEAKER: Negolia-
tion with Burmah-Shell? I thought
vou had finished with all that, so that
you have now come to the House with
the Bill

SHRI K. D. MALAVIYA: Perhaps
the hon. Member is referring to an
arrangement, an overall arrangement
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that we propose to make with Burmah-
Shell with regard to the supply of
crude oil—that may have to be given
by them or may not have to be—after
the refinervy has been taken over. One
of the provisions 1s that we will try
to have an overall agreement with
them—1f we agree—as they are willing
to supply upto, 1e. from 0 to 25 million
tonnes of crude oil, 1n the present days
of scarcity of crude oil, provided the
price and the quality are agreed upon.
This 1s one of the clauses of the pro-
posed crude o1l supply Agreement.

SHRI R S, PANDEY I hope you
have understood the relevancy. Since
the negotiation was going on with re-
gard to the questlon of crude oil and
the price 1s gowng to be fixed, may I
know the landed cost of the erude oil
which you are importing; and what
would be the difference? This s the
simple qguestion 1 would like to put
the question through you, Sir, to be
replied to by Malaviya Ji.

g9 a8 qua1 WA 2 fF wa aw
farera sifwz am @19 F71 q87T 7 IRY

AT FAT W FY BIE THEHIT 6T &

e &7 gfe & &Y @ FEHE 2 ?

ot w1y wfEw fm Adyaor a9a &, I@gar

AL HIREIW T TH G A 5T AqTAT

3 g mver fapera srifiez favam o g9 Srvem

arga & grenfs sve & g€ Hfvard )

f& 37 <z F FqwAWT § 7 77 ATT

T 1) 770z av arfee ger faar za %

foro 25 STq TR TTIAAIE AT ATRT )

" ¥ & a7 quar 9rzAT§ fa wm
F warar 30 wfama gwrdy fmamgTae
§R & g0 g1 wer ¥ AT 70 SfEwa
frerm7iE ST ey g 1) 8 3z faa
aut 7 gy 21 ST ¢ oW g3 fF
uz % 7 ferae 7 & Afes & g
St AaTATEaTg Iog A ua e farfaam
e aag g g fr sad ¥ g
By TATAEIET g WA A1 IR gaw
Fediffamry? e wwidw &
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areE A, AfFm dm A A e &,
gt oFATHT & J1 arey §, g9
FIIT AT AT GHTX IH 9% ¥ AT
# g AT N T & fow gw waT WY
we? T fran awl ¥ dow gfews
g1 MgT ? ag At a=ra § faw ww
FFW AT wEE?

Since o1l 15 the barometer of the
development of any country, we want
to know whether in five years' time we
are going to save that amount and, if
so. how. I want to know whether we
are going to have more Sagar Samrat
to explore o1l and thus make our coun-
try self sufficient. I hope this is rele-
vant.

| AigeRT g (TFYT)
T AT AW WA X 2% HHAT FT ATEAD
TEH IHATANE FIT | AT FIH @A
&1 &Y s wnfaw ar &faw 7@ gur
wq A7 A AR ag AT &I TET e AivEm
T FIAGE FIH 2| GTET S HrAAT
T F sgfdra T 37 F1 q777  qaqT97
FEAE) Azw @@ an v A dA
A A & AT THAT AT E

sget a1R A1 @y ? B v 3¢ a9y
¥ qr¥eet ag fAmifooas |7 wmr4r,
FTAHIA AT TEIAT | AT oA WA
g T TEI 1 Jg 77 TIFAR A7 A@ Aoy
F AT R GAR F27 3% 7 7 {47 1
WA Ag | o8 (A w1 937 7 ag wew
S fragSoeeETalT T AL 8,
AR W FAT T GEIN G F AL B
H1T F97 | ag Fa1ar 7y F {1 gw sw
fageit 3+l B FEATSS FvA 97 7
&1 TSR FT AT qrfet 2 Ty
TH F HIT ARA &1 Hfnw 2 | 2w faw
FIAAT B T FET 3% a7 F Hriz d00-
foers & a1z aw fgar war ¥ FfEw
ZH & WET 7 a7 F8r 0 qAEfee
aiferdT femmé qeedft § 7 &Y semEIT
A1 ¢ I ¥ faamw wdy #1€ waw omt
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wav &, qg AT T A TAH e
TIAT FTCILAT ST gare 39 & omr
e Euam RE v ¥ faemw
wHE T EF ¥ Sl g &

A ATir ¥ gy T A0gan §
o org AT ¥ T FEAT HY 27 FOT
WY g & At 97 famr g o
FTRAMF A AT F1 d|1 7w wr e
ST WY A W qrIE e few F faar
ST, TR wAA F g | IT T A
TFeE! AT FTARVR § I F A1 oo
& et & wrgr 9% do fagr sy 7
A ETH &

TEH T 7Y gAY a7 amm ofr
te T ad ¥ g AT W S e
g & AT Iawr e W fzar s
e AT e R qz ot 6
F71T ®OT § F9 TG0 W A 38 A
qr3E w7 ITHT g7 e 27 g faw
g2e F AT 9T | FF 6 FAOT F HO
TIT B B | IR dYE ¥ H1T IAHT
FRAT WY 2 T A T ZT AT A
® 79 77 ¥ oW ZERR I A qAT @
#4011 ot & Fga g fa dvefrar At
g X9 & AUA TH AT AT A TAHT AT
o AT TR R A S A & gy A
fagoly A7wm@r &, =7 FwafEi 1 g9
qFH AT TG ATEA # ) WO AT FEA
# fr gw 0= ANIfez F 97 gw T
Gt 77 wE AT ATEA F INET 94T W
T AT AT WA & 1 PO IaAT TAY
a7 s A A3 98 o7 HTOA
aeqTerl e ang ff IHA Ay
WA &1 Fww &1 fF @ g oax
2T Faw GOEd § 917 fae dw amra
fopg arw g7 A= & Afee s o T
TEET q@AT AG T A F o IW FHE
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¥ o wrE fowrd dw Y e oo
g fFar mar s 7w qw w30 0
ERTEr AT AT AT ager o war
FoAT & AfeT aut G ForEr o 2
TEe @ wmE af | ww A% K ar
FCEIT AT AH G A 77 AW F AT
I |E | T FEOAT A10 wH X R
Fo=FT 20 ¥ ZAA TR 0, 70 AE
¥ FOET TIC T FHT AT @
o7 ITFT TAT TEY AAT | T8 Y A T
faF arr sl g, gEdy gl 9T ¢
Sy o T T A | AR FAE
oY qar AFT AT aFY | TS T 94
A F AT TH FAT A 27 AT
gy IR *F A qv fzar oW
w g fs e am & azr fem
HTAAT | HAT AEET A WA AT
¥ fear & fF 3aa @@ A 20, W™
ama Y ABAE ¥ aqmr &) IFR
aifes 3 ¥ wforw ¥ 2 fe 7w ey
I ¥, gL 2wy Y A fpa At st
% 5 g R & Az ot o ww gw
T A 7 X @ § 0 faw ed dr
T & 2, 393 I AR W 15 fra
ST, & # {7 ot faar wip o fee
st w3 o st a7 gwr? wvn W g
faar s afes aray = § o
AR | IH FIE A FETE 29 T R
wrras @q fqar worm o & qeAr
§ T AT W OTH AW AT A TN q5A Y
qI7 H 7AFT, Tw A faAr w15 TATy
FU T AW F AT FWG AT G Aty
FIT F avrwt v wlywe § 7
AT F WTH WE H AT XA WY
Tl #Y tr W oft WA ¥ gw
wEET ANAT F T iveT & faens § 1 A
ara a1 A4 Arey & At gt F a
fegar & otv oY @ & 517 F )
oY FT ag 2 Afaai aE T qwer §
WITET §TF AR ¥ fare arfadt <w
& gwa TaAt ey |
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[t AYzowe geATEe ]
gy & A ® ooy FEr 2
THeY g ATy &Y ok @, A THAA
gererd and ot Ay IR IR
Ty ¥ w0y w0 wfawre A T T mr
¥ a7 wgE d2w (3) AR

“Nolwithstanding anything con
tained in the Industrial Disputes
Act 1947, the Payment of Gratuty
Act, 1972 or in any other law for
the time being in force, the transfer
of the services of any officer or other
employee under sub-section (1) shall
not entille such officer or other em
ployee to amv  compensation or
gratuity under those Acts or such
other law and no such claim shall
be enteriained by any court tn
bunal or other authority®

THT YT AIT F TR AGHTTFT
U fe@i 7 | a7 F12 a6 @I qa¥A2 |
awi 5w oy ad) sarg faadt 9, FqeTE
warer famdT 1 9 dfafadm w@rr
fmdr 41 wa a® gtaam v #1 a0
famdy fr a8 =2 1 o1 fas g3 fawr
R 2 37 g7 7% frar mar g fr @1
q@T THET T 2 F@m 9 A4
BETE 21 QAT T FAT F14AY ) W HAv
ey &1 27 & a7 7 F7E drara 2 AV A7
FYE W T A qAFAT ) WA H 9FE AT
A w1z 7 AF W oATA W7 A FF
WMy AT F1E W AT & _FT | 3H q7F
¥ grT 7 AT T Faw £ fzar 7
g AR fFmma sagfgisre
air, wfgsrr o fa3en 7 § 97 #1471
AT F A7 OF T JGT 79 T AR
OF UF A WA A A AT | 9FF °F
at 7 towz = for gac 41 5 7ay
74 Aam 2 fr wg &1 gaer wufgg fr
Y gfawma 9z faAdT 41 37 &7 A=
& & gl @' Faad 9@ FIwA
g ar I g1 3w &7 3@ glaa
famdr @y fF adr 77 # =€ fa%
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o farer ¥ 7T &, 9 Py g il T
ag gt g aifgy f feelt & oAt
#) 7ETH IF fear o w1 qLTw v
F1 #& A1 o fear wrg o wgr @
af @ =l 0 Wy grewdfaw
9z gt &, few g 3w & 5 aar
F A qx AT w1 qarAv faar amv
7 78t AT wrfed | s faeely arer Y
oY R WS 2, T W qq4A 98
aARET §, WITT @ AT IA F7 T G
T R | TR | 7 anr ot
N Ay A aqfew

AFAFAT FAL 7 Far Rewr frar ?
FY7 S FT G FA ¥ gL F AGA
TR T FIIT I IR I IR
FHT A A W A® FT AZT AAAT | AE
T aMa & &7 @ 7 Fr w29
g7 eyt & fams faar 7 30 qmr 2
f & qF T 1 940 7 7 707 fF %
g7 faaq 9r @almy 9 39 97 4%
1€ w7 fzar st 1 qae
o FT AT AMNZC | A8 FEGAT FUST
sqqr EMT AWM AT ME F oW W
gac A ¥ a1 3| & WA a5 g fr
w9 g9 99 FeAT F wrag & fay &
FTIE E W I T FWG T GARAT
¥ NG T4 71 FF g AANG 908
ft AT & AW F¥gq 5 gwa qa F@
qua #rq 7 7 f7qr | a8 97 qU F
AT AR, WT F Fq N AT HI FAES
#r oy | "M & fay Arg owr oFaEr
gtz faa1 39 &1 "9 QLA | IRiAA
78 $zar % 7 mor 90 W A #
afr adr &1 qvr A FEAr g i w9
Fgore g7 & § 1 WY & I gl
z7 @& miamfaes & &5 a@ g
¥R BY2T ST I FE AFA QT TF
R wIsiRfFR A s
qdY #FITT I F A T
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SHRI CHAPALENDU BHATTA-
CHARYYA (Giridih): Mr. Deputy-
Speaker, Sir, we welcome the Bill for
its astute timing and we also appre-
ciate the tour ‘d’ horizon to which we
were treated by Shri  Malvivaji.
Minister for petroleum. In the course
of his speech, he not only went broad-
ly over the clauses but also gave a
backdrop which compelled us to con-
sider taking over the Burmah Shell
Refinery, its depots and storage.
marketing and ancillary installation
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facilities.

The international price of crude oil,
price at which the
Burmah Shell was  purchasing and
selling the necessity of a middle.man
or a go-between, the promise of Bom-
bay High and other oft.-shore and on-
shore exploration, the versalile
character of the Refinery of Burmah
Shell which has necessitated its taking
with the promise of
Bombay High, possible shortfall in
refining capacity in the nex 2-3 years,
all these things were highlighted by the
Miniser. In fact, we have complaint
against him that he has tackled the
subject from all angles. leaving us
little or nothing to speak on though we
congratutate him for all that,

The quantum of
of Rs. 27.75 crores may sound too
high. But the Burmah Shell has been
the oldest Company operating in
India with more than 3000 retail out-
lets, with tiheir refinery and depots,
and it has a well-developed logistic
supply of its crude and products.
There are other products also which
are equally profitable and more so
then pedtroleum. So, from all these
angles, this quantum of compensa-
tion is nol too high a price to pay.
We can certainly take over anything
for once without paying any com-
pensation. But the compromise
always pays. One-time taking over
has always opened up a path bristling
with difficulties, pitfalls and even
dangers for other nations during the
last 50 years. From a broad point of
view, the compensation that has been
proposed in this Bill is reasonable.

compensation ol
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Secondly, I am happy to see that
there has been pay  protection and
service protection for the employees,
I agree with one suggestion made by
my hon, friend, Shri S. M. Banerjee,
from the Opposition that once it is
taken over, the question of power
eguation starts its play inside the
newly-found company and, as a result
of this, many of the low income em-
ployees. low cadre employees, suffer
most. You can always discipline or
bring any of these employees to heel
by long-distance transfer, as was urged
by the hon. Member who proceded me,
I hope, with wise leadership, direction
and guidance of Shri Malaviyaji, this
will not materialise and the employees
will feel as happy if nmot more, asthey
were after the taking over and nationa-
lisation of this Company.
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Sir, I can understand that, on such a
take-over, there will always be an
attack on the provisions of the Bill
from the Rightists and the Leftist in-
terests but, unfortunately, the extreme
Left also joins in such attacks and
somehow combines. although from
different angles and with widely
differing motives. The main issue
and the main feature of the present
scene is that we are on the eve of a
breakthrough in production and in
exploration of oil. While our econo-
my was rocked very badly during the
last two years and a half because of
the four-fold or five-fold escalation of
crude oil price. if we can al long last
eliminate the imbalance of economy
resulting from the high price of crude
oil. T think we shall have dorne lasting
good to the economy of this country.

One point remains. Just now our
production is 4.5 million tons. There
was stagnation for an interregnum
between the late Fifties and the early
Sevenlies and for that, we had 4o pay
through our nose a thousand to twelve
hundred crores of rupees annually in
scarce foreign exchange. Now we
also happy to see that while our
Natural Gas Commission is going to
step up its activity—it was Rs. 80 crores
or so and now it is Rs, 200 crores and it
may be 400 crores in  the course of
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another two years—I think that, with
this taking over of Burmah Shell all
the parts or components of the new
policy which has been enunciated and
the new dynamusm  which has been
shown by the Minister for Oil, at long
last, we are within  sight of turning
the corner in the Indian economy.

SHRI ERASMO DE SEQUEIRA
(Maruagor) Mr. Deputy Speaker, Sir,
1t 15 good thung that Government 1§
implementing 1ts announced policy of
taking over the oil  exploration and
distribution 1n this  country. This is
something for which there has been a
long.standing demand and although,
as usual, Government s fairly slow,
we are happy that at least it has be-
gun to implement the policy 1t had
announced., I don't want to sound
hike a ‘spoilsport, but I find it my
duty almost everyday m the House
not to register a  protest against the
manner 1n which this House is being
taken for granted. As you all know,
it is our duty 1n this House to superin-
tend the d:sbursement of public money;
but if you look at this Bill. Govern-
ment comes forward and says to us
that ‘we want to acquire Burma Shall
and we are going to  pay a price of
2757 crores’ but not a woid is said
about how this figure was arrived at
and what are the assets (o be taken
over; not a word 1§ said about what
profits are going to accrue to Govern-
ment from the take-over of these
assets; not a word is said about how
interest at 8 per cent net of tax was
deciied upon The figure 15 quite
large. On 30th March, 1977, we are
going to pay Burma  Shell §1513000
free of tax What would have been
the position if  this  interest was
charged to tax” It is a question of
remittance of foreign exchange. If
Burma Shell 1s going to receive in-
terest, surely it should be subjeet to
the tax normally payable on that remit-
tance, so that the outgo of foreign
exchange is reduced?That is the law of
the land. I can understand repatria-
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tion of the value of assets. But the
provision about freedom from tax in
remittance, I cannot understand at all,

iet 1y take the other thing. Com.
pensatirn is payable over a period of
only five years, that is, from 1875 to
1980, We all know that there have
been many cases in the world, in
other countries, where similar toke.
overs have taken place, may be of oil
companies or 0f copper mines or of
other productive emnterprises owned by
foreign compames, by multi-nationals.
Surely when a proposal like this is
brought forward before the House, it
would be the duty of the Government
to inform the House about how the
payments that we have decided upon,
the interest that we are paying and
the time 1 which we are paying com.
pare with the manner in which these
other take-overs internationally have
taken plece. Without such informa-
tion, how are we¢ in this House to
judge whether Government has ac-
quired something worthwhile or not,
whether (iovernment has acquired it
for a prive which is reasonable or
whether Government has sold out the
interests of this country to a foreign
company I am not saying that it
has [ an onlv saving that, with the
information that has becn provided to
me and to this House today, I have
not the foggiest idea. I had raised
this even before the alleged Emergen-
ey, it was when the textile mills were
taken over, and 1 have requested the
Rules Crmmuttee to go into this and
set some standard about what informa-
tion should be provided to the House
in the case of such take overs If we
want this House to have any mean-
ingful discussion, we must have some
informatfon on which we can judge.

1 fully support that, once thig enter-
prise s taken over, the inlerest of
every single workman working for it,
whether temporary or casual, should
he fully protected. And I would
strongly urge the Minister to accept
or to come forward with a simple
smendment making this clear beyond
any shadow of doubt. I am not sug-
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gesting that it is not his intention.
What T am saying is that, one the law
is passed and once it goes for imple-
mentation, we know from past experi-
ence that it is the letter of the law
that is followed and not any assurance
that is being given to the House. In
section 9 here, the interests of even
employees who are not citizens of
1ndia have been safeguarded. Having
done this much, what is the difficulty
about putting 1n an extra sentence to
ensure that the continuance in service
of everybody who 1s today working
for Burmah Shell and also his iocnme
will be protected?

SHRI K. D. MALAVIYA: It is
there—‘other employees’,

SHRI ERASMO DE SEQUEIRA: As
1 read, it is not there. I would re-
guest im to look into 1it. If it is
guaranteed even  generically, let us
make it specific and clear; let us not
leave any doubt. It does not look that
way to us. I would request the minis-
ter 1o look into it again.

One more point I wish to make, and
that is the fact that. as the hon. Minis-
ter knows—I think, he will admit it—
the o0il companies exploited not only
the consumers in this country but, in
many ways, the large net work of
small  dealers. Everyvhody  knows
that the margins that are available to
the dealers are very very small, piti-
fully inadequate. since the rise in the
price  of petroleum  products, the
through-put has been  reduced sub-
stantially and is very difficult today
for a petrol pump operator in thi=s
country, specially in smaller places in
rural areas. to keep bhody and soul
together Now that  Government is
going, increasingly, into distribution
of petroleum  products, I would sug-
gt vt dhey afonld Gnaease dhe
margins of petrol pump  dealers and
make sure that they are given an
adequate return for the very necessary
service that they perform throughout
the country.
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=t afr wmw  (zfror  fees)
FTeaer off, g fadwit wwet &1 wfawger
77 & faq & oY v oft #1 gar<e-
ATE AT FEATE | TH AWTIATZ HY
oIT a7 @ &, ag I fawr ¥ qw AT
Tzw & | fanit weofa @ fee
sl g oy, gaam € gafaa &
st A%T 7 T 77 & fF g
wfawew famr wor 2, 7g weer gwr
¢ T 9g JoT Wiga ¥ mEd
vz W g% & ) UF SeRwy wrdy
& ot ¥ qavd T @, IHET AT 4
fY =TT F@ F—FrErHET IERL
ot e Ferar e | fom & o s
FEw ! W £8 A gY FawT 3 | gfafar
T FVET F1 wawe fegr v
g1

T W F W # 9TFT A G,
a€. Ix *1 foaar owez § age ¥
w1 W% §, ag FavA A feww @ d
goe7 & feddz ot fafashy ag
qF ¥ gwa § W7 5w fau ag g¥a0
T =fEy |

™ oAt ¥ ¥ ux g AAv
agar g1 & faelt 31 = qem g
agt FAE @ ¥ ani qw #Y OF qw@a
T fafeew 47 | 3= 97 %1 fegeam
& w9 9 17 wmafr-fagan ot #7139
fear 21 sw &1 fas @9 #7 Fma
W ¥ AW QU7 o 'Y &1 TR
ag fafesw fovaw & 3=t &, 7 qar
87 2 | =@ & fau fgeam & faamr
dar femm =Y faw & faeaen dar
fegr T, ag WY g WY @1 =@ fEw
I a1¢ ® ST & oy =ifey 1w
FZ T%a1 & & 05 997 &1 wudt JEeg
qy, & 39 wwa § | dfEw og Y
ararg ) gufeafs @ amma ST IS
UL AT =fgy | WX FYE e
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[#ft wiw wym)
gt w1€ Twvr Jar @, a1 97 W
feRmT svrozar & W g
g —farmr—sr fgg etz & a2
¥ fewyar w7 wfen | e
gafafeer ¥ & & MNygsien &
FH FY AT FALTEFT |

wn fazelt swfagi & ot ar
&\, &, wagar, avai Afz g9 Tt
#, €7 3¢ qgErE g qubw £ A1
ug & f& 37 fadeir wefagi 97 gl
= EE% % (o aw  faEsfy sl =)
&t arzaa frer gom 2 1 3@@ o SRR
s wfee gt 8, IR ®T F QT HIAT
awa #1 freg=m w0 wrd wRTE
ST g WY 4EY 7% wFar § = e
fa2eit %Y ZFT7 a1 9@ F1 39 5 |
Iq & fau ot ax fazeft #eodt anfeo,
ofy wz@e  ifar g1 37 W
T * A F7 grdy difaw wva
g zq fau & W 9T AR 9T FART
favara 77 21 TH AT A AT
AT 1R |

"GRIT A qEl 27 FArE Rq4l
FTHFAMA FATZ ) W ar wa efem
wa &1 faagr &1 749, a7 & w7
Ffwa g5 TouAT A 9 A9 I FL AT
wIEr e #1 & I7 F1 wIW
S FAT Tfgw | @ #F T AT
faerar fasa, ag a7 F Har Fifzo
i o § T w1€ ad7 T E)
I ® GF AN oTAT | F oaFAAr
z f& goFrT ¥ 58 FoEl § AT wE
g 7y Lrfaw i w1 &, 37 T 0efam
Y & | T\ W w7 Fr§ vfAm
w2 gwd 3fe w faz Fofaar
#t *rf qefay 4@ &, gadi #r famg
¥ 21 wwAT 21 3 T &Y A% 4
AagaFngn | 7w g o ww A
wra war§ AT ifau
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7% faq aga wrawmw & A
M e wwfagr v 0f & g7 ¥ Wt
#=T grwTo famr s few
#od TERT o Y W X Fga oA
A1 93N Fosrerss &Y sqaeqy w7, anfw
#7 99 431 9T AT §) 7wy gH A

IEAT WEAT A 9T YT gW WiHEr ¥
qAH AL AF |

DR. HENRY AUSTIN (Ernakulam):
Mr. Deputy-Speaker, Sir, as I begin to
speak on this Bill, my mind goes back
te the early sixties when the present
Minisler for Petroleum visited my con.
stifuency and when I, as (General
Secretary of the Petroleum Workers
Union presenied, in a reception
according to him, a memorandum de-
manding the ecarly Nationalization of
these foreign firms. I am very glad
and I pay a tribate to the hon, Minis-
fer tor implementing the demand then
raised by the workers working in the
Petroleum industry

15 hes.

| MR. SPEAKER in the Chair]

[I we see the origm and develop-
ment of this  Company along with
other similar  companies like Esso,
whirth was formerty calleq  Standard
Vacuun: Qi Company, or Callex anad
other companies, we will find that
these foreign companies have carncd
crores and crores of rupees Ly way ol
repatrialion of profitls and they have
drained the country and bled it white
while those who have been working in
this fickd, who have been serving the
country, serving the people, have been
runining their health by working in
this particular industry. Some of us
pnave made cerlain enguiries and in-
vestigations have found this one thing.
Each of these companics, that is.
Burmah Shell, Caltex, ESSO ctc.. had
peen also pariners of large cartel
firms outside and in  this deal they
nhave been making huge profits. That
means. for every consignment of crude
imported and refined in Bombay or
elsewhere, they had been making huge
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profits and this is over and above the
normal profits that they were making.
I am afraid this aspect of the situa-
tion that has not been taken into
account. I am not sure whether that
aspect of the situation 1s taken intn
account by the hon. Mumister in calcu.
laling the compensation to be paid.
What 1 mean is this. Over and above
the profits made over the decades by
these companies, they have hLeen
making further profit~ by way ol
mantipulation outside by these comi-
panies and other c¢empanies 1n the
purchase of  crude and hy way of
manipulations <! price structure ete.
ele. So, if you take into account all
those surrepitious transactions, T am
nol sure whether this amount settled
reflects the justice involved in the
transaction,

Well, that apart, I congratulate the
hon, Minister for piloting thig Bill
Waen he became a Minister, at that
tinie, he assured us  that it shall be
ong of his mam objectives, 1o see that
this sensitive segment of our national
e anomy would be brought under
national control. Much  waler has
fown under {he hridege since then,
Petroleum  prospecting, refining and
distribution and a)l these things are
very vilal to us now. hecause, 1 view
of the very explosive situation now
presatling in the middle.east and in
view of t{he general internation-
al situation, we have got to bhe self-
sufficient in petroleum production,
And, unless we have absolute 100 per
cent eontrol of prospecting, refining and
ttiatribution of these things, I do not
think we will realise our quest of self-
reliance. And so, today, this bill will
mark an important milestone in our
cuest for self-realrance in our econo.
my, and I congratulate the hon.
Minister once again.

In this connection, ] would like to
place before you certain problems be-
ing faced by the Petroleum workers.
You know, I have along with some
other friends. been serving their cause
for long. If you examine the situation
you will find that most of these wor-.
kers contract heart and lung diseases.
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These foreign companies have been so
careless in this regard in that they
never cared for the health of these
workers, who have been working
there day in and day out. They inhale
thir gos and a  sizeable number of
them contract lung  disease, esthma,
vensumption ete, And this aspect has
Leen brought 1o the notice of the
authorities se.eral times. But I do
not think that private companies did
anything in this regard. except, opening
some little dispensaries here and there
and thing ke  that. When  you
nationalise this industry, kindly see
ihat you apportion a portion of the
profits for proper prolective appliances
being given to them, tfaking care of
the psychological problems and other
environmental problems.  After all,
these people are working under very
adverse circumstances and their in-
terests should be tuken care of.

There is one other point which 1
wish to stress. When you take over
this, please see that these emplovees
do not suffer in any way. Please see
ithat the low-paid categories, Class TV
and such other calcgories. do not lase
anvimng, Please 1ry Lo protest their
interests by absorbing them in the new
compunies which are  likely to be
formed or some other agencles and
please sec that they do not sufler In
any way in their emoluments and In
other facilities enjoyed by them,

There is another point which may
not be strictly relevant to the subject
now heing discussed. We have to go
ahead with full steam, with accelerated
pace In respect of prospecting of oil.
Although it has bcen made clear that
there are various segmenis which are
likely to vield further oil, by indigen-
ous production, off-shore or on-shore,
after the successful propecting in Bom-
bav High, I do not think, this has re-
ceived that much of aitention it de-
served. For instance, I want to bring
out the siluation in my own State
where it has been proved by several
seismic surveys conducted by Soviet
experts and also by American experts
and other competent people that there
is a tremendous scope for prospecting
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of oil in the Kerala coast, besides other
sreas. That process also has to be
.started. It is estimated that Kerala
<coast alone, if oil prospecting is be-
gun, will add a considerable percen-
iage to the indigenous production of
-0il. I would only request that when the
foreign distributing rompanies are
going to be brought under national
control, kindly push up this scheme so
that we may produce more oil and
afford more employment for our men,
and, our national economy will be
further enriched to that extent,

I do not want to inflict a long
speech and I intervened simply because
I feli it is my duty to congratulate the
“hon. Minister who, in a decade’s time,
has seen to it that this vital secior of

-pur national economy is brought under
national control and also the urges of
the workers in the industry in this
regard duly fulfilled.

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): I am
thankful to the hon. Members for
pointing oul  both  specifically and
generally some points  which I must
take mnole of,

First of all, I will iry {o dispose of
ihe eriticism that Burmuh.Shel! dis-
posed of quile a sizeable quantity of
its properties and that while negotiat-
ing we did not take care or notice of
it. There I would like to assure the
House that as and when the attention
of the Govermment was drawn or we
ourselves discovered that the proper-
ties of foreign oil companies, whetlher
it be the refinery or the distribution
net, have been disposed af privately.
we nlways intervened. We called
them, we restrained them and either
we stopped it totally or slowed it
down appreciably. Sometimes, they
-did not listen to us, I admit. but. after
al’. laws of the land allow a private
Indian, a private citizen or a public
company to dispose of its property in
the manner that he or it liked. They
knew that something was coming up
and, therefore, it was between us a
Jbattle of wits, between the Govern-
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went and the party. comcerned but we
can claim that we = succeeded quite
appreciably in restraining their hands
in the disposal of their properties. A
reference was made by my friend, Shri
Shashi Bhushan. I was just informed
of it. Sometime ago aulso some people
informed me of it just a few days ago
eand 1 have not made enough in-
guiries and I think during negotia_
tions those points were also taken
note of,

There ig another point which is
personal. Some of the hon'ble
friends who are very kind and
extremely kind to me wanted to pay
a personal tribute to me. I do not
deserve any tribute or credit for any
work that was done over ten years
ago or even now. It is the policy of
the Government, which manages
the affairs of the people on behalf of
the Parliament that is always and in-
variably responsible for the policy that
it prosecutes or implements, and they
ought to get the credit or the criti-
cism of it. Tf any credit goes to this
Ministry for having discovered oil or
having taken a policy which ig lilred
by the members or the people or the
Parliament, certainly, the credit gors
to the pgovernment and the leader-
ship. Pandit Nehru who initiated
this prospecting for oil had the bold
vision to see that in ap industry like
the oil industry, exploration is some-
thing which should he within 1he
control of the people and the Parlia-
ment. I am only an instrument for
carrving out and implementing that
policy. Whatever might have come,
has come, due largely to the effort:
made by the citizens of this country,
the technicians of the ONGC ang the
Jeadership. I am only instrumental
on behalf of Parliament to have
carried out certain instructions given
to me by the Government,

I will now come to the point which
was made out by my friend, Mr.
Ismail. 1 feel that we do not deserve
that ecriticism,
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With all the courtesies and proprie-
ties, the negotiations, I presume, are
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going and I suppose a3 500n as possible
we will be able to find a solution
which will be acceptable to both the
parties and, therefore, 1 will beg of
the House to give us a little more
time so that we may be able to com-
plete the whole process of controlling.

Sir, 1 want to correct a notian on
the part of some of the hon. Members
that the policy of oil has only recent-
ly been revised with a view to cen-
trol it. It is not lLike that. Oil has
always rema:ned under public con-
trol but there were certain conditions
under which refineries were funce
tioning in this country and we did
not want to push them out just for
the sake of pushing them out. It was
only appropriate now that under the
present conditions we should take
them over with a view to making
them more purposeful economic and
useful for the society.

So far as exploration is concerned
a point was raised by Mr. Pandey
and Mr. Austin that we are not doing
enough to search for more oil. We
are doing enough to search for more
oil. Bombay High has proved to be
a successful oil structure, This is
only one structure out of the 17 struce
tures which are before us and which
are either in the first stage or in the
second stage or in the third stage or
in the final stage, Sir, we just try to
scan the area and when we get hope
from certain segments of the basin
then we do cdetailed work, Then
after doing the detailed work, we do
more detailed work because we do not
want to waste money on drilling. Fi.
nally we come and start drilling in
order to find whether our preliminary
investigationg were really justifiable
or not. Sir, taking into account all
these there are several structures—
more than sixteen or seventeen—
where Government with the help of
ONGC or international oil companies,
we are trying to search for oil both
in the east and west. So far as Kerala
coast is concerned we hope that we
shall soon try to justify the aspira.
tiong of our hon'ble friend, It is said
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that on the coast of Kerala also there
are such basins which are capable of
further attempt to investigate for ol
and as soon @s our seismc ship 18
available to go there—may be withun
next six to eight months or, 1f not,
we will again hire another ship—
we will gee that Kerala coast is also
immediately on our programme I
hope, Sir, I have covered most of the
points

The hon’'ble Members are already
aware that our programme of produc-
tion of crude vil from Bombay High
& of advur AP mller dnnnae Syt She
end of the decade We will produce
10 million tonnes or a little more or
shightly less It will remain within
8 5 million tonnes to 11 millon tonnes
from that area by 1980

By that time 1t 1s my fervent hope
that we shal] discover more structures
and produce more o1l and on land
also we shall be producing more ol
That 1s why I said, Sir, that there are
hopeg that by the eng of this gecade
or early 1980g 1t 1s quite possible that
India might become self-sufficient in
the crude o1l for ile own refinenies
The expansion of capacity of our
refineries 1s already getting more
and more quckly Mathura refinary
18 also coming up within three to four
years from now It will be capable of
refining 8 million tonnes of o1l

So I hope the House will support
the Bill just now before it and accept
1t without further discussior

MR SPEAKER The questton 1s

“That the Bill to provide for the
acgwsibon and transfer of the
right title and interest of the
Burmuh Shell Oil Storage and Dis-
tributing Company of India Limited
in relating to its undertakings 1n
India with a view to cnsuring co-
ordinated distribution and wutilisa
tion of petroleum products distri-
buted and marketed 1n India by the
said company and for matters con-
nected therewith or 1neidental
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thereta, be tikén iIhto voniidera-
tion”

The motion was adopted.

MR SPEAKER: We shall now now
take up clause by clause discussion.

There are no amendments to clauses
2 and 3 The question is;

“That clauses 2 and 3 stand part
of the Bill”,

The Motion was adopted.
Clauses 2 and 3 were added to the Bill

MR. SPEAKER: There are amend-
Ments tabled to clause 4.

SHR]I RAJA XKULKARNI-—He 13
Dot here The gquestion 1s

“That clause 4 stand part of the
Bili”.

The motion was adopted

Clause 4 was added to the Bill,
Clauses 5 and 8 were added to the Bill

MR SPEAKER There are amend.
Ments tabled to clause 9 Shrt Raja
Kulkarni—He 1s not here There ae
Ng other amendments tabled So, I
Shall now put all the other clauses

together

The question 1s

“That clauses 9 to 20, The First
Schedule, the Second Schedule,
Clause 1, the Enacting Formula, the
Preamble and the Title stand part
of the Ball’

The motion was adopted

Clguses 9 to 20 the First Schedule
the Second Schedule, Clause 1, the

E‘nactmg Formul:, the Preamble and

the Title were added to the Bull.
SHRI X D MALAVIYA I move:
“That the Bill be passed’
MR SPEAKER The question 1s;
“That the Bill be passed”
The motion was adopted
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MR. SPEAKER: There ig only one
minute to go for the private mem-
bers’ business, So we may take it up
now.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
FIFTY-EIGTH REPORT

A T FF T (FAAFT)
B qeqT FATE -

“fF gz gar TU-ATRIST FIET

F faaasi qar 597 grar qfafy

F 58a wfagzas, €1 15 a7y,

1976 F1 qar ¥ 9537 fFar 751 47,
azAqg g 1"

MR. SPEAKER: The question is:

“That this House do agree with
the Fifty-eighth Report of the Com.
mitte on Private Members' Bills
and Resolutions presented to the
House on the 15th January 1976.”

The wmotion was adopted.
15.30 hrs.

RESOLUTION RE: REPORT OF
COMMISSION OF INQUIRY INTO
THE DISAPPEARANCE OF WETAJI
SUBHAS CHADRNA BOSE.-—contd.

MR, SPEAKER;: We now take up
further discussion of the following
Resolution moved by Shri Samar
Guha on the 11th April 1976: —

“This House strongly deprecates
all the slanderous remarks made
against Netaji Subhas Chandra Bose
in the report of the ‘One-man Com-
mission of Inuiry into disappearance
of Netaji Subhas Chandra Bose’,
particularly on pages 7, 16, 30. 31,
37, 124 and 125, by Justice G. D.
Khosla, as its Chairman, and urges
upon the Government to expunge
these disparaging, distoried, fac-
tually incorrect and unwarranted
observalions before the report is
made available for public circulation
as they militate the patriotic senti-
ment of our countrymen and fur-
ther, in consonance with our
national feeling in this regard, this

highest forum of the will of the
Indian people once again affinns
nation’s solemn homage Lo the grea-
test revolutionary pilgrim of our
motherland, who played the historic
role, like an epical hero, in the war
of liberation of United India”.

This was sufficiently discussed by
the House. I would now call upon
the Minister to reply.

SHRI S. M. BANERJEE (Kanpur):
This is a very controversial mattter.
Mr. Samar Guha has brought out cer-
tain things from the report which are
highly objectionable. I have great
respect for Justice Khosla but he has
gone out of his way to say certain
things which are derogatory as far
as Netaji is concerned, Let the Reso-
lution be postponed for the next
session.

MR. SPEAKER: The time allowed
for this was three hours of which two
hours and 32 minutes had already
been taken and only 28 minutes are
lieft It has been sufficiently debated
and therefore I thought I would re-
quest the hon. Minister to reply to
the debate.

15.33 hrs.
[SHRI VASANT SATHE in the Chair].

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I have lis-
tened closely to the speeches made
by Prof. Samar Guha and other hon.
Members on this resolution, It is no
doubt true that in the liberation
struggle Netaji Subhash Chandra Bose
has occupied and still rontinue, to
occupy unique position. When we
think of Netaji or speak about him,
what comes upper most in our mind
is his unbending patriotic fervour
which made him carry our liberation
struggle beyond the borders of India,
culminating in the formation of the
INA. His call on assuming the com.-
mand of the INA ‘to do nor dije in the
cause of India’s freedom™ inspired
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not only the brave man of the INA
but milliong of Indians everywhere.
His services to our country are worth
writing in letters of gold and for the
younger generations he will continue
to be a legendary figure, Many of our
young will be inspired by his un-
daunted courage. We fully support
the sentiments expressed by Members

on either side, I am sure that Netaji

will be gratefully remembered by
generations of our people for his

passionate love of freedom and his
dauntless courage.

SHRI DINEN BHATTACHARYYA
(Serampore): 23rd January should be
observed as Netaji’'s birthday; but

here you want to sit in Parliament
on that day.

MR. CHAIRMAN: That ig how he
would have liked you to behave—to
work on that day for the nation,

SHRI F, H. MOHSIN: Professor
Guha naturally spoke with a great
deal of passion and emotion,

SHRI DINEN BHATTACHARYYA:
That is why he is in jail.

SHRI F. H. MOHSIN: The report
which has been made the subject
matter of this resolution, is the result
of a painstaking inquiry conducted
by an eminent judge. The conclusions
set out in it are based on evidence
tendered by a large number of wit-
nesses, the shifting of the evidence by
the judge and ‘his own assessment
thereof, and detailed arguments ad-
vanced by counsel What the Gov-
ernment Has done, as has been said
earlier in this House, is to accept the
basic findings of the Commission re-
lating to the fact of Netaji's death.
This does not mean—nor is it neces-
sary to do so—that Government
assumes responsibility for wverything
that ig contained in the report. I hope
this House will concede that when a
Judge is appointed to head a Com-
mission of Inquiry, he should have
the unfettered right to expresg him-

self freely and frankly on the issues
before him. He analyses the different
sets of circumstances placed before
him, judges each situation as he sees
it, and formulates his opinion. The
judgements are given by the High
Courts and the Supreme Court, The
Judges® opinions on various points
still stand on the record because on
the overall assessment of the evidence
before him he comesg tp some con-
clusions. What we are concerned with
is his conclusions, his findings on
Netaji's death.

Now, it 1is in thig background I
would like Hon’ble Members to consi-
der Prof. Guha's Resolution. It seeks
to “deprecate” what Guhaji has
chosen to describe as *all the slan-
deroug remarks” made against Netaji
in the Report and urges upon Gov-
ernment to “expunge these disparag-
ing distorted, factually incorrect and
unwarranted observations”, I have
read the report, and more particularly
the pages mentioned by Prof. Guha in
his Resolution, with great care. In
the earlier pages, the Judge gives, in
his own words, a historical narrative
of the events leading to Netaji's
reported death and analyses the evi-
dence and the arguments placed be-
fore him. In doing so, he has made
a glowing tribute to Netaji in the
following terms: —

“Netaji occupies such an eminent
and incomparable position in India’s
history that he needs no honorifics
to emphasise or to enhance his in-
trinsic greatness. Just as titles,
trappings and dignity have, in the
rourse of time, been dissociated
from the names of TCaesar, Ashoka,
Akbar. Nehru and Gandhi, it is
enough to say Bose and yet remain
completely respectful and consci.
ence of his pelitical greatness and
splendour.”

So, these are the words in which the
Judge has described it. It does not
mean that he meant to slander him or
to have disparaging remarks. For
example, at pages 30 and 31 the Judge
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has dealt with the Japanese attitude
towards Netaji and hag described
how they looked upon him from their
own interests in the war situation.
But these should not be confused with
the Judge's owp views of Netaji's
personality. We should not take a
word or an expression here or there
in the Report out of context and try
1o draw inferenceg or conclusions. We
must read the Report as a whole and
try to understand the several nassages
in it in their proper perspective.

Even while referring to the Japa-
nese attitude towards Nelan, the
Judge recordg in his findings:

“They nevertheless had consider-
able respect for him because they
saw that he was a man of 1emark-
able courage and unquestioned
patriotism.”

I do not think it is necessary for
me to go over more passages from the
Report. Towards the end of his find-
ings, the Judge has described as “com.
pletely false and unacceptable” the
numerous stories about encuunters
with Netaji at various times and vari-
ous places after 1945 and has made
certain observationg i this regard.
He has made them obviously accord-
ing to hig best judgement and under-
standing of the evidence led before
him.

This Commission was appointed
under the Commissions of Inquiry
Act, 1952, and functioned in =accord.
ance with "the provisions of that
Statute. Government cannot. and
shoulg not, interfere with its func-
tioning; nor would it be proper for
the Government to interfere with the
contents of its Report by editing or
expunging portiong thereof, What Is
contained in the Report are essentially
the views of the Commission, We
have instances of judgements given
by courts in India which sometimes
cantain observations which are criti-

.. But, then, that ig the very essence

'J4diclal indépendénce and judiclal
integrity. I'would appesl ' tov this
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House and more especially to those
Persons who are very critical of thie
Report, that we should not say or do
things which might amount to ques-
tioning that independence and inte-
grity, We should not cast reflections
on judicial probity,

SHRI S. M, BANERJEE: Some-
times, we did question the judgement
of the Allahabad High Court.

SHRI F. H. MOHSIN: It is an ac-
cepted convention that we should not
cast disparaging remarks on the
judgement  given by the Judges.
You may differ from the findings but
it has been the convention that we
should not comment on a judgement in
a disparaging manner.

As for the last part of the resolu-
tion, 1 have already referred to the
nation’s abiding gratitude to Netaji
as one of our foremost leaders. He
will continue to inspire millions of
our people both in the present and
the coming generations into purpoge-

ful action in the cause of the service
of the country,

Of course, I would appeal to Mr.
Guha to withdraw the resolution, but
he is not here. Therefore, I would

appeal to the House to reject the
resolution,

SHRI ERASMO DE SEQUEIRA
(Marmagon): What s the use of
appealing to Mr. Guha to withdraw
his resolution when he is not able to
be present here?

SHRI DINEN BHATTACHARYYA:

He should be able to know what Fou
have said ip reply.

.

SHRI F. H. MOHSIN: He will get
copy of the debates,

SHRI SAMAR MUKHERIER (How.
rah): He should have been brought
here today at lenst on purole,

SHRI S M, BANm“: & Doigh
of ﬂﬂ', Bir, Mr, Guha '%!'Mm.l
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the resolution has got the right of
reply. He cannot reply because he is
in jail. But because of that ke does
not lose his right to reply, This sheuld
be kept pending till he comes back
to the House. This is an extraordi-
nary situation and I request you to
give an extraordinary ruling.

MR. CHAIRMAN: There is no
point of order. This is as good as the
member remaining absent, Whatever
may be the reasons, we will not go
into that. If a member, who has the
right to reply, remains absent, I pro-
ceed on the basig that he is absent.
The resolution has been moved and
it is in the custody of the House. It
is for the House to accept it or reject
it. The question is:

“This House strongly deprecates
all the slanderous remarks made
against Netaji Subhas Chandra Bose
in the report of the ‘one-man Com-
mission ‘of Inquiry into disappear-
ance of Netaji Subhas Chandra
Bose', particularly on pages 7, 16,
30, 31, 37, 124 and 125, by Justice
G. D, Khosla, as its Chairman, and
urges upon the Government to ex-
punge these disparaging, distorted,
factually incorrect and unwarrant-
ted observations, before the Report
i made available for public circu-
lation ag they militate the patriotic
sentiment of our countrymen and
further, in consonance with our
national feeling in this regard, this
highest forum of the will of the
Indian people once again, affirms
nation’s solemn homage to the grea-
test revolutionary pilgrim of our
motherland, who played the historic
role, like an epical hero, in the war
of liberation of United India.”

The motion was negatived,
waref witew ;o fagfar fing

W Qe QWo WA (FTAIT)
wwrefr wgiew, & g wg g g
ffavfrfiog e v g o=
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& & st wolter e #7 s ot
T T § gafey w 0w faqe
a4 oy o eYe Sifawr, 78 & wod
T W o9T

wamfa wp w3 g7 w4 7

S g®o QRo wANT : A TEwA
w1 gREA wgEy AT )

wefa wgaw Wt aga T
g1

» —_—
1545 hrs,

RESOLUTION RE: IMPLEMENTA-
TION OF 20-POINT PROGRAMME

=t Frsgfr fasy (ST ST
R F [T TATA 1 AEJA F /AT AEAT
g fsg®1 wfrazr o7 9917 & -
“This House while expressing its
deep appreciation of the 20-Point
programme initiated by Govern-
ment, notes that its implementation
at the State, disirict, block and vil-
lage level has not been auite satis-
factory so far and, therefore, recom-
mends that necessary steps may be
taken by Government immediately
to remove all legal and administra-
tive hurles in the implementation
of the programme.”

Fwrafa o, & goA wwAE & g
} AAT9" WATHHAT AT K g1
T g g o o A e 20 gt
IR IFIA AW F gIHA @ g
forg ofefeafa ¥ 2m @ gmaraw &
IER TF wpea <o aw Wt frar fow
¥T g9 @6 1 T a0 Wigd
TR T AT |

qurT #8 X oqud 20 gAY wriww
¥ wary 3, wifes AW a¢ wiferd
whiww ¥ WA ¥ g ety e fe
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¥ 0% Y Ay g N A W37 we
awar § a1 ag § ooy g2 3fe & ame
&7 qforw, 79 8T Wi wEw
WNTET | o A% oF 5 ag ghn
T AF THTT AN AT T @ qFATE
W geaen ¥ 90 wg & fr wgi aw ww
# soifa g€ @ %@ o7 gH ¥o T A
weaT R W 6 WEA AT T,
FTHIT F1 FAX ATHA UF WA 9
Tt TUfgg a1, N e it 3w A A
@ #F g oy ¥ A 9 e
FuT 7T § Wz & wer fear ar
IR FI @y T wraw § gH
AT T AN oA wmE gz
fe=arg stz sfa #dY st & qer ar
ware for & wama § 3203 w7y arfs:

“gw et ¥ qfn w1 wfgwaw dmr
Hadt FT F o IwEAl FT AT A
T 2 fear mr & ar arnaw #®
FAAT &Y 7% B | I9 F wAEET 99
F frmraas & g9 wewd g €
wa A% wfgwin wiw #7 gfawaw @
AT FIEAL F1 e ¥ 7= wegg=y
¥ TET T g ) ¥ wAr w1 owve
frmfrar 7@ ¥ oo sfas sod #y
STF AY AT EY ) uT gy 4 2 fw
I qra § §O WY g AR ®T ACHFT
N A Iy Y faer
Tt g9 FrAerd fadt & ag g &
T qA & gafa S #1 g
seary 9% fag w7 wraw & fa«t &
FEY Y WA AT A AR gaATe 7 fo@f@y
waTe a8 faar & fw -

Question: Will the Minister of
Planning be pleased to state the meas-
ures proposed to be taken by the Cen.

tral Government to implement 20-Point
Programme during next six months?

Answer: Imulementation of the
20-Point Economic Programme is given
the highest priority and substantial
progress bhag been achieved during the
last six montha, Efforts forthem

20-Point Programme (Res.)

implementation of the Programme will
be continued,

wT TR 9™ 1% gwa § e gand
Tre faedt wow a1t & youw & fw
20 A FTA%T 1 F1gifEe fwgr g |
AT Wt AT ¥ G| &Y warw famr Wi
faaf wet N A g saa feor fn g &
Y v §

wa & ag s qgar § oo
TW S wraw feafy & qav @
g, argw A &1 g% & % @ wraifam
AT HIT ¥F 4T W7 TR HY
Fifraa 7y fear omar & ar
grarasTr feafa & sror &Y amaw &
o & 1 zafag it axfaarT gd o
20 AT FEAFA F AT FOATE | W
§ famat 2 fF gy &9 § &4 &5y
AN | W T X rEew A OgEIR
a1y s 7E & aar oY £ ot
M7 aqr @Y &1 oAy sfEw g &
wyaeg ¥ 91 39 g8 g el @, 37
TR AT AT T AT it ¥ wfv-
AN 9T 9% & WEATT § Fiaw W,
arew fzar ar | @ & 9@ aga
aFar fweft & | 39 7 quv7 wAT AT A
% garar 7 ¢ Wi ag w7 & e

“1 should like to say a few words
about economic achievements under
the twenty-point programme in these
last six months. Consumer prices
for the agricultural labourer are now
8.3 per cent lower; 27 lakh tonnes of
kharif cereals have been procured
@sgainst 14 lakh tonnes last year; 53
lakhs bogus cards have been elimi-
nated: public sector production In
these six months is 31.5 per cent
higher than last year. Industrial
production gains are ag follows:
steel 15.9 per cent, power generation
12 per cent, coal 12 per cent, fertili-
zer 43 per cent, cement 11.8 per
cent, crude oil 10 per cent, house
sites 60 lakhs.

The programme for the removal
of bonded labour is well known as
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also the establishment of rural
banks. Ultimately they will have
fifty banks each one having 100
branches. Irrigation is being ex-
panded and the Godavari accord is
a welcome, new and slignificant step.
Handlooms have been given a loan
of nearly Re<. 5 crores, Urban pro-
perty evaluation programmes and the
confiscation of smugglers’ proper-
ties are other things. There are
programmes for workers participa-
tion; workers’ participation had
already been adopted in about 75
per cent of the public undertakings
and we hope to expedite it in the
remaining months, In the appren-
ticeship scheme, 1.17 lakhs of seats
have alrcady heen filled up and
work is progressing.

Tg AT qAF AR AL B oww WA
amA [z v & ' g ¥ oz
AT T A A A A FAAT E A
et gofa g2 2 1 72 =112 a1 =gz
g9t Ay wT F | gATT FIwAT Har
AT AE  FU R AT I AIAT AT
w1 a1y fzar & 39 w1 &7 o w1
qar fzar &1 Faw gurA /AT ST ¥
TG VAT oA & fo sa 3 ar¥y & A
grTEr g

¥T TR UF A9 /T FgAT ¥ ag
s Afanward d  dz Frarfaw
oA ¥ 99§ a0 sAT w3wq
ur o § A grf ada #oaeed §
Wq grE AEq ¥ g3ed & W @
do & ga & W Ee & A T aeeTe
q T st g fe 3w waw
7 W fagn & v wEAT
feard ¥ 37 %1 AvET T w)
A ¥ difan fesa &Y ww wiT
RETA I, ATk m W ¥ 9w WA
¥} sraffeey vor & faw $1E srgand
T gt 2
o wagy f& whwraly avar,
Tor & Sqc difen awr ot &, spfr B
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f wgT & ot & e fifer wF
Tl 1w fog gerdt oo &
aF A & sl ¥ o vl & @ F
uF weara W@ g7 fy wgdr aeefy o
difer sy wY w47 AT IHE AT
§ qedt Aoy $51 2, a4z ¥ www #
gmEar ¥

g9 gurawTz W AU FmI §
wATwIE Fga wEd g Afer 7w
I qORr &1 3|Ar fgd e qaayet
g fFaar & g1 gF oTF &7 9AIT 97
HFEACF T FTET | 39 AT FT W
RIO®T &7 FT 247 wfzx afe Faq
F1 aTrar gt f5 $9 ¥ on famr ¥ @1
W@Wr & & Ay F7ar § /T TrdAr
e g v s gw faar v 3f9a
FIW IS AT FH F )

SUTT W4T T 72 97 w27 47 fF A
AT ¥ FHT AT AMCAT | TAFT ATFIT AT
g gqdg4 Ad fxar 7av £ e fwadr
FHY £2Z qqARZ 7 AT fFaAT qIw
TIARZ A F1 ¢ | A8 A W FT 047
srar =rfgd

Hzx aqr #=Zzg w1 foeae
#T 72 & wfwa oar wAw Aar
fx zawr #rE HrgAfar adr war
¥ gar wrar # f aga & A o
o8 & 3as1 femT w1 fzar mar §
WA afam ¥ & & awwar 7 fw
za¥ fae 1% §Fed ¥z A1 zrga 471 fror
2t =g, ard i wrfen 9 afre
forrew Awwy Wi 1 e o
# fawifor w3 6T 7o fis fwe o
wa § WL fem w1 A @A g
T WIE AT FER T WY wY e
AT wrga M W e Frawa g 4
Wfsr #1 Igw O e fax ot
foar or xaerfowr w1 YW A
o o e ¥ el foa-owlt § o
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gt 99« E A & qaaar g fy gaer
e g oama afy AT W

FFT WY gAEqr A eI E©Y
greo feg go 3 #1X Qg ad7 72
Fzdt &t = 78 & fead gare Ay
F ga qagAr A afqaT gy 21
¥fgw Tast 7= 777 5t faor ¥ qq
T IS AT {1 AT FAR AHA
wz arg e ¥ A Far # frorw
FEO F qEEAr FW AT AW A1 AT
arodt |+ offzfar Fraar 2 afsA
3g @ o A1 7 g 2 Far wify
3@ fag 781 wa 2 1 aqoz, AT
et mifs am awT feme @ 2
ady séavafear q=ra 31 "@iv aAET
HATH WG 7H AET FLT GAKT 71T U
FT GWEAT FHT H9 gR ALY #7 qr grAAr
FETAATA 7247, 9 7 govrfe v297 1
& qrem g fr gx somAfrafa 7 sl
¥ W1 TALT AAFEAT FT AN FA FE
Fy faom & FT@ FITT FA 1 AW KT
@ WA § e agAr AT Frfge

Fiq 1 5t 17 & 3787 fFa7 fag
W@ & 1 wizweaT 71 ArgT 74y fadfy
¥ | ERA FIFAT 7 AT ErA AT a0 R
7g w4 AArgd &1 wdhm & garaadr
1 #g1 aqrfw gardy qgraafy fraar &
arg g1 & qraar g f mrosY agragfy
frat & =g 31 Afea wrx el
7 A1 &7 37 fr Praai gzt o
¥, 3w @it & o oty @ gEAr
337 9T vaw fwgar @Sl @ @,
IR W ITFT X7 WG 9T § W
W I 21T JeaTiEw AR & IR
wwe Ay foedy fawt 81 @
v W fgmrw w7 ww A4 f§
fwwry St wfeww & &, ol gwa
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#r 2 & wrgar € 5 oam #Y ow
gEafzz grzfaa Aifa g1 feem wt
faq a1 #7 F8I7 Z1 IR FrAq
17 fagra fa St F1 43 FoAr 2
37 FIFF F F197 TI4T AL A0
Frfge | aar giga fRar ar feam
Al TIBT @A W17 KT AT W qIDT
AT gAT AT &1 AfwwaT §39
F1 qr&r qf fgaar ) 1x qrEg 9
WY FTHT HVHIT HILAE FIqY arfgm )

qMT TAE 249 q A1 fes faar
2397 5779 W HA TS A FEAT A

FE A% UT FI91E FI qeaeg
nF I 7 AT I T AT A X AL
g1 7 w7 ¥ fan 7w wifz & fag am
AEAR A FIA TS HGT FEOT FY
&1 w7 fages @ fr gvwre aq qa
# 919 T 994 ] 719 T | e
A1 1 wifgn fx fom g7 & o
Az7 A%ifroz @ g A AGAR
AT AWM T & T T W AT AMT
77 g afaa wg 9 | AT AT T ;AT
2 IAF! SATRT AWIE FT A4AT § IR
ST HAILT EYAT 2 IAFT F7 KT AT &
HATYA HIATAFIT £ G007 %7 & A
M gar wrawa g fpar &1 g
¥ fx ¥o 2zg THY & A 777 GUgre
& WIT TG oAt 3 JY FgA sqrar Ay
Z | TH ¥ ®H Q19 VAT FT ATHT qA7Y
7 97 A "o AfeT 7% 3 48 @
¥ ATRITHT TF WIT 707 AT AR |
A% dmar arfga fx a1 2w afa 3
7 04T § 39T I3 WIT 0 g4 § vas
VAT 7 3 g N Ay Frav 2
fwa aw@ & 35 gt war faar
orar &, aest-ged W1 A £ & ot
§ WIT andl & w7 fEar wear ¢, dav
@ 75 ozt & avar wifgd ahe gaw
! F& TANN QIR AT wilgh o
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g o § gaode F orfefadees
¥ I ¥ 3o w1 guT § e ait 5w
w1 g7 wrfgd o

WET A% TF TALIA T ¥ qrEw §,
ag aamwriaw § fn foe? gu gamwi &
Y Wt gAedz A FAT wgaT | &
arq fagrx 1 @A ATHAT § AY AUTH %Y
#191 & wrg M gAT @ 1 @ 9T wE
&Y AR AEY @At &, w5 gard g
A¢Y wrar § 1 Y wrE WY &5 agt e
i s, dIw dEAdwz W1 AEr
st | gafay & agar g fF ogw
T & Tz #dxae ofome, |8
g I F oY o F, F aong T
ifgd

T8 "EIT ¥ wwer frar @ 7 ag
gl &) mwfE T FT @ E
zaa fay & ga%t geqar A7 IAEAT
g !

T aF QIATH K1 FAFEN F1qq77
2, & qarar wgar g fFwa § oY Fer
faza & fay wmar &, So®r F@faeT
ww3t grar Iifgd AT &g ®q&& T gEAT
a1fgd arfs e T07 ag FIsT /T
oh 1 AT @ PR o Hawi § w15
g o R g 2 0

oI § 5 T4 UF "IFA
FT &t wE § Afea §3 F@r g f mim
% g % s & & {4y w7 v
FFEAAT A AT} | gEL q@ A
fafrar w¢ & oF &, &fe W )
aga oY g A R e d @ At
) e § 1 wied g w®Y
afg® fs T et 7T ETAT ;T
gat ag fer s i gwd ®Y
wioarf a3 2
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FOH(TH FT ATH FTH OF GG
FIW ISTAT § | gWTL wgd widt oY gr
FTH FTA § FECTET WHYICT QRFEa
T#Z T7 W1 AT AT Gew g 7
afeq fgrgema & 25 w19 £ wromdy
¥ a2 ot areeET AT e Y gk &,
T €T ® AT § | T W) TWHT
favy exre AT Wfgd

fomr wlat #1 o= 7Ei &, sAwY
w1 £ ot @Y § Afe aga ag
el 78 & 7§ ¥ 1 gy formerdy
RZTAGZA FI § ) IT 7% FTHAH
Tt wfFq & & 7l #3170 % 7O
TR aTar g )

Ta Aifqar qqr eRwagr ¥ fay
A &, AT IAET gAAZOA o &
g # ¢ mifgr fafaeey, w17 37
#Z7 FT g1 AT LT F, EANT ¥IT AT
groAtiEns TE £ At & 1 wrfax
FIT STHAT 97 WIAT & | IFH AT
THIT & A gy & Wi § owwd ga-
fosrsr & ga@e 1% F7F § 1 WL
afaez arf ot gwsy & fr wwA
ANFIT 77 FUg FrAT & ) ®W AT AT
¥ 9T TH TLE X TIAT | FH QAT
Frm fF AT dFAE F1 97 FT &
gW ®§ Unr 32 afE gWIT 20 gEr
TRTH &7 TFQATHSAF g1 | FETT HaAl
F oo ww § Tl fE IAwr  w .
F1 w7 & 5wy wfeag § 0 A
T § s w6 T -
et feafe & g7 S A F1IifAT
w3 & fo auga 537 277

& wrgar a1 fis 20 gET AR
FraeEY §F T9T HT X7 YuTT HAT &,
wiific 78 HTRAH I 21 3 § | onfar
fafreet =7 dgw  mAde W1 w2
iz ¥ owmEey T B S
aff oW I ¥ W e
s el w § wy feh o oW
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g grasm ) wufed ¥ ygar g
f§ wam™ wat g9 Tgw &7 wAqTH T )
g IT%T §1g A7 & fod Fare §
¥osam e T HI T WTF 1 ¥H
M Fagag fe sg o 3w
¥ ot wmifaerd 2w 517 &, F woA
a7 & fam a%w ga% wg g Afwa
WME ES A AV ) Ay F yrgar g
fe w9 Hat §9 ag4 &1 TG &
oYz Fad fw ag 20 A FrEORT &5
wiaffraa #<% & fad srwr s
FBH AT W E ? wE oy Faalw
§ 3197 T A A7 giqum F 11
gfeada foy s ?

§F graw A gF qRAF W99
¥ gz ag” faeret o€ § 1 agefa &
wfwsmo 97 91 § ¥97 ¥3 §ge9) A
Fg1 fF q 38 20 A FEFA F1 F09GT
F g | fwat 7 o 3997 fam AFY
forar | ¥fem & 20 qaT Frdww & a2
# 7g wiafes alqwa wm4T §, arfs
HAFT 7750 WA AT & HF W)
TFT 9% fF q | FA A7 W@
g 93T F FTI2 FA 790 AT G §
1T a7 ava WY Tigq, afeq & wgan g
f& wowre g7 fawr o 7ygdr ¥ F3w
IS |

g1 Frar & fF gHede #H1X
TAoUsogo 3T FIA ¥ FZAM 7 |
& FNT &qT WEAWT | o AT BIE
Leinafady Y, @ A QU W %
foa gurr w1€ TrE W gAT A1fEd
tedigafadt ® art & wgr omar & fF
wy Ty waw g, AfeT g W
war §? gw fefigwe wfwge, Mot omlo,
qAedtonyo, N fayride & wdi-
o Wi i dam oz s 7@
Wi aoeTdr wiaTieat & W W1 %y
wt 'Y ? Cedifowsy Ot it mw §,
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afer ot gz s § 7 gArd
{rqrgafe a1 a8 & fr ow ey ovd,
¥z ¥ 1 faven, 37 gwd qy fear
W7 AE 9gedi § FgW ¥ Wi faar )
TAAT A1 AT wfuwsrT &, Ffww et
FTH ® TRAHE ®UF & (/T gWwr
w1 wfas g 7

AT &1 wew ¢ f§ gwmaEry
F1 I BT FHAt w1 A qIET
arfgy | afew aga &9 gEmETe AaT
g Fa § A # R A F Ay
g Jamar § 1 37 fyfa § we =
Fvar 7

T & § ®gAr 9ngAl F fF g
#z9 F Ty fe ag 37 FAFH A
Fratfrad 77 & fad F19-%19 & Raqq
FEH I3 AT E 7

MR. CHAIRMAN: Resolution moved:

"This House while expressing its
deep appreciation of the 20-Point
Programme initiated by Govern-
ment, notes that 1ts implementation
at the state, distriet, block and vil-
lage leve]l has not been gquite satis.
factory so far and therefore, recom-
mends that necessary steps may be
taken by Government immediately
to remove all lega] and adminis-
trative hurdles in {he implementa-
tion of the programme.”

MR. CHAIRMAN: There are some

amendments to this Resolution tabled

by Shri Erasmo de’ Sequeira and
Shri M. C. Daga: If they want to
move them, they may do so.

SHRI ERASMO DE SEQUEIRA
(Marmagoan): [ beg to move a:

That in the resolution,—

for ‘“while expressing itg deep
appreciation™

Substitute—

“iking cognisance” (1)
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SHR] ERASMO DE SEQUEIRA:
That in the resolution,—

omit ‘“‘Quite™ (2)

SHRI M. C. DAGA (Pali): I beg to
move :

That in the resolution,—

wadd al the end—

"by giving necessary powers to
Members of Parliament, Legislators
and Members of Progressive Orga-
nisations and eliciting their active
support.” (3),

SHRI ERASMO DE SEQUEIRA: 1
want to speak on them,

SHRI M. ¢ DAGA: I also want to
speak on it.

MR. CHHAIRMAN: I do not wish
you to finish with this 20-point pro-
gramme today. It will go on,

SHRI RAMAVATAR SHASTRI
(Patna); The next resolution must be
moved,

MR. CHAIRMAN. H s not conclud-
ing today.

SHRI RAMAVATAR SHASTRI:
That will lapse. If that will not lapse,
weé have no objection.

MR, CHAIRMAN: U is not conclud.
ing today. It will continue next time.

SHRI ERASMO DE SEQUEIRA: The
time on this resolution should not be
restricted.

MR. CHAIRMAN: That is the pre-
idicament. We shall see at about one
‘minute to 6.00, what is the position. If
most of the members have spoken,
‘then I will allow you to speak for one

rminute so that you can continue next
time,

‘SHRI C. K. CHADRAPPAN: (Telli-
«cherry): Mr. Chairman, Sir, we are
very thankful o oyr hon. friend. Shri
Bibhuti Mishra, for bringing forward
this Resolution so that this House gets
An opportunity to review the imple-
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mentation of the 20-Point Economic
Programme.

As {dr as w# are concerned, we have
made it very  clear from the
very beginning that we support
the 20.point Economic Programme.
We also consider that the 20-point
Economic Programme is a very im-
portant instrument by which, if suc-
cessfully implemented, it would possi.
ble to liquidate the reactionary forces
which had built up a fascist offensive
in our country. It is in thal context
that we supported the 20-point Econo
mi¢ Programme,

We also understand that this is a
part of the package deal. This 1s a
part of the declaralion of the state ol
Emergency 1n our country. It was
Iolluwed by the banning of RSS, Anand
Marg and various groups of Naxalite
elements. So, as a part of the great
responsibilily, the democratic forces of
this country have undertaken on them-
selves the task of fighting and defeating
the reactionary offensive. We under.
stand that the 20-point Econome
Programme has a great role to play
if 1t 1g properly 1mplemented,

When we come to the implementation
of the Programme, | fully agree with
the concern expressed by the mover
of the Resolution that there are many
lapses. [ would like 1o point out
some of the important aspecls of the
20-point Economie programme and, 1n
regard to those, how Lhe Government
has failed or how the Government
could not come to the expectations
of the people in this country whe
want this Programme to be properly
implemented.

This Bconomic Programme, basgical-
ly speaking, is meant for improving
the life of the common man in this
country. When we keep that in mind,
all the steps that we take should he
in tune with the spirit of the 20-point
Economic Programme. That is why,
in the “Programme; we can we it

there is % .gromt eppbsis Dut sswpet
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in our society. If successiylly im-
plemented, at the end of implemenia.
tion, we will find that io a great
extent this country will wipe out the
blot of feudulism from the face of our
socio-economic  base. It has a point
against -monopoly also. We feel that
it should have gone tar more than lo
the extent it has gone. For example
it should have assured the distribu-
tion of essential commodilies at a fair
price to the people. It is proclaumed
that jt is one of the aims of the Gov-
ernment. But to assure the distribu-
tion of essentia]l commeodities at a fair
price, certain measures are necessarily
io be taken. The first and foremost
measure 1S that at the source of pro-
duetion, the essential commodities
should have been brought under the
control of the Government. If essen-
tia]l commodities like drugs, edible oil,
clothes and food are to be made avail-
able 10 the people, then the twenty-
point programme should add certain
things to it. So. while implementling
the twenty-point economic programine,
the Government should take certain
addilional] measures such as either
nationalising or bringing under control
those firms which are producing the

essential commedities,

Then, Sir, from the first day of this
Session we have seen what was the
reachion of the Government in regard
ic {he implementation of the Hathi
Committee's reporl. The Government
was vacillating; the Government was
appesling to monopolists that they
should have a social sense. Well, so0
long as their motive is profit and so
long as the muifi-nationals who are
sucking the plood of the country have
no sympathy for fhe people, mere ap-
pealing and mere wishes will no pro-
duce any resulls. If you really want
results, more action is necessary in
that regard.

In regard to the distribution of
drugs to the people, till today, six
months after {he declaration of emer-
gency and the proclamation of the
twenty-point economic programme, 1
don't think Government could make
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any fundamental advance towards

8ivig the people these essentia]l mate-
rials,

Now, coming to food, this year it
has been said that the God of nature
Was g0 kind to our country and there
Was a bumper production or bumper
harvest, as it 1s called, But, while
We have a bumper harvest. | appre-
ciate that the Government tried to pro.
Cure some part of this production, but
the fact remuins thay the Government
15 even today spending 700 crores for
the import of rice and import of wheat,
Why could we not procure more and
why, at this time, canaal we SucCcess-
fully introduce State take-over of the
whole-sule irade in the [ood articles.
wheat and rice? Government had
taken thig policy decision in 1¥74:
when the country was facing a serious
crisis, when the agricultural produc-
tion ang especially fvod production
Wag bad and when inflation was run-
ning riot, then Government adopted it.
Now it is fair weather. If today. Gov-
ernment had adopted thal policy, it
coyld bave produced good results. Bui
the Government is not even thinking
about it: and to ensure food to lhe
people, Goverment is again depending
heavily upon imports, That is not the
policy py which you can implement
the twenty-point economic programme
with the spirit in which 1t was an-
naynced.

Now., coming to another aspect of
the matter, the twentv-noint economic
programme says that House siteg will
be given o pour people—a very good
thing., It was something like lhe ful-
filment of a dream which the people
were cherishing in their minds for
severa] centuries: the people welcomed
it. It is good that the Minister who
is going to reply to this debale is from
Delhi—at least he knows Delhi, lhnugl_l
he is not from Delhi. Here, in Delhi.
I have taken the trouble of going to &
place in Jamuna Paar which is called
Kalvanpuri and Kichripur. whe_re there
is 1o be thiz new «“pehabilitation pro-

gramme” as was described by the
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Prime Minister and the Minister from
Delhi, Mr. Bhagat. When I came
there, I remembered Md. Bin Tughlak.
A gentleman who lived several centu-
ries ago in Delhi who bad exercised
such a thing in this part of the country.
He was an emperor; he was a king.
Today, what is being done in the name
.of rehabilitation is nothing better than
.that. I have seen the poor people
from Race Course being taken to
Jamuna Paar, far away from where
they were living. And what is the
site they have been given there? 1
have seen only white marks, white
lines covering a few yards. What is
more inleresting js this. There are
boards which say, “This is the site for
park; this is the site for markeling
centre, this is The site for playground,
this 1s the site for recreation”. But
nothing 1s there, absolutely nothing 18
there. There are only boards and
chalk-lines. PPeople have been thrown
to the mercies of pature. The other
~day when we were discussing the
DDA Bill. 1 spoke about this. The
Minister gave an answer. 1 do not
knuow with what cheek he could say
thal. I am sure he canno{ go outs:de
and say that to the people. He sawd.
‘It is rehabilitation'. It js not rehabi-
litanom. It is a cruel joke being playa-
-ed on the poor people covering your-
selves under Emergency and bhinding
the people, showing with prandeur the
20-Point Economic Programme., It is
nolhing more than that. If you have
any sympathy for the poor people, thig
is not the way how it should be done.
1 have certain suggestions to make.
First you build the shopping centre,
help the people to rehabilitate them-
selves. give them financial assistance
‘te build their small houses, make the
recreation ground and not keep only
1he board, make the sthool, and then,
after doing all these, send the people.
But, here, you are putting the cart be-
tfore the horse; you are sending the
people first. And those people are
dying there. If wou go there, you
will see children dying. There is no
blanket for them in this biting cold:

20-Point Programme (Res.)

they have been mercilessly thrown in
Jamuna Paar, which is almoat on the
water level, g very unhygienic and
damp place. Nobody could have done
this in the name of implementing the
20-Peoint Economic ,Programme! Byt
this is how it is beiny done. Why iy
it happening? 1t is because this ig
done in a highly bureacratic and
authoritarian manner....

MR. CHAIRMAN: Under which point
of the 20.point Economic Programme
does this come? You gaid, the peopldd
were being thrown.

SHRI C. K. CHANDRAPPAN: Yes,
the poor people have been thrown
there in the chalk-marked places....

MR, CHAIRMAN: Do you mean
‘house sites'?

SHRI C. K. CHANDRAPPAN: Yes
They have been sent there from their
houses, They have been thrown i
places where everything is marked anch
nothing is built..... .

SHRI S. R. DAMANI (Sholapur).
They have no! been removed trom
theitr houses, but from the slums
(Interruptions

SHRI C. K. CHANDRAPPAN I hme
gone there and I have seen how peo
ple are lLiving. 1 have been to Maz
door Basti. I can take you there and
show you how people are living there
I do not say that they should lve for
ever in the slum conditions. But 1
know how people are to be rehabulital-
ed. We have experiences, the world
over, how people are to be rehabilita-
ted. Let them learn a lesson from
those experiences. In this country it
self there are examples. That is one

thing.
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Secondly, a8 I was saying, this is
because of the bureaucratic way in
which it is being implemented. In
tbe 20-point Economic Programme,
there is a presumption that the people
‘who want to implement this programme
will be invited to provide cooperation.
Bul Government is against it at least
in Delhi. There is no popular com-
mittee. That is why, this is becoming
-counter-productive.

Now, I come to certain other aspects
of thig Programme. I do not want to
speak about labour participation 1n
the production process. We have had
sufficient questions in the House and
we have seen how the Ministers are
answering, how the whole thing 1s be-
coming almost a hoax. The Commit-
tee is powerless. The apex body is
powerless. The Government had the
cheek to come and tell the Parlhiament
that 14 States, including the Union
Territories—which, strangely, included
Delhi also—refuseq to implement the
decisions of the apex body. And they
do not have any say in their apex
body itself, and the Government only
say: we are requesting, That is not
lhe way it should be done.

Now. 1 come {0 the various conces-
sions, the Government has given to
the monopoly  houses, g husiness
houses, black-marketeers, and to the
smugglers. There are opportunities
to discuss it in the House. so I am just
making a  passing refcrence. The
Voluntary Disclosure Scheme, what-
ever be the tom toming the Govern-
ment is making, is nothing but a ron-
cession, a surrender the Government
has made before the bLlack-markeleers,
who had made lot of black money in
this country, Black money makers
have been given a bonus, whereas
Government refuse to give bonus to
the working class.

Now, the abolition of bonded
iabour is one of the points on which
the 20.point programme lays lot of
emphasis. It is very good that the
Home Minister himself has come when
I am raising this pont. In Madhya
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Pradesh, where the Bonded Labour
Abelition Ordinance has been pro-
mulgated, some people thought that it
was necessary 'to go and propagate
among the people gbout this. What
has happened is this. Those who have
gone to the villages to propagate ihis
have been caught by the landlords,
their heads have been shaved off, they
have been put on a donkey back and
taken out in a procession and the
police register a case not against the
lanlords, but against the victim,
because he came there uand created a
sort of chaos there his is the way 1t
was done. I am not ridiculing the
whole thing; I know some good things
have been done, but this has also hap-
pened. I would suggest that for the
implementation of this, Government
should take more stringent measures
agans! those who are irying to scuttle
this.

There was a news last week in the
New Age about a Jan Sangh M.L.A.
His daughter was married, a dowry
was given; the dJdowry was not in
money, nol in ornaments, bul in the
form of a mate, who is a bonded lah-
our, It was done; it is really so shock-
ing. What are you going to do about
this? This is our country where you
have to implement 20-point programe-
me, Unless, the Government takes a
very serious view of the matter,
nothing can be done,

Now, R.8.5. is banded. I said at the
very beginning that we look at the
banning of certain  organization, de-
claration of Emergency and the 20.
point programme as a package deal
RSS has been banned. Anand Marga
has been hanned, but 1 would like to
draw the attention of the hon. Minister,
especially Shri Brahmunanda Reddy to
this fact. You must have heard about
Vijava Bank. one of the biggest banks
in this country. They are patronising
a Union which is running almost like
a Department of the Bank. This is
manned almost ninety per cent by
RSS people. The recruitment to the
bank staff is not made through any
other agency, but the Shakha's Chief



97 Implementation of JANUARY 18, 18768 Implementation of 192

20-Point Programme (Res,) .
[Shri C. K. Chandrappan]

Banchalak; their letter is only the
basis of recruitment. I would bYring
a fact to the knowiledge of the hon.
Minister. The Joint Secretary of this
Unjon which 1z affiliated to the Jan
Sangh controlled BMS is under arrest;
because he is an RSS man but the
benk....

MR. CHAIRMAN: The hon. Mem-
ber’s time is up. Under the Rules
there is a time limit. Nobody can
speak on a Private Member's Bill for
more than 15 minutes, But 1 have
given you more than that. Please con-
clude now.

SHRI C. K. CHANDRAPPAN: 1 will
just mention only one more imporiant
point,

This RSS man who is under arrest
has been given leave by the Bank.
He is in jail on leave provided by the
Bank. Another RSS Union leader who
has gone under.ground is on leave
provided by the Bank. 1s this the
wWay you are irnplementmg the emer-
gency and the 20-point programme?
wonder about if.

Now, I am coming to the last point
because the time is very limited.
How can you do 1t success{ully? That
is a point to be thought about, Unless
You make a democralic machinery at
every level, especially at the grassroot
level in which you involve all those
people who are interested in the im-
plementation of the programme, there
is no guarantee that this programme
will be implemented successfully.
There is no  guarantee. Now. the
Government is heavily depending it-
self for the implementation on the
bureaucracy. Thalt is why, I think,
they are faced with such consequences.

Lastly, the work at the grassroot
level to make the people aware of the
weed for implementing this programme,
should be done in a very systematic
manner. Unless this is done, the 20.
point programme galso will meet the
same fate as that of many other pro-
gremmes announced in thig country.

20-Foint Programme (Res.)

A programme is an expression of 2
desire, an expression of a wish, but it
needs organizational guarantee and
democratic  guarantees for successful
impleffentation. No organizational
and no democratic guarantee has been
provided so far by the Government,
This i3 one of the serioug drawbacks
that the Government should overcome.
This is all T would like to say.

MR, CHAIRMAN: Sardar Swaran
Singh Sokhi—he is not here.

SHRI D. N, TIWARY.
w1 N gao fawrdt (Tiyrerer) o
1971 ¥ qATHT H g AW A oam &
qrg ox amar fear a1 fe gw o
fazrd® | afww W aw # o fgand
ot gt IaEr A gwr g
sval ¥ fefafoas ww grar w1 7 a3
Al FTAA A SIE a9 7T qg qH
g, NEaT 3% ¥ 7 78 9, sfaa
¥ TR F74 a9 A& g0 I FH O
AT 3 F O gyl &% & g
T & FHAT & WY SlE www 9
FGFT ART A4 ¥ | GET Wgoy gfefeafs
Z1 w% o f5 Tor wgr oM, FmE A
AT WIAT 9y ) 99 IHT WUIH Ha4r A
wigrasmEa figfa &1 Gem T 7w
F AT FY Fow £ HF oA
qT F s F faw, Fwar wT A
# fao 7 g T W F AR
7T | WAY WA 719% IHANE §% 7
8 g0l & | fadl &fa W Sarer gur 2,
et 5 &% | At a1 A ¢ gegawe
7 g=1 g1, fefafiaa 7 swrar 1 1 &w ar
IWIEA 3 TT &, FFT 27 UTHZ FE
q7g AT AT &8 gvAr | el A
siaT W frdl & 1 agw wgr gw agw
ggm fawar qr 39% 0 g9 @€ A
sgrar fie 3 3A@ femmt w1 19
axdls wer g€ & AfeT Far qure
T=ATAF WEIET T wgr & AT Ky AR
& st o framl & qga & <7 qaw
FHAT % q%% Wi & 3F et
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X A fraat & 1 GrEr T
W ¥w AT wt qFAT

20 A Fww W T@ W L,
ag 3w ¢ ¥fgw dwr geArIE WERY
I wua woAra § war € fadyer daw,
s e i fefew A o w s
'Y § 99 @12 WA FE AV 9= A
TaT & | fads daw a7 srrqEE S
feafa &1 sta @ga A &1 JE &
§ sma 2 f& s & T
gt & Afaw wwwm s A wlEd,
fow @@ ¥ =0T Fga wrfET, a8 am
& T & W T wFAUT TR AT
SqTET davag ad ¢ |

20 g4 FA%F T 97 73 G
ar = e ¢ afwa 2, 3 & & arfam
WET & WiT I #z § ¥ Aaaa
fewifedt o @@t g1 v & 1w &
€2 W B e UAI & AT aga af4v
g WX §5 F07 04T B 7Y AT TIRTA
¢ | F=EEargw |l ¥Er 907 a1 39 2
gdr ¢ ot 3% wfaw wow g 9 §9
fews go s3w W 2 faa4T ava%r ar
AE T & | FET wH-maAmaz gfgw
& =T A & qv-gifter gaaw
qFT AAT § 1 IW F HT AT FIET
TEET FX HE, TH ATE LA W
faar war & 1 afz 3o 7 1€ 90 FTHAR
YT 2 AT S&ET HHT HIT I T TIAT
&\ T gl ¥ oF g oAt gy Av,
FF FHATE a1 9917 i § AT TN
F@T 49 F7 3 F wg Wr £ 1 WL
AW T OFT qA FWAIX TEA AT g4F
2w &1 g &=, Wi qET @aT T
wiga A9z ®1 §AT 9FH FWAT
wifgr f& faa gamr & Fot adiet
¢ W fwaw " 16 @ WX gAsT {3
aRE ¥ |A a1 1 wferer FrT rfer
2035 LS—7

17 &% ¢ B gaw 2zq A TN
F7E7 o § 77 w9AT gAYy 2 F fad
" w& ¢ AT wEd ¢ fr owfas ¥
afus qgmar w2 o | AP madEe
1 oifgT % 72 37 A Arag w2
fe &1 fasdt g7 == & 3967 W@
g T wghw I F a7 A qioi F
ATET Wi wwAC & afz ag Ggr gan
qt 20 AT FTIFT FT HWT IAAI I
g3 R &1 AT T4 97 FE A
faigar siv w747 07 Frar o fagdr g
7T 8 Zrir AT JiT ownt ar
HAT a2 AT |

3 20 AT FIAKA H A 9FT HY
g o q AT gE 2, A 10 12 4t
15 ®177 7 920 2 W7 3470 PTG
971 & g W7 feae ww agy e
TAAT 2, IAT FROAT AT ZMT T AT
ST § e TATTA WA AifE
faeaw o7 #7971 @F7 &1 T BEIC
g AT 7 a7 31 WY AW i wrwEsr
| gt THa A A A 2o faw s
T zrg # fqar wr 3, A48 QO A
F70 F IAAT AT A@AI FAT B W
AW AT 7F37 a7 wrar | 95 fag
qAmE GIAFZ A, qZ 15377 H141-
A & fa1 951 & 1 A7 o4 FTOZT WY
Ty & Sfwa wd 3Ivm @9 200 wOF
qF FALTT A 1 136 FUT THRT HIAT
ag wdt F 1r Aw &y grfa g vAr @
g7 ZAAr AT A7 AAT 5% AT &
7% 2 famar & 3z A 15 a7\ & fa
fredt dzrn 4 9ir & 1 wav faar
feemiZ a0 mars =g 93r fear T
EIAT a1 rEr AT 980 47 ATa 9 |
TE 10 FHI7 OHS T FWET THAT F |
o Tl 71 708 faw 2w 7 6 g,
3IFRT @A IU TR wifgy | i
IAFT FIW U6 T 94T 2 1
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® sz qw fawedt F Scea /1T @9
FT A g, g7 TRW &F HAT-HAT
HiFS § | IAGLT & for7 ware # fasredt
& @Iq gid FET 100 FH T 4
f& a4 fagrz & 10 2f7z 3 | 73d4qz
F1 a4l syaeqr F7Ar wifgy fo A
fagrz & o fasdt &1 S=Eg AT
&1 8% | AT 39 WgHE FT THd o
f& fag a7 ¥ faadr T Fageoaq
10 Ifqz Sfa-safFa & agr a1 T<EHT
FAwAr g 7 TFAFZ A1 A A% faFdr
F FILIA FIE@N 8, ST 7 Ar T47T-
wfgq FAZACT TIA HT qLEg &
arr 2, 99 fw fass gq 39 A 93-
QAT AT SAT 2

¥ @rfar fafaeez & wgmr fr ag
e W F fog ow 37I4(ze oudiT
@ WX G fF w30 7 2 AT Far
nfaF 2 | afz AT fagre oF arx =9z
& qTUAL T4 AT FHAT 2, AT FA q FH
38 & 10 ZfAz gfg-eafsa FaseaT
T IFT FT 25 qfAC ar 30 AfHe ar
fear s 1 ag fawdr & FR@A
gy A, arfe aaT &1 wias faeer
fas @% | grA-F a9 M F FS
TJTER! Al g1 aFAT 2 | WAT TFT
g AT qra< A4F 3, q¥ gA A JEET
T gFd £ 1 A g fage § I8
gIEar Wt AEY &, agr Faw @ A &0
AT FgF 97 WIEEF HATEATAL
& T 7g #wlags 7dg 70 faay &
3T &1 gquRfaar zasw 125, 130
&1 g, @9 f& gs@ A giearor §
qT-Hfqzr TAFT 800, 900 &TT 2 |
z9 fegfy & 3q 097 & SrFF-7097
3 3 awar g ?

To o % ot F& FAF 2, A4
afaqr #te Mraqz, faa A gar
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arg fagry S41 & 1 39 797 A "AFEr
g FI42 3 | 4F AT AT JFI4EA A
9 T4z ¥ | IACAI 3T AT W fgemn
IT &1 AT Arfgg AT AWAT TAFT
FT 10 9¥Fz F37 T Far Tfgg |
afed ag o 71 1412 | IT AT Faw
2, 4 1 5 9¥4= fawar Jrar F 1 37 TQ@
agi AT TEIHr wa goir 7

Far F@r g & 37 Tw37 qlaT
HEy Ar %@ 2 A% ey F qra
3 fm agt & @i v gaar faar | 767
d% «4Y Jg @iy Sy F, A1 awAs
ufar adf, afe®d a1 w38 oforr 3
s Fifga | afzurg 73 & fv 733
afeard F 0T AR T F15 q9 A
I3T AET 2 | IT KT AT qT qar A
famar 2 , 9 &t 3 @41 a1 B
Bid UFMT FNE & a7 T | AT
&F 99 ufmrs & @ JF =ifee,
stgt & A sarer fasd g d 0 & wAar
g f& faos g =i & 45 &t w4
qAZAT ZI0T | AFRT TR FT A A
FI TTAR FIAT 2 | IHAL I FTFS
®q WASAT g & saEr faear 3
gt =Jfga |

Fgr FWIL W W F(A T AT 76
q7dz 2, 33 fagT ¥ 85 9vdz & 1
g &1 @A % Jd fagrz & zad
OiaF TAGEAT F(A & TN HIAT ArTq-
A7 FT FL dFA0 8 | AT A1 fagR
# (wdl Mg & IAAGY | AQ I@T
f& Fgt fFadr wams T3t §
ANTE BT AT T AT AT 2157 I AT @rav
fraar & | o&Y grA@ § 20 w@rge
T AR FTA FT AIqq gAT A0fgQ
f& g7 Jrat=q F1 o Tq A A0 GE
MR. CHAIRMAN: You began with

the regional imbalance. You are now
repeating the same point.

|
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SHRI D. N. TIWARY: I want to
show here that they all depend on
agriculture and there is no industry.

MR. CHAIRMAN: You have stated
that already,

SHRI D. N. TIWARY: Sometimes re-
petitions do happen. And every
speaker does that.

SHRI ERASMO DE SEQUEIRA
(Marmagaon): Repilition is no crime,

At o Go faa1eY : UF arg F
AT g 939 | Fg FT & @ew 7847 |
g ag f qHTET w1 g4VT $7 Y @
21 & q gam u=d &Y Y oF 9F forar
ar & g7 #1 gEIT WY agT T @r
HIT QRS F @ 7 gfera wi< gears
fawrr &7 gEx FPT AR TE X | I
AT & T & ¥ gfera arer wtz qears
fawrr aer @i #1 faw w3y & 000
W AT gue & R qw Y frar &
T 37, € U AR §F I T I
AT F FHA CH FE a7 7@ av wY
SE FT T FIAT A FTI0F TTAMAT H0q
B & 1 S e dar gaedtT
T IIC F(T 37 FY FET & FIT a7 A
T | F wEAar g frogw § oot
giar @ afer el ggg 42
T8 # 37§ 98 e AwaAr g fr
ZH FT EIAT AT ZMAT |

o:F § & a8t Fgar fF 20 carze
St &1 afae anda gur 2 T
O AFYEHS a9 & fag oF 32
FLE AT AT HT JATFT AT

SHRI S. P. BHATTACHARYYA
(Uluberia): Mr. Chairman, firstly, I
want to tell the House that a Congress
Leader has published a book which has
been addressed to the Congress wor-
kers on the Twenty-Point Programme.
But, that has been done by a Govern-
ment organisation. I think the
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leaders are thinking that whatever is
published by the Congress Party is
similar to one done by the Govern-
ment. And whatever is passed in
Kamagata Marunagar is also passed
here. Then what is the use of this
Parliament? The Congress Party runs
the Government here. You are taking
the position that since you are in
power and you are in a majority, you
take it that whatever the party’s de-
cision is Government’s decision, It is
correct? And then you are propagat-
ing the Twenty-point Economic Pro-
gramme to the people. This twenty-
point programme has come now after
27 years of independence. Repeated-
ly you have been telling the people
that you would solve the day-to-day
problems of the people—poverty, un-
employment and everything else, Re-
peatedly promises have been made in
this regard. It is after twentyseven
years of independence that the Prime
Minister is saying that the twenty-
point programme is to be implemented
seriously to solve the problems. Then
why nothing had been done so long.
You declared the twenty-point prog-
ramme, but there is nothing against the
multi-national cartels or monopolists
or even against the big landlords who
are keeping their fallow lands and are
minting money. Nothing has been said
about them. But declaration had also
been made that there would be no
more nationalisation, and a claim has
been made that this twenty-point pre-
gramme will solve all the problems
with the people’'s cooperation.

Sir I come from an area—partly in-
dustrial area; you are declaring that
the workers’ cooperation will be taken
in running the  factories. But the
owners of mills and others are closing
down the factories and the workers
are thereby thrown out of employment
and nothing has been done. The West
Bengal Labour Minister says that he
can do anything. Look at the thing
that the Birla factory IL.P.L. (Machine
Tools) still remains closed; for months
together the workers are starving and
in Prem Chand jute mills, suddenly the
mill owners declare lay-off and 1200
workers were thrown out of employ-
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ment as a resylt. Nothing has been
done about it. Take the case of Jetia
cotton mills where 1200 employees
were thrown out of employment ahd
they are now starving and their
arrears have not yet been given
Now, you declare that there should be
cooperation of the workers and owners
in running the industry but this is the
practice going on. In the rural areas
as regards the question of land distri-
bution, are the 'khas’ or benami lands
properly recorded? The reports taken
by the 26th round of National Sample
“@yurvey which you have recently pub-
lished or the agricultural census are
taken orally from the big owners and
that oral answer is the basic ground
on which you are deciding as to how
much land is owned by the big land
owners and how much is available for
distribution amongst the landless
agricultural labourers.

According to the records in Bihar
you will find mostly there is no sur-
plus or benami land but on 10th
January, the Bihar paper, Searchlight
published a report that one big land
owner has sold illegally nearly 2,000 to
3,000 acres of land. The Magistrate
after hearing the case decided that all
the transfers were false and illegal.
You are taking the record from such
persons and placing the same before
the FAO and on the basis of that you
are giving nformation to us.

As regards land distribution being
done in West Bengal. I can tell you
that there are cases where the land
committees are formed by the Con-
gressmen who are, fortunately or un-
fortunately, themselves big landlords.
These people have distnbuted ‘khas’
lands among fheir relations. Whereas
the wife of a panchayat pradhan is
getting the land the landless peasants
are not getting any land.

You know in the  villages home-
steads with an area of 2 cenis are
being given. After this kind of home-
stead is given the land committee has
decided to fix the land in some crema-

tion ground ar somewhere at a distance
of five fo gix miles. These persods to
whom the land is given were residing
earlier in the land of big owners
After the land is allotted The Door
peasant's hut is broken and he 1s
driven out from there. Now, is it
giving him the land or throwing him
out of the land? Legally it is said
that eviction should be stopped but 1
can tell you in Birbhum and in other
areas the big land-owners are (llegal-
ly throwing out the share-croppers,
cutting away his crop and with the
help of the police getting the ‘burga-
day arrested. The landowner is 80
powerful that he can put pressure upon
the SDOs, SPs and other Police offi-
cers and they cannot do anything. how
are you going to implement land dis-
tribution? Is 1t possible?

Coming to agricullural wages, even
the minimum wage fixed 1s not paid.
Who 1s going to see to 1t that it is
paid? I asked the BDO in my village:
‘How are you going to implement it?".
He said: ‘If an agricultural labourer
comes with a complaint that particular
owner is not gIVing the mmumum
wage, then I can arrest the owmer. But
what next? If I arrest the owner,
some other agricultural labourer will
come and work at a lower wage and
the other man will only lose hs job’'.
What is the good of that? So nothing
is done. How can it be ymplemented?
Only with the organised co-operation
of the rural people can it be imple-
mented. This Government has been
running the country for years together.
The mamn thing must be understood.
Rajani Palme Dutt had said in India
Today that there was no land-less
peasant in our country before British
rule, What is the position now? The
rural people are thrown out of their

land. They  become landless and
homeless. They  become bonded
labour: they  become slaves to the

moneylender. What is the background
for that? What is the economic basis
for that? That is the main thing to be
studied. Without eliminating the
basic cause which compels the poor
people to surrender the moneylenders,
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nothing. can be solved. That is the
basic problem. So our suggestion is
that the big owners owning above 4
bectares of land who are not them-
selves .cultivators should be tackled;
all that land ghould be taken over and
distributed among the landless poor
peasants, iribal people and Scheduled
casie people, by elected peasants com-
mittees, Those cultivators must be
belped with irrigation facilities, ferti-
liser, loans, good seeds etc. Then the
enthusiasm can be created among
them. But I think this is not the pur-
pose of the Government, to really
solve the problem of the rural poor
this way. I am definite about this
experience of various countries has
already proved that a redical land dis-
tribution policy, of distributing land
to the real tillers can only win their
co-operation. This cannot be got by
bureaucrats doing this and that. Only
this policy can create real enthusiasm
among the rural people, can create
development of our production, can
create sufficient markets for the rural
people and can create a good home
market for our industrial deve'opment.
Only this way can we wipe out our un-
employment problem. This can be done
in our country. The real materials
are there 1m our country for doing
this, But you are not proceeding in
this direction. You are proceeding in
a different way, supress'ng the people
and asking them to co operate, But
no co-operation of the peop e is allow-
ed.

MR. CHAIRMAN. You please co-
operate with me. The time is up.

SHRI S. P. BHATTACHARYYA: I
am co-operating. You co-operate with
me. At the Pugwash conference, our
Prime Minister said that jnstice
should be established in the interna-
tional fleld, otherwise peace cannot be
established throughout the world. If
that is true of the international
sphere, our Government must clearly
see to it that Government does iustice
to the people here that every persono
will get either land or work, the right
o live and exisp and not be compelled
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to starve or be exploited or girls
driven to prostitution, giris to become
prostitutes or become bonded labour.
Such a situation can be created in our
country where real justice can be done
to the people. The basic thing is this.
Our ministers have been telling about
feudal exploitation, land ow..ers ex-
ploitation in the village rule, that must
be totally obliterated and cleared by
people’s  co-operation. That is the
only way, without that you cannot
proceed any further, Nothing will
solve the problem; pothing w 11 make
headway towards better life, if that is
not done. The other day in Calcutta
our people wanted to commemorute
the death of Mr Chou En-Lai who
removed from his country poverty and
unemployment. They wanted to hold
a mass meeting but that was not
allowed. Is this democracy or justice.
Is it on that basis you want people to
build a mew India?

17.00 hrs.

MR. CHAIRMAN: Mass meeting is
not held even there.

ot A w7 ¥rmy (o7efY) - waTify
wHE, 20 gAY FTTeT § wifgs g
femma wfrgmer N g X gy
Atz 1 ferrra & forg o g 2 Y e
e fop o i< T wegTr ¥ amy £
f g med wrag e & g
arm Ffar FfFT qawr oz & fr o=
1t enfafr A AET | N qearas g2y
& foiy daer < §, & a8 =9y
gawdt 7T @ § ) 9HEW FRr ¥
frfegmmmsraam y gud s aw
T &7 foaar ¥ @Y W & e AR
W F g A T & IW AT FAr
gy aTe A8 B W 8 | qg Fifea
frmgarafl.m T a & areae
arwar g A & wwwar g s o S
# grrehtie # 0 F foq gq A ad
g a4 wifeg
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qget a1 ag 2 far T Ay geref e
T 15 ST W7 &, 9 glem g,
& &% 21 Wi M JAEA AW AT
Ay g @ S AT &
YR AW Ad T ATAT agl g
T qonEs Ag § TG ATAT W ALY
97 @RAT | TAfRE 0% AT a1 K A
weAT g & o e fem ) oF T
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W 1 A §7 yeFe faaw 4 61
§ zrzorea 7 9 fa, v A5 1 ) fosrag
g1, w7 1 fare <o ooy smoo) 98
grzr ara A1 M wEaArd ® oA ag
foaast 4t afgs s @73 § az7 g+
agt & {1 787 s ot foga F#67
forg g7 7T 7 & 921 99 F1 A4
T fasrar wiw stq =ava 7fy fas,
at mrAT § A AT WAL E ) WY §Y
asforaf=r 7z vt fx sedeas,
Fdq%cT {w{aa *12 @1 F6) 6l 4
famar siferm azr or @i #1 =g
fad 1 s daT At FaT @ W IO
TG AW A 741G &1 @72, UF av
asfmfrai 7 sz g@e ag wiwgwrer
AR R wig i # ey | 7@ o §O
A1z g2 wfhErT g, fow & ora qan
g o aquar s st T@r 2 A a
WIAT 98 ¥74 4 Wi ALA| &1 AA
7 fgear ) gt A F WU T 9,
Teat A4 wET ° WY @A aT T3
UTEHY TIoq F3d F | Rl W@y W
gat wfAmdY  wigaar 2 gAFr
guar A wifgr 1 gfew st Far
FE § | q@ A TAFAITATE IT
¥ focft wer &, o 97 WA § I
qHE & AT 97 F17 FETE 1 W9
wgd & fa ot wro Fwfr wii =1
& &1 afe sqar &9 Swar S99
AT w1 frenar 1 gferw ot gAwT
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1 g% AT HAT IV AS ZUE F wg
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THT o1 AT 2 g Y IS5 FIAT |
ST T AT 9T 37 gMT ;WEHT B
7 IAT MT FATST 45T AIFAT £ AY
frw avg ¥ @@ AT gFAT § 0
| gt MU ¥ wewa o ot
fae &7AT § 9 gATL AATHITEW
T AYHTES AF TL, o TS & g7
gaTTAftadt St qY g2 7 A, 2gv
97 ag 79 AW a2 i qeafar fela
T & W7 IuAT e atE ¥ faraww
foar o woan 2 | @ WA A Wy
9T, I FEHT H1 (7T | mHoqYo &Y
Fgr AT wrE g 7 | faelt afeaiady
F7 fashar guT srogoume AT ¥ 127
g fow &1 oft wdy w7 3 I
FeFeT T FT a5 faar smar g, St
IO AT G §, FAT F O HF qIa
FiEg g1 oy G A AT AT FR
AT OF §Y § JEwY W 9T 6 g,
THoUHoTo FT 1§ 14T A &, WIT
W T T ¥ TR FowET
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B o ¥ AT W osw A &,
St ggwy fasgw  wwwwr | wEY
W AT gIU @ ATEa R, W
w8t q@EAfedY w1 wifaw & oY
gaqgwa  wwx g, fag smmar gw
agf 2, Far arafiwmw 2 OANR
S &t g g A WA @, sy
AT /T WA F ATE 9T AT
ag 3w a9 g SfFEa O F w3 qmaT
CEARRA AR AR A 1 e A 1
£/ F9 Fe wEdr Wy wifed
W QU TV FTA A ARE HEEA
g S oA oF Ty ¥ S5AA g sf-
FLT 1 TAr wma fwarar srown
qar 5w i frg a7z & sedindee

g1 AR AZ 9T 2 [T Fmee
#¥ fogar 2 ag st avz d fasan
&1 w9 faffez w3t sencgs
O ®T, IAR WIOT AT &,
A F1 Fe=37 TATH FAAEA F72 |
S Fwiw wTA A &, (o femfmr
A ¢, avi ¥, afmgmi & {fo=ix
wagi & ¥ 7 faar § 7797 Ak
wfcaeg &Y AT & | a7 F qF &
wF qEw &1 fafywey F=9ma 99w
2, 3g w1 g7 fermr gwm &y g1 21
fafaz gifvmiT g1 a1 ag #i 95%
T W7 FRHACT Ay F2 T wew Y
TR | &L AT7 T ¢ (v e T
w%qmwﬁwmfwamﬁ'
THHT FTA FIET T FAIST FAT 7 AT
7 fafgeer  fufaes & sga =9
#é‘rfa‘.mf{m%l agit%aﬂmfafrt
feve @7 21 waar aga1 2 f=
FAFET F A7 T E A qnawrﬁrr‘n
9 I STAVTEaT 59 T w2 fF
sfemdt wfFedi & o9 o= 1 TF
w1 qANF TEE TEF gL AW 3|
waq<t § maw g & I| a7 T
drgere wraw gy dvg gt amaww
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Ifww 3w f g e @ @

SHA WIW AU | G wwTHE oA
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43 A § 7 %1 naodio a7 waT &
at fafaes At wgvady oo @ @

1 AT § 3w T a3 af A 2 AT

=139 2 {5 forit st 3 fomet g

FAFT €Y IIWT | FTF FqGT ATT Y

A FEfEmiTEeT g ¢ #17A § Fawe

RIEC IR CREu B EE 1
TTAT 1952 ¥ e gHT AT | AW AT
51 wilady o », ww a1 7 wfed
qn 2 5 & gv g g fFar seEr §
FEHT WE agrd v 47 fn g 9T
7% {71 s giv A 8 safa
wroaft, sorf T gAT FAm o Al
F1 gatia & fop ofsm R stz soerdy
wtamfei A 7wt i s a¢ faar
2 W At favaw @ v @ e
FART 7y FEY foer 73T )

ZuT 9T q7 Aarer & fza faerd 9w
A MT FTH A7 A 9T 500
WY w1 W@ § a1 98 FEwl T
wiEd et § 5 @ wy g wR &
fasft 2, arae s & fusr & ot
FTAT A FaT & faer 2, #7799 aAT
F F91 ZET |

17.10 hrs.
(Mr, Speaker in the Chair.)

wIAREFAT 78 717 &1 & fa sorEe
A wor wigwfei &1 fagen 941
wrw af ofeufa ag & i Faee? swar &1
FUERTHT #1 WIT ytA @y AT &
qRTT WA w wow  dEr gl
v @i W owes s wifE
fF ¥ 2492 & faq aeerTH AT § )
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2 % fow 39 & & wrow e feen, &
AMA W 9T ¥ @E AT AL 97
T g ) ot &1 U wwd g fw
A sufw ooefy arear KFT wE, IHHT
Ferer cor oirer farar g

T F1E Qe Fro g3t framaa wzar
R a1 9% faeg FraaE) 7 o g &
FF TR 1T AT oY agq wwed g fw
T I AT A FAIGAR 7 HA AL
q IATEHT AT o1 I

AZT AF A4 FT T § A 5T B2T
IS &% X wF AdY 7 wFAr Eo
g2y Fgar 2 fr & qudT g3 Fear
AT HA 5895 T A A7 | IAT qTE
FEATARIT 20 ¥9T AWET ¥ |

Y weEeTy €Y JET ogasy u
WG FF & [AT WIAT TFE AZ SMAT
frmaa T Fvaamtaa e ? o
ERIT M T ai@ AR FI mEz A
FTOT | G UH T o7 ZH TFT 99O
gmE AT Ff Fw AR ¥
3T S ARFTHr F §9
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FIAFA & T17 X F10 B2 et /1€
g w97 fFar S fq oo w
gY AT § | ATF T4 A7 BY AIIRIFAT
¢ & gafafady o samar T 7 AFT
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g WF ¥ o) 3T qF w
wark & AT 400 T Fa1 § 9% 600
W AT wraT & | qE¥ wewraw & fin
a7 wred Y wgar fear wrd afe
YT FHAT AFTT LT /LA | B 91
¢ fx gfeaa & far a#ra a7 13, wre
qF warar ¥ ghosr €3 @

YUY ¥ 0w FRfeEw gwm
vt At g e owa e & g ot
TSI FY gV, IARY T ¥ g w7 Faav
AT | F2T F MEF AGw & 0L
W 91299, FAT WX Faw@ wifz
N 9 ¥ qF T s e
CHA! ¥ g waifad ferr omr
f& NI W 500 wq@ aw FwTA avAT
& g vaF! fradt gRgire wrod
&), IERY 9 7 g7 7 fagr I0gaT |
@ @ $Y ATGT AT5T T EH AE A
Frdargt g @ ar qw ¥ wwf dar
grr 2

wed 7 & qgt #gm 5 a7 76l w1
ag gEganen Ay wifgd fa wdm mrat
St forae & wia, 9aer faosTr
frar stra A1 sas = fad ) 20
e ArFw 97 gt mfw w7 qR e
A ¥ far swar srfeq | afsw
TR §7 § gFe7 ¥ 9% gl, I1 gHAAT
AT AT TG &
SHRI ERASMO DE SEQUEIRA
{armagoa) A very senior and
tbected Member of this House, Shri
Bhuti Mishra has hit the nail on the
b& Ang I hope, Sir, for doing this,
thhead will not hit him on the nail,
beuse he has pin-pointed one matter

thithis Government runs away from,
ondyord, and that 1s ‘“implementa-

We are discussing the 20-

Pol Programme which according to
theongress 1s the basis of the rul-
ingarty of thus country, Angd, Sir,

the sr of the lack of serious-
m:& the Congregy Itself

views thig pronouncement, iy the faal
that as we this measure in the
House, the Congress benches are
deserted, and we do not have in the
House, as we discuss this economic
Programme, a single senijor Minister
from an economue Minstry I know
that we have Mr Gujral from Plan-
fung, but if you walj forglve me for
saying so, the lemmg Ministry for
Mmany yea.s has been devoid of econo.
mucs. It is known to all of us, Sir,
that since its birth, the New Congress
has, ume after time, come forward
with something or the other, wiuck
it classified as the magic medicine for
all the 1lls that plague this country, It
began with the slogen ‘ganiy hatao’,
What has happeneq to the advance of
‘@arib’ 1n the country gmnce then, iy
Do  secret to anybody. An hon,
Member of the Congress Party has just
pPut forward, in a much better way
than I could do. what has happened
since then Then there wag the 10-
point programme Let me read out
to you from the Working Commuitee
resolution of the Congress Party

“The Committee desmres that a plan
of rura]l works programme which
would give oportumities for employ-
ment especially to the landless and
at the same time help to create
certain overheads 1p agriculture
such as agro-industries, reclama-
tion of land, soil conservation,
afforestation, munor irnigation,
feeder roads, cattle development und
other programmes of area develop-
ment should be formulated to be
implemented

What has happened” It was around
1970 The programmes were never
even formulated leave alone being im-
plemented It then says

“Drinking water should be provid
ed in &ll rural areas by a natwonal
programme of wells, conservation
of water and utilisation of scientific
methods ”
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Where is the programme? Where are
the wells” Where 1s the conservation
of water” All down the drain. Then,
Sir, there wag a 10-point pledge It
says;

“The drive lo spread knowledge
will be given a new dynamism—with
compulsory school education for
every child up to the age of eleven
by 1975 .”

Thig 1s 1975 What has happened?
Have you made 1t complsory? It also
says

Steps will be taken to establish
a gigantic national water grd by
link up of all our major rivers trom
the Ganga 1mn the north to the
Cauvery 1n the south’

The one man who could have done 1it,
Dr. K, L. Rao, has been retrenched
Mr Mishras resoullion, Sir, requests
that the admunisrative and legal
hurdles in tke way of the 20-pownt
programme, should be removed What
were the administrative and legal
hurdles that came in the way of the
implementation of the previous pro
grammes that I have talkeq about?
There were none All that I would
Say is the one basic fact that to day
the entire country realizes 15 that this
Government 18 unable {o perform
All 1t takes Lo p-odu-e a piogramme
is a piece of paper and a {fertle
imagmation To implement 11, vou
know, 1s a completely different matter
It 15 not a mice thing for any one of
us to say this we are all in the same
game, we were all elected {o the
House, they were all elected into the
Government we were elected into the
Opposition we would like {, see them
perform But not only did they not
perform They are not even willing
to edmit 1t When were these pro-
grommes introduced Ganb: hatao
came on the eve of an election The
10 point programme came just after
the party sput. Now comes the 20-
point programme, just after the alleg-
ed emergency, at the fag end of the

20-Point Programme (Res.)

term of thie Government. What are
we discussing today? What was the
term that this Government was elect-
eq for? It expires on the 16th of
March All that 1s happening is
nothingmore than &an attempt to
detract attenion from the fact that the
term of his Government 1s running
out By all laws of logic and by all
laws of democracy, they should now
g0 back to the people and seek a
fresh mandate It 18 no use to jgnore
they have not performed it 1s no use
to 1gnore that if they go to elections
in March, they will land upon this
side of the House, where they deserve
to be This 1s precisely why, 1n an
attempt to continue to hoodwink the
people of tlhus country, they come for-
ward with another programme whach,
I am sorry to say, I am convinced
they do not intend to iumplement just
like they have not implemented any
of the previous programmes that were
pledged before this country since
the birth of the new Congress

How can gnyone believe that this
Government, and our present Icader-
ship want to deliver the goods to the
common man? Look at their behavl-
our in office I will give you a recent
example The President was ip Goa
early this week—and I am sure it wall
not surprise you Sir, because you have
seen {hus happeming all over the
country —the roads were white washed
with pamnt which would vamsh Lefore
he left and lakhs of rupee. were
spent 'Traffic was stopped on the
roads, hours before he passed The
entire traffic on the river, the barge
irafic for iron ore export and fishing
traffic for food was stopped for hours,
fo enable the President to be taken on
a twenty mmutfe cruise  Here they
say that we are a Government of the
people, and the behaviour is of a
monarchy, far worse than feudal

It is also no secret, I belleve, that at
the Western Regional Conference Ino
Goa the hon Uniop Home Minister,
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who. heppens to be in the House,

tried his hardest to dissuade the Chief

Minister of Gujerat from holding the
panchayat elections. This is the ex-
tent to which this Government is
interested in staying away from the .

people; because, it is very well
known, once it goes to the peole, it
will never be the Government; at the
most, it will be an opposition.
Nobody can quarrel with any of
the objections that lead to a better
life for the people of our country.

I would have been very happy if we

had ' discussed this programme in the
first week of this House in 1897L
Then it would have been a meaning.
ful discussion. Today it is nothing

but and attempt to continue to mis-
i lead the people of this country,

I hope against hope that wise

counsels will prevail and that the

elections will be held on time, be-
cause, beyond the term of this House,
this Government, if it remains, it can
remain only as an usurper of power,
because it has lost its mandate.

o WA ®B (wET): A
Y, AIF T A1 gz Fe17 o1 faafy
fox g aTwa &7 2, & ST Fvar
ar f gy soifso & wid, @rEwe
LA A A A FHIT, T T 1 A
FARA F A A FO A 3
IA F AHT H ATH ¥ 417 v aAfy Fw
g GAG 4T AT ITE T=AT FAT
I TF Tiffzg wrom ag7 77 frar
ag F24 30 fr az mor 91 79 £ Az
Frw WIE wvAr wA weA 2 o
gifefes &, 717 37 1 afz 71 famar
AT AIFHTT FAT 3T |

¥ wwr 5 @@ BW 20 gAY
FGFA F AT H A 7R g Ay A
Wogd wwwa @ F7 i we
FTfgd | T AT FIHAT FTTA FT TG
3, afew w1t 2w =1 TROw 2 WYY oI
¥ g ®Y qgawr AT § Wi AW W qN
FryarR AT § ) afe @@ A
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A g Xaar fur fx gww wRT A
FH AT Sq | @y 7 AvAr @ fr A
TEW B A AT w0 A9 F, Y AHIA
femdt Tfen wivdr Frari 71, g &t
=7 & fameren mzza feadr arfen
(w8 Twergg 2t asd ggaad §
FA1 A6 57 f@ar @t waf fy7ar
afgd wA Ag g EA7 & FO gANA
AT ATRAT g | RIFATT <17 Y 5y &1
v ug 7vg 7 5 arferw g7 @ gF
P, S0 ¥ Az AW, afad TRW W 39
B9 gora gy o

foag ggAar e g frgw aw &
a2 fam & 13 7 o 717 & for
q1q §i1 302 THTTR17 qifafers Freg
T AR A FEE ¥ A0 E TR I
q1g7 & WY g1 TT §, Aq7 07 mqrawy
g &1 A2 fuR mEa # 0 swEee Ar
faereerdy ardt #71 &1 2y & form v
fF Smm i 2, Fafr= gt ¥
1 717 Sfefam gapr 7 A1 9 w1
Pavirrdy gt swer & AT7 #1147
Y F 91 362 WTEHT TRIE7 uwUF
Fasr | mF oF wrawt | Sfsd 13 99
gfrerv ofgw, gwmEThas g et
qoma wfweay wfer, o1 cawrfaw
TfqoaT &fzg, on ox & a1 g7 &Y
famsT #fsd | wgr A% TAATAS
T AT ATeA® § 97 & THATHZOA
¥ fag =6y derfafarefoa wowd
39 & A9 v 77 w7 gfeq fr gm
fowiraTT g1 g7 gueATe 7% framt
»Tq wzanT Afem, FAfear aqTgq, a8
AR &7 HgAw F4 & g Smarfafaw
Zrrr o faaT wmmgEEA & T W™
TIHATT ARY A1 AHAT | FEA &1 A
wawa 78 ¢ v ww qifafers qizw
%T WTeAT OF UF faer § fag a477 zq
THIATHT WTH H1 FAHHZ FI w7
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s 7a7 &)

g 1 dowtfae Y 1 g fevag af
&g 57 T & ¥ &%, FART ¥
72T A FIIT 7 AL F HHEIT AN
T FEATE ° AT AT 362 WIKAYT A
A7 57 fafesa sreT & fax #7
¥g I 7Tfre ) WYX WY IF ) w7
#% frgr e afA ¥ g= @ FT R
faamY 7

No arguments or excuses will be al-
lowed. This is what Sri Jawahar-
Lal Nehru used fo say. The time has
epme {0 do fhat

M oF gHTT FE § |

U ¥ gAre a8 & meirad
N S w7 w7 ARATE, T W9 w7 e
wifgd wT 37 3t 7% ¥ A &7 ==
WA HTAT ARATE | 20 P FEwH
¥ TUMAINT ¥ @A OgAT HATH
M & dz difan w1 1 d fifwas ¥ g
g | fw, star vt gwTe fag Tom o
A ot vy, fom & fad d2 Afar s& T
# TR Frf wigwe ad & g
wAfeAT & AT A AT AR gHA
wTd 7 adt | @ fow Y g A
I T HAT AN Y AR w2 T A
wear fawre Ja § 98 fx w7 fear fw
we e =7 wft & | g =€ wfta
e 2 f5 ga 3w & fage ;T o470
¥ &1 forrgn 787 a9 q@ | 9T 9%
HY Ay FIva FT WS, W@ § Lraar
§ fr ag sw atsw s @ | wiag
& wgar g % 787 o wfwdtww At
wf9d wiy R4 997 999 a7 A
<faa fs o & Uva &1 qREr gHT T
¥ wr@M | g 99 wigy fF 34 vrew
%1 qIfET+E wEdr 9] TSy 7 9@
FF TG W@V ST FG AL FT @A |
A & QAT W@ 7 K7, qA4T w7
wiat fagre & wiad, wgroe st
Fodte I AT Fodto ¥v wreht aftw

A & A | qotaTy ¥t i ot
e wra dad fie oF for # wm g
& 9 fmm ifpdT ¥ ow wiftr 9T
sV WX W §, 3@ & agt wr agf
qrar fowed’ @ s | o qfesw
¥ W g g @’

Fh fwanmzE & W@ oWW
ey | wqT g FA T qg Trar §
fir W afe Srw & wwe ¥ 7 g,
A awTn g s, Fwdw fod w5 §,
@ R W AW fe o wmow
A garg e fif g farg gra-arerw
A7 A1 T § 9 & wweay ¥ gArw fear
ATHR AT WY I Y % fear FqAT Y
foelt A% 7 weltr AgI 71 wa foow
wgds 97 ¥ faw ¥ gom, @@ W
TR gEY ¢ ) W At K9 wg TG
qrr xfew w9 ¥ fawt § agy wadl
g AR onfed & 4 wew 7 9T
T/ A T T AL FIAT F0feq

amEgR R qrag @At ar
*ZX & | ®w auw fafaa T
ffd 1 oF oF Iy F @i a4,
Zq g8 AT 9= O UFT A § o
7 wx fafregy & any § 3% 78 wead
F vy § 1 98 ST wA qoEr g fE
/T Aac 47 Ag F7d F T ada
F FIAR @7 I T | WS FAV-
frar qw 39 ¥ 90 T94r5@ | 99
wrg ¥ Zfez ¥ ot 2Af@a | I3 w1 I3
7T &% faar war WY WT B HIA 6L
7T ™ Fud F A Faw T fow
W e 20 #I ¥ & o7 A A%
fEfgd @@ IT &1 AT g
FAEd W qIB0 WHFIL FIAAH
AWM | TAGY FY W I A WA
X | @ WG W4T TAT F RIWTA
frerr wrga & @ 37 # q@ @A
ey afew oy grafen  fafreeT
E oorer O o &, A ¥ ¥R X
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oy Rz wft & (wovwy) ag A g
ey ¥ wrr g€ 1 & wy gl Wi
gaafr ¥ i ¥ o owe ¥ wr g
W& J corfr weftorer # T w7 9T
& sIUw W@ T ¥ w7 W E—F
£ wnezw o ww ¥ fzr § @w ®,
*Y fe g & aTER oF ST R I
FEIH EWT 4, Y WEE-FTEEH AATT
ﬂ'cé‘glwﬁwﬁaﬁratﬁ & 37w
wrT & A weftw, weFt aet s
& & 7% 77 faar v g7 97 577 wwr
AT | ¥EG A sgar 98 & F
STATH §FTATAE a@ &7 T 97 qF
g% ¥ ToEedT g Wt s sifw
T Fiigo |

o9 HUT TT HAE FY I W
A | W § FASTTAT FT wAAW
ar wr faur afir ow & fag #nd
sreeAe fadfaem a8t 8 1 a® smom
®ET | FERIT {7 IqF TEA #7 AR
Fig g3 w7 fav 3 ag 7% w fr gamd
T RIS TG AL & | a8 FA1T a4
FAUW | % SE FEHT GT ATH[ATL
st grar &, JHYT arer o AT &
I F qET IART  FTH FEAT qAT
g | ag FEr QAT | HEETAET w9 TF
ST FATT AL %70 8 a9 9% q I
T2 | 98 F&7 #7 % e gz 88w
At arfeq, war ¥ g diaeg RS
FaTHy wifgd, TTIFw FET TG AT TG
a%wkwgrwmﬂmfwmmﬁ'&
in terms of criminal and ecivil
rights regarding these subjects. H¥T
gg Wty &Y a1 ag Sfwwws ave griv o
THEY AITRT 327 02 A gy ® A
HIAT Arfga |

i &1 g ot wAr 1w
BT ags woer wawgid | ¥ oAwar
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g f aro wrer 3w ¥ wifefer o 80
fearr affardt o dar s &
WTT ag SareT §2r gy w oY amw firx
Frar § wafEw A TAYEH § IH TT IOHT
W€ ®I T 2vT & A SEd oW
[T T cafmaw gy
miwfer &1 qroat w24 F0 TEAT ¢
yw Ak T e wrfgr

There must be only one mnational
marketing agency for essential com-

modities F1 W7 FT %2 | U Nfafzws
I FT ST G7 IFHARZAT HT FATT
FT WIT gAT AWAS wiiEier w-
ARFOT w7 vafnra FAafsdE g
THFT 31 ACHT wraET g ) dfdr ¥
&7 ¥ 7w fRaifva i ) feas o G
FEIE IaF W W OWT BT QN
| € ATy HITHT T WY AT TR AEY
3 97 | AR ENT 37 fF @WaE}
#1 ox &Y qeAz fRamr st 9 9=
Tde fegae &1 faamr w17 fer afx
WOT SFZ F AW 105 F 9@ 110
At ¥ fao 1 2w # fwedt dF &9 &
FIIAT QT 97 130 AT 140 § WA
iz adr fasm
MR. SPEAKER: Just a minute. The
time allotted for this Resolution is 2
hours, We have practically consum-~

ed the time. What is the consensus
of the House?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, this is an impor-
tant Resolution. There is a long list
of hon, Members who want to speak.
I am sure, some others would also
like to take part in the discussion. I
am absolutely certain that it is the
consensus of the Hause that the time
should be extended by one hour.

SOME HON. MEMBERS:
hours.

Two
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Y R areRy : (qTAT) @ A TREN ol =T Fgaat § o wwTe
xElte ey  weArs w7 aqr gon? A qQF FUTH AWTRiET RN awd W)
o AT TIlET | 7g a7 %¢ fo & &7 da7 #¢ A} W

A e .
MR, SPEAKER: I cannot help it e F3T 4 H'.. o A Eﬁ'[l
if the time on thig Resolution is ex- # igffea grramae T a5l | 98T

tended. It will be better if you move  fawr 2g@ @1 ra¥ gur  adr
a motion for an extension of time. TFAT % |

LSHRIK. RAGHU RAMAIAT: T sty davd ot o vt frrr 3,
“That the time allotted for this ST A Hfﬁ o mﬂ,m.%' el
Resolution be extended by another e ‘Jﬁ{{# T AT 3T 11 T 37
two hours " F I(SA SFIRAT Y | IF AT ORI
drefaeg ax faor s | o2 @a sW
_ T 7 far  wdrEwswe w-AS e
Re:f)?l?:m?eb:lt:teﬂzl?;eiyifnott}}:;i gq T qu qq-vﬁ AL % PR
two hours™ g1 g [ gw andt om0 38 s
g =JrfeEr FHOTART HA F
g | Sasr afwr fenaar 9z 4r fa——

MR SPEAKER: The question 15*

The motion was adopted.

MR SPEAKER: So, the time is
extended by another two hours

o N 1 duct: t be
Shri Vasant Sathe to continue his Agriculiural products mus

" 1 produced 1in a maximum decentrali-
sed way—cloth, paper, etc Why
should we have Rs 1 wore plant

SHRI VASANT SATHE- As I wa- )
saving, there should be only one for paper production” Why cant
national markeling agency There we have small plants dispeised to
o 2
must not be a dual system in the coun- produce pl;mezl S'r')me such think

try Only then the parity of price wiil ing. Chni Te 008

be possible It 1s only then that ) )

justice can be done 16 the producer T q13w fafarzs & =793 § Ta00

of essential agricultural commodities

& arv g oaran far 1 3FF g3 geav
as well as the consumer.

Zw 1 OF A T T T A AT
alz ma ¥ wrSRer waX o & a&r maay afes, Fefaf g f@7
F o AT gEa FEaaa T AT friag gy Ff7 1 1 a2 A0 IAW T FTOF
# ofa o far @t g A1 w39 AN Z 1M F2 34 AL
afy 3 Alrw T P grEr AT FIFT A MA AT T MU
ol 3 o “
TizFwa aaqr =fer 1 afz mioq T I W FwA A g
¥ qeedy, fondy, 2@t T2 Tat-
TTET eqTOA FY FIT WG F Fmr ¥ 1747 hrs,
AT G2 frar a1 IF AT K@ [SHRr BHAGWAT JHA AzAD in the Chair]
T 7
wrw frafy oz &fs o ¥ ox
7% geedafaes eaTe €99 3oEEra gawr w1 o T @ foar 9T wWr )
w1 FoT fye=T A& @ T | e o QATHAT T T ¥ & for qw g &
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AT FY F5Td AT ITH FATT FL
gz JAITRAT FT AT IT IATE AT
“mreafza Crar @i awar & 1 faser
¥ @S2 AT, AT AT T A4
A FAT | AT F AN AR AT
H X FIA § fwdr & 75 T4 2 )
Segy & far I Z9TT FT AIAC
ferrr & 1 gardy gg qrom wma £ fw
T F AN IfFAT TS g, FAT
g fie T owasg

20 ArzE SITA TF FAEaa
SATq & | WL TT FHFT I IS
F far graias GraTsAT F1 19 §
a0 Aifz7 | OF &fEeAT & gFAfaw
IATA F T WL GRAT qifqT FI
ST S, st 97 FEAE g )
FA( WAL wfwAr cwifaqr & ara
FI3 M7 fa0g &1 99T FH T 9
T5T g | gF AICET RiaAT F THAR-
fas dwra FTArE

& 27 ardt |1 6T & 1A AEAT
£ | UF a1 TfeEFa 37 F1 Eqiafsaar
9aY WX CHREEEIT F qa ww H
A0 AX | FHY CF ANAT HAfew
qifarzanad ans g faad e
A feZa Zed g 1 SART mAT A
BIr AT AT 7 AF wiFfeT T MT
gt 1 afg w1 Tefees af &t fe-
3T FT IO AT F FAr f7Ar Ay
ar W KT AFAT I JEAT HIT T8
FAFT GHA FI07 | @ fqa w1 Iexw
Fra T AT fwT gq T & 9
FrF g §h7 f§ gwy 20 gdr
FAFA H1 AL T F HAT F AT

Y TREFTC ATEAT  (920)
gATifa weEa, § T wq ¥ oF /419
I5T1 AT AT AW Z ) IE AT
q919 W& 12 W 20-g97 wifas

Implementation of PAUSA 26, 1897 (SAKA)

Implementation of 222
20-Point Programme (Res.)
FAFA § gafag g 1 F 3q wag

SAFN FT AT I5TA0 ARFATE | TAR

29 H AART AET H FATH § | w@d

ZAR g3 § AT 3T A7 qIET S
5 2

TEZ

ZAR T & F3 (94T 7 I KT q41
2 | Fomr faa & wra o &, 3gi——ATMgT
H——FT FIL GLAT FAFI & GINA FY
o FI OH GAS FIGLA g1 AT W@r 2 |
gt & 797 ox arx fwar §, faw & ag
AT gar g F=Id g7 & IA €S
gfqoa az mar g, fora F1 3578 & 901+
9T # FAFA F A7 FEUA AAC FAC
e | B AW AFITE WF & WIITF
FIT AT 3T AT E |

I FAEAr FA9 WAL dTF &
HgZ3 A4l 8, afew sigh 9@t Wt AW
g, FYT F97 & AT FIT I7aT §, TET
JEA SET H g GALAT AT E |

# WAl HERT § A8 FAAT AGAT
f& &Y Sarq SFI0 F FEA L@r
o g, 9@ & feafEfy ¥ fearwa
¥, 1T @ra I AFU B GREAAN
w1 gamry faamy & fewfex W,
T HF St FAIE IFA A g
Iq4 T F T AGFET T A TR
T 97 fawar =fgq | I7 Fr FaST
A&t fawar 2 1 #3178 §7FT IT F98
&1 GRS KT TFAAMN FIG 3 7 AG
qF F@HIT 3§ € & IAHL F Wg
A3 FU——ST F1 FIST GIHT FT,
39 FT FEAr GT & FT AT T FI gHA
FisArzqT 1 T AFET FL, a7 T
IH FAFA F 4 I FEAIAT TGl
gt TRAC AT 9 Fa49 FAF 9T G
AT |

SIgT a® A AT g, T FATA
ol TF FOF 9T E L | F IW FEAFA
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T WYY FEL §@ §, Wiw IO §9H
¥ wew & Pemfafe & wdat
¥ qgT g A% "aw oA | @
MRT¥WFTe THT T WA 7
grafraga § "1 Wwaag 97 91 w7
AT ¢ FY T qwLIT AT WAt F
wrafga § 1 oot gwq9 v w1 Far-
faa feor omd, & ww sFar &1 QU
| ghm, ST g T gEIT &
T FIATH FT SHAT F@T 2 1

e @y, A ar sEerdr g,
% ¥ fawrms aw gad Wt 797 2, AT
¥7 @ e—fwam oY gag 3 799
wferreat ot & gfm & qew Wi
Wt & faas gw A9 @ ¥

AT &1 FAF  H@F-AET
qOE & 1 FE o ga gar A8 €, w@
ug A Sufeqa 7 g1 | g7 oF gy
wuar 74 g, afew a@ FEQO AW W
waer & | wgafwe sar ;AT ¥ afgwan
femrf § v g7 ga@ F1 W1 T W
¥ ooiET & )

TH FTAIFT 5 T FE @
far  wwqr wix  fastt q W
wRfear = @ 2, 39 T 9 @) T2
@ T Y | OE AT At ¥
TOEA A AN E 1T AWM I FY
&oHT 7 TG o1 A 2, AT AT wEmA 2
ﬁﬁﬁﬂismaﬁ"ra‘tarmwrgn
# AT agr wwwar g

SEWFAT I8 a1T &1 ¢ % SR
FUE gNE Wy, HIT IT TWY S
¥ IX A TAT ATH, A TH FTABT H
fawmre wd & 1 afFw v qum @
T g fea @ w78 ol | geafaee
qEl ¥ ux sfafafy £1 3w 7 @ foar
T FURY WA T F AWM F AT
foray 1 3w &% Afzw @ 7@ a4 T

wfe gee & faq wit g & o q@
I ®r AT qeAr wmr & 4 Afew
RAGAT F AT WA FF IW AT e
g€ waw @ feafy s 9w
afafagt ¥ o grit 1 s 17 & faer
#1d whife oF adfr § | 9w & Mfer
gg & AT T &Y g9 ST aeea &
fr aga wit ofanqz & T %) 3@
¥ qdr TET AT | Q@ AGT W@ OET |
gy wEr Ayt ¢ Pearfafa gt ¢
qrisardz F Ava<l w1 9T @, gAY
F Al F AT @Y, [T HAT IAT By
& W I a7 ¥ grfwame, g feafy
@ &1 onfer am & fr ag sfafa
T AF F FEA, FEII 9T 9EW
TG T4 AT | ST FAfAT F1 wigFw
gif aifs fefese afoez, 16,
g € W AN ALY FT A%, AA
fawet &% W S st wifers feway
T PR F1IT & FawrE LT A
Fr a7 8% 1 g gaTT FEAT 7oA
gfads fifgw arfs quEies adr ®
form a7 waror @ gfeafa w7 @rg
@if w2 &7, aftw Fwe ¥ A asi
a1 W@ gaae & s fEosal
e wiufagr 918 18 a9, FITT
% T I7 A Al ger & An wF )
e sAan & wfafafaai &1 w9 qzavm
s, sFaT #1 agan ifqe qd og
20 AT FrAFR wAT W AT AFAT | K
gaftz wea fE 74t off 8% g9 aww
AT &7 T a3 1 Sy F3F )

Y w¥iEg ATOEw of¥ (TRETY)
mamfa sft, qura qEt ¥ ST 20 AT
gifar Fd%T 59 20 ¥ qmA T
ug qer afcfafa ¥ wr § fow ofe
fegfy 7 3w & waz Gar afaPemar)
qHqTET aMFT I WL HATH w
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FAAIC FT G A AWk agad feAv
F e F ammdA, gUHT F WA, AF
qRT § W17 @ AA1 F ATET

wavafa wgyaw - & magar g w0

ot o1 97 F | ¥ WG ATF (29
Ty @T )
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The House now stands adjourned
till 11 a M. on Monday, the 19th Jan-
uary, 1976.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Jan-
ugry 19, 1976/Pausa 29, 1897 (Saka).
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